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LOK SABRA 

FTiday April 2, 1965/Chait1'a Ii!, 18117 
(Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the ChaiT] 

ORAL ANSWERS TO QUESTIONS 

+ 
r~ "0 ,",,0 ~ ; 

*7od ~ "0 .t, ~ : 
l~'U. "o~: 

ifIIT am t'I'IT ~ ~ q 
~ ;¢f FIT rn f.I; : 

(~) ifIIT q "'" t fit; ~ 
~ it; f.rmr 1fil1rl"llif it; ft;rzf;;it 
~ If ;¢f ~~ .00 'I"t t ~ ~ 
~;¢f t; 

( .. ) ifIIT q 1ft "'" t fit; cr'lf 
lAft;r ~ mft ~ ~ ij1(f 

~ 'lit ~ 'liT 1r.ART ~ 
~~~,m 

(11') ~ ~, m !flIT ~ i!iT 
f.I'm: ~ If 1fWt;:it II' ~ ~ it; ~ 
1f.~ f~ ~;f ij1(f '1 'If';riffir 
~ 'liT t flI> ~ 1fWt;:it ~ tr..; 
~~;;ri? 

The Minister of Supply aDIl Teeh-
Dleal Development In the MiDistry of 
Industry aDcl Supply (Shri Rachura-
maiah): (a) and (b). No Sir. 

(c) Does not arise. 

Adequate arrangements exist for 
proper maintenance of Duplicators. 

~ ". ,"". f~ : flrIM qt~ 
em it fin fiA ~ ~ mr.r ~ 
it;~IfU~~ ~ m ~ 
~it;~~~~" ~!'InR 
it ifIIT ~ ~m ~ ~ 'IT;' ';rrc 
~~T~~ ? 

Shri Raghuramaiah: Prior to 1962 
the typewriters were purchased by the 
Chief Controller of ,~lationery and 
Printing. Since 1962 it was being done 
through the offices of the Dire:to-
G~neral of Supplies and Disposals. 
The purchases are made from various 
companies under rate-contract. 
The companies with whom rate-
contracts haVe been en:ered in-
to are, Remington Rand of India. 
Rayala Corporation, Godrej & Boyclt 
Manufacturing Co. For portabllt 
typewriters, the companies are J. K. 
Machines and Quality Office Appli-
ances, I may add that before entering 
into rate-contracts, there was a tender 
notice, and it was only after looking 
into the various prices quoted, their 
qua1ity, performance. inspe~tion re-
ports, etc., that the contracts were en-
tered into. 

-ft' "0 '" 0 ~ : tf.t '!I'" If( 
'IT fili Cf 1fU:~ f it; ~ it; mt 
~ ~!q hr ~.~ it IIi1f 
,~ ""* f.pn t lIT "1(" 7 ~ 
i!iT ~. iI(t f~ t ? 

Sbri Raghuramaiah: So far as spar .. 
parts are concerned, there is a sepa-
rate rate-con:ract. The services in-
clude supply of sPare parts. The 
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,charges are generally those which are 
'notified by the manufacturers and no 
·complaints have come to uS that any-
'thing more than that has been charg-
·ed for any' of those spare parts. 

'lit '1'0 "ffo {Pit: ~ o;n:rr 
~ ~ o;rnrr ~ f.!; lflff ~ ~~i,5 
~~ . if lflff ~ f~ f'l:;;m 
~ ~? 

aam~:~~ 
~~ 

1ft '1'0 "ffo fRit ~ "!T!Ii 

'(mr 'liT ~ ~~.mr (fil:;''i~i'' ~ 
~ it lflff <ni,~ 't'!..Qs ~lIfr ~ ~ 

~~~~ I 

Shr; Raghuramaiah: The spare-
:parts are those which are manufac-
tured by the manufacturers who 
:manufacture the madhines, and these 
spare parts alone--

Mr. Speaker: Whether they are be-
ing approved by the Indian Standards 
Institution, that is what he wants to 
'know. 

'lit '1'0 "ffo fP;it : lI'<:it ~ 
of~i!iT~~~f~1 

lift Uo ,,"0 mm: ~ ~ 

~ t f'fi 'llrof it;;f.r~ n,,~ 
'fiT slI'lf"l"'<1i on omiT ~ lIT ~ ? 

Shri Raghuramaiah: They are all 
of standard quality approved by ;:lur 
Inspectorate and they are all indige-
nously manufactured. 

Mr. Speaker: They are preferred. 
Shri Kapur Singh: .. 

Shri KapUr Singh: Are the Govern-
ment aware tbat the typist in the 
Opposition Room in the Central Hali 
refuses to exchange his rattling Rem-
ington for a new Godrej and, if so, 
has th:: Government tried tLl find out 
what is the reason fOr his preference 
to the rattling junk than to a new 
India-made product? 

Mr. Speaker: It will be for me to 
answer. 

8hri Kapur Singh: What are the 
reasons? 

Mr. Speaker: He should bring it to 
my notice. I shall look into it. 

SM Raghuramaiah: 
answer that off-hand. 

could not Shri Kapur Singh: I wanted to know 

SM S. C. Samauta: May I know 
-whether regional language typewriters 
have been manufactured and, if so. 
whether any complaint has wme about 
. some regional language typewriters? 

Shr; Raghuramaiah: We have also 
rate-contracts concerning typewriters 
in Hindi. Marathi, Gujarati, Gur-
mukhi, Bengali, Assamese. Tamil and 
Malayalam. No complaint has been 
Teceived. 

1ft '1'0 mo ~ 
~~lf&~ 

~~ift;r~'I'f'f 
~,t ~ 

the reasons. 

Mr. Speaker: I will get it replaced. 
It is my department. 

8hri KapllJ' Singh: That is only a 
way of putting it . 

Mr. Speaker: I have got the notice 
now. I will look into it. Shri Shinkre. 

Shri Shinkre: According to the pre-
sent arra,ngements, the Government 
have issued licences to so many or 
several foreign manufaCtl1rers of 
typewriters and have imposed on them 
some discount on price for the 
machines intended fOr the Govern-
ment and this difference in price or 
discount works out to something like 
40 to 50 per cent. I want to know 
whether the Government also contem-
plate to allot to bona fide private in-
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dividuals some machines and al!ow 
discounts? 

Shri R.a(huramaia.h: We ente:' 
into rate contra~ts with various 
companies. Their price naturally var-
ies There was a time, not long ago, 
when some manufacturers were 
~harging difl'erent rates fOr the Cen-
tral Government requirements and for 
public c:lrporations and for semi-Gov-
ernment institutions. About a few 
months ago, we have entered into 
negotiations with them and .(-en to it 
that the prices they charge are the 
same whether to the Central Govern-
ment undertakings or to the public 
undertakings or semi-Government 
undertakings. 

SlIri ShiRkre: What about the pub-
lie at large? 

Mr. Speaker: Next question. 

Export of MachillerM!s 

*702. MIlharajkumar Vija,a ~: 
Will the Minister of Commerce be 
pleased to state: 

(a) whether Government are aware 
!-hat there is a growing demand from 
some African countries tor machiner-
ies including light engineeri!lg goods; 
and 

(b) if so, the progress made so far 
to meet the t;ea vy demand? 

The Millister of CoIl1Jl1el'('.e (Silri 
MaauhhaiShah): (a) Yes, Sir. 

(b) A statement indicating pro-
gres'; in the export of enllineering 
!:oods to African countries is -Placed 
on the Table of the House. [Placed in 
Lib-rary, see No. LT-4l28/65]. Our 
exports to these countrie. which were 
valued at as. 1.16 crores in 1960 more 
than doubled in 1964, reaching the 
level of Rs. 2.51 crores. 

Several sales-cum-study teams 
sponsored by the Engineering Export 
Promotion Council and an Indian In-
dustrial Goodwill Delegation spon-
sored Qy the Federation of Indian 
Chamber. of Commerce and Indu8-

try, have visited African countries re-
cently to stUdy the market for engi-
neering goods there. 

Haharajtumar VlJa1a Auanda~ 

May I know what types of gooda.. 
what items, are in demand? 

Shri Maaubllai Shah: In all there· 
are 85 items. I can name a few-
cycles, radios, typewriters, machine-
t(lols. garage tools, etc. 

Maharajkamar Vijaya AnaDcla: May 
know whether the Government will 

be prepared to subsidise these indus':' 
t!"ies and encoul'age them'? 

Shri MauRhilai Shab: There is no· 
q,lestion of subsidy. Whatever assi$-· 
tance we give in a general manner-
also applies to goods going to Atrica .. 

Sllrj D. C. ShanDa: Though ther .. 
has been appreciable increase in the-
""ports to some countries, the ex-· 
ports have fallen down very consider-
ably so far as Egypt-from Rs. 44' 
lakhs to Rs. 33 lakhs-Sudan and'. 
Ethiopia are concerned. Have Govern-
ment tried to analyse the reasons' 
which have led to this big fall in the 
exports to these countries? 

Shrl Manubhai Shah: So far as-. 
l gypt is concerned, the agreement 
only expired last year. It has noW 
been revived and I hope the fall ot 
Rs. 10 lakhs will be more than made 
up. In regard to Ethiopia. the ta1l" 
h as not been of any precipitate-
"haraeler. because the House will' 
ubserve that in 1962 the a-mount was' 
very small and the ofl'take relatively-
ill 1963 was large. Similarly in' 
regard to Sudan, in a particular yeal-
when certain bulk engineering goods 
were sold by us in Sudan. the ex-
p)rts were of a large quantity. 
Later on, when the project was over, 
o:lly routine types of maintenan~ 
.10res were sent there. So, it has tG 
be seen from the proPer perspective 
0'1 project-cam-raw materials. 

Shri Inllrajit GRpta: I find that 
Il",ny of these countries listed in the 
statement are rich in raw material", 
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which would be of use to us, for our 
industries. May I know whether 
Government has got any scheme to 
a:~range for a barter exchange with 
those countries of our engineering 
~pods, so that We can get essential 
r'IW materi'als in exchange? 

Shri Manubhai Shah: These coun-
tlies are not rich in raw materials 
rc!quired for engineering goods, 
e li:cepting cotton. Cotton cannot be 
b lI'tered for engineering goods. We 
1: uy cotton from them and sell our 
tl xtiles. If any country can offer 
non-ferrous metals as Congo, we are 
trying to procure it. 

Shri FlItehsinbrao Gaekwad: May I 
know whether Government are keep-
illg a strict watch over the quality 
01 such exports? 

Shri Manubhal Shah: Absolutely. 

'" lfo ,,"0 f«m: ~ ;;rr ~ 
qe.r If{ ~ "{lI1ilT lfIlT ~ ~ <it M 
~ ~ "¥IT ~ flt; l{<I' '1R ~ if 
~ ~1 if ;;IT f;pffi gm ~ ~ if ~ 
~ l:fT ecill!l"1ifiF "r.r ~ gt 
t: crr ~ "1T'I'IT "I'l{CIT ( flt; 'Il:fT ~ 
~ itm ~ ~ ~1 ~ fiF f,;rW ~ 
ii~~l!r~? 

'"~~:~~t m iF{~ ~ ~ ~ I ~"11f'1qF('1 
srr, ~~ m 'Ii{~ 1FT iIiW mmif' ~ 
tl 
Shrl S. M. Banerjee: May I know 

1I1lether it is a fact that HMT lathes 
lI'hich were produced more than 
needed in our country are now being 
e tported to these African countries 
a nd, if EO, whoat is the total number 
(I,r lathes exported recently and the 
11 treign exchange earned? 

Shrl Manubhai Shah: The lathes of 
HMT are at a high precision type 
which none of the African countries 
is really in a position to take advant-
age of. Bv\ we have sold them drillS 
and the Ughter machine tools of 
LudhilUl.<\ tlorth Rs. 8 l!lkhs. 

Shrimati Savitri Nigam: May 
know whether the han. Minister is 
aware that many of the importers. of 
our machinery in African countries 
have expres.ed the view th:lt if our 
work3hops and export houses could be 
opened in those countries our exports 
would be almost doubled? 

Shri Manubhai Shah: That obser-
v.ation is quite correct. We have en-
deavoured not only to open workshops 
but also war factri.eJ as joint ventures 
in those countries of Africa. Already, 
there are five factor:es in Nlgeria with 
Indian collaboration, 4 in Uganda, 1 
in Ethiopia, 1 in Libya and 1 in 
Zambia. 5 more are under contempla-
tion. 

Coal Consumption 

-703. ~hrl Yashpal Singh: Will the 
Minister of Steel and Mines be pleas-
ed to state: 

(a) whether the consumption of 
coal has fallen; 

(b) if so, the reasons therefor; and 

(c) the measures taken to lirrest the 
trend? 

The Deputy Minister in tIle Minis-
try of Steel alld Mines (Shrl P. C. 
Sethi): (a) There has been a very 
slight fall in the con~umption of coal 
in 1964-65 as compared to that in 
1963-64; 

(b) The reduction in consumption is 
negligible. However, as a result of 
dieselisation and electrification of ~ai­
way traction in some areas, rephas-
ing of the power programme, improv-
ed fuel technology practices in the 
steel plant3 and becaUSe some coal 
consuming industries have not come 
up as expected, the consumr;tion of 
coal hilS not increased. As the trans-
port situat:on became easier, comum-
ers also began to reduce their stocks. 

(c) Measures such as liberal licens-
ing of brick kilns and soft cuke de-
pots, encouragement of the 3rt-wth of 
coal based industries and permission 
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to quota holders to take additional 
.quantities of coal without restrictions, 
have been adopted in order to step up 
the demand for coal. 

en~f~: ffi~it 
·~~fi;riln"~ffi ~w.r.r~ ~ 
<mT • 'fiT ~ ~ :;mJ ffi ~ ifi'mr ~ 
~, lfliffiI; ~ .~ 9iT'tl ~ 1ft 
~3fT 'IfR: ~ '1ft V<rcr 1ft ~ ? 

en 51'0 .0 ~ : ~ 14 itil? 
~ WRlIi ~ ~, f. 1962 it 
~ i ~ ml!<'I' on: ~ 'IiT~ 
~'IfR:~~it~it ~ 
~'ti{~~9fR~~ 'fiT 
crmr ifi'mr on: \'1m ~ 1fI<'!.1I' ~ 
em t I 

en ~ f~ ; ffi ~ it 
~ m t f'li ~ <m<r lft1I;:: t<'!1<I' it 
~ '1ft fs;r.l' 9fR ~ '1ft ~1l1 

orrm: ~ 9fR n '1ft iN~ it tfiliT Of 
'ITIf I 

en 51'0 .0 ~ : ~ ~ ~ 'liT 
qr;:r ~Ii':t '1ft 'fiTfw~ ~t ~ ~ ffi ~~'Jf­
... r~ ifw'f m~ ~~f~~ '1ft ~ 6' 
~ '1ft ~ it ;;it tfiliT ~ t 
~ or ~lf T ~ il'if r.ff'1' 'liT m~ 
i(ifI'lIT ~ I 

Shri Jaipal Singh: From the reply 
of the hon. Minister to the previous 
4Juestion it is quite obvious that it i9 
t:ecause of irregular supplies that the 
Slnsumption of coal has gone down. 
Ilay I know why Government have 
not thought of stockpiling coal in 
strategic positions in Indm since it 
4loes not ·get damaged with time! 

Shrl P. C. Sethi: As a matter of 
fact, the cement factories have 
switched over to oil when there was 
fran,port bottleneck about one or 
1wo years ago. Since that transport 
lJottJeneck is no longer there, coal is 
being used by them whert ... er pos-
able. 

Shri Jaipal Singh: My question 
MaS about stockpiling and it has not 
been answered. 

The Minister of Steel aDd Mines 
(Shri Sanjiva Reddy): There is 
Itockpiling at pit heads. A large 
number of collieries are concentrated 
in the Bengal-Bihar region, there are 
also a number of them in Madhya 
Pradesh and the Singoareni area. Coal. 
r.annot be stockpiled in different cor-
ners, in every State or district. The 
transport position being easy, it is 
not difficult to carry coal and that is 
Why we are not stockpiling it. 

Shri Oza: Is it a fact that coal 
consumption is falling because indus-
trml growth is not keeping pace, as 
expected? If so, what steps have this 
Ministry taken in coordination with 
the Industries Ministry to remedy 
the situation? 

Shri N. Sanjiva Reddy: My col-
league has already stated the various 
reasons for the fall in coal consump-
tion. It is true that the demand from 
.industries hoas not picked up as ex-
:pected. There are also other reasons 
like the use of oil in place of cOal, 
dieselisation and electrification of the 
Hailways. In our own steel industry 
fhey have found out methods where-
hy they use less coal for the produc-
lion of steel by injecting oil and 
lIaptha. Naturally, the demand for 
"O"al is less. About my consulting 
my colleague and all that, after all 
the demand from industries will pick 
up. It is not as though by consulta-
lion alone we can push up .the 
demand from industries. 

An hon. Member: What about 
Licensing"! 

Shri Sanjiva Reddy: That has to 
he Ilddressed to the concerned Minls-
fry. 

sft~smR ;~~ir~ 
it ormm ffi 1 9 6 4- 6 5 it ~r:r.t 'liT 
~ ~ ~ ~ lfilig-m I ~ 
~ ~ ~ ~ f'li 1963-64 it 
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f~ ~ mr ~i.~mm 
~FI 

wft !fo .0 ~ : ~ ~ 
'" 'Ift~~~ ~I 
~ if; m: 'R 1963-64 if tor-
~~ 1324 f~ Gil" ~ 
~ ~,;;r~ 1964-65 if 1298 
~ Gil" ",)1r.n- ~ ~ I ~ 

qmrrmif~ t:m~~lIf>Iftrt 
tl 
Shri A. S. SaicaI: May know 

whether large quantity of coal is 
ulIlected near the pita and it is not 
heing despatched on account of lack 
d transport facilities? What action 
is Government taking on this point? 

Shri P. C .. Sethi: As a matter of 
fact. excepting at one or two points, 
there is no transport bottleneck as 
such and pithead stocks ace not more 
than one month's stock. 

Shri A. P. Sharma: Is the Govern-
ment going to remove restriction on 
the movement of coal to increase 
consumption? 

Shri P. C. Sethi: There is no res-
triction on the movement of coal as 
such except where the lines are 
heavily loaded. 

wft~~: ;mll7~!fit; 
~ ~ 'Ii"I~~ ~ fflrJ: ~ {t ~ 
t R; ~ '1ft lflITf<ofit ~ t m-.: 
~ ~~1fft~~~t 
l:~~~l!fT+f, f~ flT ~ifT t ? 

..n !fo.o ~: ~ ~ 

~~~~~iRfr ~I 
~~~~R;~~ ~, ill 
~ 'I'fTr.tit ;¢t t, <it ~ ~ ;¢t 
t I' 

Shri IAdrajit Gupta: The Minister's 
first reply 'Mis that .the consumption 
of coal has actually declined very 

slightly. If that is so, may know 
what is the reaction of Goverrrment 
to the claim of the Chairman of the 
IMA that the production targets in 
the Fourth Plan should be reduced 
drastically and whl" are sO rrrany pit·s. 
being closed down on the plea that 
coal consumption i. falling"! 

Shri Sanjiva Reddy: No. Sir; we 
are not closing down many coilieries. 
The type of coal which is surplus is 
of the lower grades. We are openinlt 
new collieries for metallurgica I coal 
-and coal of superiod variety. The 
lower grades of coal are so mUCh in 
surplus that we need not open neW 
oollierie. n07f. Even in the Fourt!> 
Plan we will be able to produce 
much more of this type of coal than 
what is likely to be required, 
from out of the collieries that we have 
today. That is the reason why we 
have done this. About the fall in 
coal consumption,... slight fall is 
there. The various reasons, have 
been read out and, I am sure. my 
hon. friend has heard about the rail-
ways and the steel plants consuming. 
a little less than what they were doing 
last year. 

Dastur Ii: Co. 

+ r Shri P. C. Borooah: 
8hr! It. 8. Pandey-: 

I Shri Uikey: 
Shri Vidya CharaR Sllakla~ 

J 8ltrl Radfaelal Vyas: .,0.', Sltri R. Banaa: 
I Sllri D. D. Mantr;: lSllri P. VeIlkatasubbalali:' 

Shr; Ravindra Varma: 
Sm 1[. C. Pant: 

Will the Minister of Steel ami MiIlU 
be pleased to refer to the reltly given 
to Starred Question No. 367 on the 4th 
December, 1964 and state: 

(8) whether Government have con-
sidered the offer of Mis. Dastur & Co., 
to merge their consultant firm in the 
Hindustan Steel Ltd. or a public sec-
tor unit of it; aDd 
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(b) if so, the decision taken thereon'! 

The Deputy Minister in the Mbals-
try of Steel aDd Mines (Shri P. C. 
Sethi): (a) and (b). There was no 
offer by Me3Sfs Oastur & Co. that they 
should be merged with Hindustan 
Steel Ltd. Government have, how-
ever, considered their offer of conver-
sion into a public sector unit and are 
willing to do eo. The terms ('n which 
thill can be done are under :legotia-
tion. 

Shri P. C. ~: What i3 the in-
fructuous expenditure incurr~d by the 
company that will involve if the com-
pany is taken over by the Govern-
ment? 

TIle Milliliter of steel aDd -Mines 
(5111'1 laajiYa Reddy): All these a'-
pects are to be examined, A com-
mittee has been appointed with the 
Cabinet Secretary as the Chairman. 
The Steel Secretary and the Finance 
Secretary are also there. They are 
looking into all aspecta of the ques-
tion. At this stage I am not able to 
give further details. 

Shri P. C. aar-h: How is the 
work of the Consultants Company and 
the Central Engineering Design 
Bureau proposed to be co-ordinated 
after the former is nationalised. 

Shri SalQiYa Reddy: The Consult-
ants w.ill continue IIoi they are and we -
will make use of them not (Inly for 
the steel industry but for different in-
dustries including defenCe industries_ 
We will keep the company as it is. 
1 will not be able to say anything 
more now because it is being consi-
dered as to how best to USe them and 
how much money to spend. 

Sbri Daji: Has it been brought to 
the notice of the Govel'I)ment . that 
they are not havin« any work tor 
quite lOme time and unless some work 
is immediately given to them before 
the necotiationa conclude they will be 
completely bankrupt and the whole 
finn will break \town? In view ot the 
need to keep this hiPJy technical 
ftnn loine. have the Government con-

s;dered giving them work immediately 
so that they keep going? 

Shri SaaUiva Beddy: It is difficult 
for me and my Ministry tel create 
work; that is why. of course, the 
deci,;ion has been taken that Oastur 
and Company will be used not only· 
by the Steel Ministry but also by 
other industries. For the present-
the Steel Ministry has given thelIl' 
eight sites for 4rtudy for pig iron. 
plants. We can give them all the-
work that is available but to create-
work will be difficult. 

8hriS. M. Baurjee: I would like 
to !mow whether it is a fact that 
Mr. Dastur was here and he met the 
Government officials and the Minister 
also and I want to know whetbet' 
Government has taken any final deci-
Soion about their association with the-
BokaI'D steel plant or the matter is-
still under consideration. 

Shri Saujiva aedd,.: I do not know-
if Mr. Oastur was here. At least. he-
did not meet me. He may have met 
others and also perhaps my friend' 
Mr. Banerjee--I do not know-but he-
has not met me. TherefOl·e. I am not 
able to say anything. 

Shri S_ M. BaaerJee: He has not 
answered my question. 

Mr. Speaker: When he hu not met 
anybody, how can he say anything. 

Shri Baap: At \east, the Govern--
ment ought to be able to give the· 
reply. He must have met the Govern-
ment Glfficials. 

Shri San,iiva Reddy: He might haye 
met them but he has not met me. HI!' 
comes so many times. 

Shrl S. M. Baaerjee: The second' 
part of my question was that r want-· 
ed to know whether the Government 
has taken any Rnal decision re-
garding their aS30ciatian with the-
Bokaro steel plant. 

SJui Saajiva Bedd,.: That I am pre-
pared to answer. No decision has been 
taken. 1 have repeatedly said that 
until the project report is rea,h' it 
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will be difficult for us to say any-
thing. 

Shrl Kapur Singh: Is it true that 
the highly efficient technical priva~ 

enterprise is being forced to commit 
hara-kiri bec3.use of the Russians' re-
fusal to associate them with the 
Bokaro steel plant and, if so, why do 
·the Government allow the foreigners 
to impose their political system on us? 

Shri Sanjiva Reddy: It is not the 
intention of the Government to dam-
age Dastur & Co. Otherwi~e, it would 
not have ~on3idered an outlay of 
lakhs of rupees for taking them over 
in the public sector. The presum-
tion itself is wrong. We are trying to 
keep them alive by exploring the 
possib:lity of making use of them in 
various ways. 

Shri. Kapur Singh: 1 said nothing 
about life and death. Has the hon. 
Minister understoOd what I said? My 
question has not been ansered. 

Shri Sanjiva Reddy: He used the 
word 'hara-kiri' ..... . 

5hri Kapur Singh: If the hon. 
Minister does not understand the 
word 'hara-kiri', I can US;e the word 
"'liquidation'. 

Mr. 8peaker: He said that they are 
trying to keep them alive and not to 
allow them to commit hara-kiri. 

8hrl Kapur Singh: The private en-
terprise is being made to commit hara-
kiri. If it becomes a public sector de-
partment ...... ~ 

8hri Barish Chandra Mathur: Is it 
not a fact that because of lack of. ex-
l>E!rt consultancy in this country, it 
was through the personal interest of 
our late Prime Minister Nehru that 
this Company transferred it-elf to 
India under certain expectations? 
May I know what are the compellin.g 
circumstance~ which have led this 

Company to come into the public sec-
tor? 

Shri Sanjiva Reddy: 1 am sorry I 

sector, it is not meant to damage 
them. 

Shri Barish Chandra Math~ It is 
not that you are wanting to damage 
them. That h not my question. My 
question is: Why have they come to 
such a pass .... 

Shri Sanjiva Reddy: I am not able 
to reply on behalf of Dastur & Co. 
They have offered to come to the pub-
lic sector and we have accepted it. 

Shri Barish Chandra Mathur: That 
is not my question. I want to lmow 
whether the hon. Minister is aware of 
this fact or not that there is such a 
great demand for consultancy worj!: 
here and it was under such circumst-
ances that they came here. What are 
the ecompelling circumstances which 
have led them to cease functioning as 
a private sector enterprise and now 
they want to function as a public sec-
tor enterprise. There mu,t be certain 
compelling circumstances for them. 
Has the Minister made any stUdy of 
that? 

Shri Sanjiva Reddy: The whole 
matter has been placed before the 
Cabinet. They have considered all as-
pects of the matter. About the reasons 
and all that, it is very difficult to state 
on their behalf as to what circumst-
ance, compelleo:! them to write to the 
Government for becoming a publie 
sector enterprise. If I say something 
on their behalf, it will not be proi>!1i' 
for me to do so. Here is a letter writ-
ten to the Government and the Gov-
ernment has accepted it. 

Shrl R. Ramanathan Chettlar: In 
view of the suggestion made by the 
Prime Minist~ the other day. when 
he addressed the Federation -..f Indian 
Chamber of Commerce and Industry, 
to use not only the indigenous talents 
but· also consultants like Dastur 
& Co., may I know why the Govern-
ment should not give .uP the idea of 
taking over Dastur & Co. who have 
got more than 700 engineers on tlJ,eir 
staff? 

do not know the details as to under 
whose instructions and in.'piration 
they came to In-iia and all that. ~s 
regards their coming to the public 

Shrl SaDjiva Reddy: We have not 
given up anything. On the other band, 
we are trying to use them much more 
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by converting them into a public sec-
tor enterprise. 

Shri Ramanathan Chettiar: On a 
point of order .... 

Mlr. g,peaker: What is the rule that 
is being tramgressed? 

Shri Ramanathan Chettiar: Arising 
-Qut of this answer.... .. 

Mr. Speaker: Then, it is no point of 
-order. 

Shri Ramanathan Chettiar: I want 
to get some clarification . . . 

Mr. Speaker: No. Next question. 

Shri Barish Chandra Mathur: This 
answer has created more confusion. 

Central Advisory Couneil of 
Industri~ 

+ 
( Shri M. L. Dwivedl: I Shri D. N. Tiwary: 

Shri Yashpal Singh: 
.,05 J Shri S. C. samanta: '1 Shri Onkar Lal Berwa: 

Shri P. C. Borooah: 
I Shrj p. R. Chakraverti: 
l Shri Rameshwar Tantia: 

Will the Minister of Industry and 
Supply be pleased to state: 

(a) whether a meeting of the Cen-
tral Advisory Council of Industries 
was held in New Delhi towards the 
end of January, 1965; aDd 

(b) if so, the subjects discussed and 
conclusions arrived thereat·! 

The Deputy Minister in the Minis-
try of Industry aDd Supply (Shrl 
Bibudhendra Misra): (a) and (b). A 
meeting of the Central Advisory 
Council of Industries was held on the 
28th January, 1965. There was a gene-
ral discussion on the economic situa-
tion and industrial development in 
the country and the progress made in 
the Agro-industries and Electrical 
Engineering Industries was reviewed. 
The suggestions made by the mem-
bers are under examination. 
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.:it fJro ~o f~ : ~ m if 
WIlT ~ ~ ~Of ~ I 

Shri S. C. SlUIlanta: Mav I know 
whether the Central Adviso;y Council 
Ilas reoommended the setting up of 
some sub-committees to deal with 
different industries? 

Shri BlblldheDdra Misra: No sug-
gestion has been made to set up any 
sub-committee, but they have made 
about a dozen important recommen-
dations, lind they are under the con-
sideration of Government. 

.:it~m<'f.~:~ 
m~ if 'fiR m ~ .,.~ ij; Jtf<'lf;rl'1lIff 
<if ~ 1f!f[ 11fT W ~~i <m <m 
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Hif~~ I ~~m!ITl:'1<~~ 
~ t 
Shri P. C. Borooah: May I know 

whether the Central Advisory 
Council attributed this slowing down 
in the growth of industries to the 
crisis of oonfidence arising out of the 
comp.lexity in the tax structure and 
also frequent changes in cO"mpany 
law, and if so, the reaction of the 
Government thereto, and what ther 
propose to d'J to remove these diffi-
culties? 

Shri Blbudhendra Misra: They 
can use any words they choose such 
as 'crisis of confidence' so far as the 
heavy taxation is concerned. But that 
is a matter of opinion, and that i. 
not a suggestion. 

8hri P. R Chakraverti: While tak-
ing into acc~unt the fact that the in-
dustries are concentrated in selected 
areas. may 1 know whether Govern-
ment have devised measures to In-
troduce and giVe II fiJllp to Iural In-
dustriesT 

Shri Biblldhendra Misra: Yes, that 
is one of the important items. 

Shri Shree Narayan Das: The han. 
Minbter has said that a number ot 
recommendations have been made by 
the Council and they are under the 
consideration of Government. What 
are the important suggestions which 
they have made and which are un-
der the active consideration of Gov-
E'rnment? 

Shri Bibudheudra Misrs: They 
made a number of suggestions. For 
instance, tbey suggested that the high 
level of taxation shoul1 be reduced. 
Then they wanted that some device 
should be found out to have ;;ounder 
employer-labour relation., because 
there were complaints on this score; 
in fact, some p:>ople had complained 
that in some States the State Govern-
ment were interfering with the la-
bOur problem. Then they wanted bet-
ter co-ordination between th~ indus-
tnal and national laboratories, ex-
pansion of the existing units instead 
of creating new units, development of 
ancillary industries, import<~ubstitu­
tion of raw materials, quality control 
etc. 

Shrl Sham Lal Saraf: The han. 
Minister just nOW stated that small-
scale industries can be set up with-
out any sanction in the states a·I1 
over. 'Is he aware that with regard 
to sm"U-sade industries also, where 
it is a question of lICarce raw materials, 
imported steels and Alloys and also 
raw material. under control, there is a 
dearth and consequently there i. 
difficulty in obtainin& them? If so, 
what steps are being taken to see 
that the small-scale industries get 
their supplies adequately and there 
will be M100th sailing as elsewhere? 

Shri Btbudheadra Misra: When it 
was said that no licence is required, 
it is a technical statement in the 
sense that no licence is required to 
have G small-scale unit under the 
Act. But SO far as raw materials are 
concerned, necessarily they have te 
register with somebody. No raW 
materials can be given without that. 
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In view of the shortage of scarce raw 
materiaJs at present, it is the unani-
mous decision of the Small-Scale 
Industries Advisory Board which met 
last time that no units should be 
encouraged which would be depen-
den t on scarce ra \v materials. 
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Textile Control Advisory Committee 

+ r Shrl P. C. Borooab: 

J Shri Subodh Bansda: 
'706 Shri S. C. Samanta: 

• "1 Shri Ramachandra IDak&: 
I Sh:i Dhuleshwar Meena: 
l Shrl Sarjoo Pandey: 

Will the Minister of Commerce be 
pJeased to state: 

(~Owhether the Textile Control 
Advisory Committee met in Bombay 

on the 27th January, 1965, to review 
the working of the statutory cont·rol 
on textiles since 20th October, 1964, 

when it was introduced; and 
(b) if so, the main observations 

and recommendations made by the 
Committee? 

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). A statement 
giving the information is laid on the 
Table of the House. 

Statement 

(a) Yes, Sir. 
(b) The Committee viewed with 

satisfaction the effective introduction 
of the statutory controls and the 
smooth transition from the voluntary 
scheme to the statutory scheme. The 
Committee noted that the response to 
the Production Control Orders fixing 
a minimum quota for each mill was 
quite good; and that the cloth posi-
tion in the country was highly satis-
factory. The Committee also examined 
the report of the Sub-Committee 
under the Chairmanship of Shri R. G. 
Saraiya on trade margins and club-
bing of controlled and non-controlled 
varieties. The Committee agreed 
with the Saraiya Sub-Committee that, 
in view of the existing trade prac-
tices relating to the distribution of 
cloth through the different trade 
channels, their variation from region 
to region and the effect of freight 
and credit facilities on such distribu-
tion, it was not possible to prescribe 
any apportionment of the 18 per cent 
margin, as between wholesalers semi-
wholesalers, retailers etc. The Com-
mittee also agreed with the Sub-
Committee that a code of conduct 
should be evolved by the trade itself 
and that Implementation Committees 
should be set up by the trade at 
various important centres such as 
Bombay, Ahmedabad, Kanpur, Cal-
cutta and Madras. 

Shrl p. C. Borooah: Did the Com-
mittee take no~ e of the fact that some 
of the mnis have failed to fulfil their 
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part of the obligation in regard to 
the production of cloth? If so, what 
is the extent of that and what steps 
have been taken against the default? 

Shri S. V. Ramaswamy: The failure 
was very minimal. About 86 per 
cent of what was expected was de-
livered. The other mills had not 
geared up. We took nc.te of it, and 
now it is in order. 

Shri P. C. Borooah: Is it a fact that 
with the enforcement of control on 
prices of these types of cloth, there 
is a heavy in:rease in the price of 
other varieties? If so. what steps 
have been taken to reduce those 
prices? 

Shri S. V. Ramaswamy: This con-
trol deals only with certain varieties 
whiCh are of essential use for the 
common man. It cGvers about 50 
per cent of the total production. We 
have deliberately left the other 50 per 
cent uncontrolled, and if there is a 
s'ight increase in prices of those it 
will depend upon whether there will 
be consumer resistance to that. 

Shri P. C. Borooah: It is a heavy 
increase. 
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Shri S. V. Jt.amaswamy: As a result 
of the reduction in excise duty, the 
price also has gone down consider-
ably. With the reduction announced 
in the budget proposals in the excise 
duties on controlled coarse and med-
ium varieties of cloth, the net reduc-
tion, that is relief to the consumers 
from the 1st March, 1965, after taking 
fully into account the effect of the re-
vised multipliers works out to between 
2 and 7 per cent in bleached, dyed, 
printed and finished varieties of con-
trolled cloth. In the case of a few 
varieties of' finished and processed 
cloth, the reliet in price works out 
upto 10 per cent. 

Shri Indrajit Gupta: Under this 
control system, a maximum margin of 
18 per cent between ex-mill price and 
retail price is a' lowed. How is it 
proposed to distribute this 18 per cent 
between the different sections of the 
trade, that is, wholesalers, retailers 
and s:> on? 

Shri S. V. Ramaswamy: A commit-
tee was appointed under the chair-
manship of Shri Saraiya. It sub-
mitted it3 report to the effect that the 
practice varies frOm place to place, 
region to region and mill to mill. 
Gove'nment cannot lay dOwn any pro-
cess by which this can be distributed. 
It is for the trade to adjust itself. 

Shri Subodh Bansda: Has there 
been any decline in prices, due to 
the new taxation policy of the Gov-
ernment, in the decontrolled varieties 
of cloth? 

Shri S. V. Ramaswamy: In the non-
controlled varieties, some have gone 
up, some have gone down. 

Shri S. C. Samanta: The statement 
says: 

"The Committee also agreed 
with the Sub-Committee that a 
code of conduct should be evolved 
by the t:ade itself." 

May I know what sort of code of 
conduct is at present being followed, 
and whether any revolutionary 
change has been suggested? 

Shri S. V. Ramaswamy: As at pre-
sent, there is no code of conduct. The 
main difficulty in this trade is What 
is known as clubbing, that is to say, 
certain varieties are f07ced upon the 
retailers by the wholesalers, so that 
things which will move fast are also 
clubbed with things which do not 
move fast and yield less profit. This 
is a thing whiCh the trade itself has 
to deal with and they have to for-
mulate<a code of conduct to see that 
this practice is not enforced. 

Shrimati Renuka Ray: In view at 
the hardships that the retail trade ia 
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suffering from due to this clubbing 
of the wholesalers, does Government 
conside~ it necessary to lay down 
some specific rules of conduct in this 
matter? 

Shri S. V. Ramaswamy: First of 
all, there is no ha cdship at all, because, 
after all, the controlled variety may 
be about 20 per cent of the total vallie. 
The other 80 per cent is uncontro~l~d, 
where they can have the profit they 
would like to have. Secondly, it 
would not be possible for the Gov-
ernment to lay down any code of 
conduct for the retail merchants. 

Shri Oza: May I know whether the 
recent decision of the Supceme Court 
about dearness allowance in the T~x­
tile Labour Association case is going 
to have any effect on the prices of 
cloth? 

Shri S. V. Ramaswamy: Not likely. 

Shortage of Wagons in Gujarat 

+ r Shrl Kapur Singh: 
·707. ~ Shri P. K. Deo: 

l Shri Narasimha Reddy: 

Will the Minister of RaUways be 
pleased to state: 

(a) whether it is a fact that due 
to inadequate supply of wagons large 
quantity of salt is lying at the pro-
ducing centres in Guj arat; and 

(b) if so, the steps Government 
prOpose to take to improve the situa-
tion? 

The Deputy Mlnlster In the Minis-
try of Railways (Shri Sham Nath): 
(a) and (b). A statement is laid on 
the Table of the Lok Sabha. 

Statement 
The loading of salt during the 

period August 1964 to March (28th) 
1965 from stations in Gujarat, was of 
the order of 8092 wagons on Broad 
Gauge and 27,826 wagons on Metre 
Gauge. While during the period 
August to November, 1964 sufficient 
indents were Dot forthcoming leading 

to a large scale stabling of wagons 
and wastage of rail capacity, there 
was a sudden spurt in the demands 
in the subsequent months. Even then 
the outstanding demands with the 
Railways at the end of this period 
were only of the order of 8 days load-
ing on Broad Gauge and 5 days on 
Metre Gauge. 

The Railway's planning is based on 
uniform loading throughout the year 
with normal fiuctuations and when-
ever there is an upsurge in the 
uemands the-e is inevitably some time 
lag in me "ting them. 

Shri Kapur Singh: How does this 
fact of nJn-supply of wagons square 
with the recent claim made by the 
Railway Minister that a large number 
of goods wagons remain unutilised? 

Shri Sham Nath: The position is 
this that the railway planning is 
bas~d on uniform loading throughout 
the year with normal fiuctuations,. 
but when there is an upsurge in de-
mand, then inevitably there is some 
time lag between the demands and 
the supply. 

Shri Kapur Singh: Has this lying 
of large quantities of salt at the pro-
ducing cent res something to do with 
the palatability of this salt? 

Shri Sham Nath: No, Sir. 
Shri Narendra Singh Mahida: Is 

Government aware that sa't is a very 
important industry in Gujarat and 
that if such delays in the supply :If 
wagons occur, the industry in Gujarat 
will suffer? 

Shri Sham Nath: The question is 
not clear, Sir. 

The M'mister Of State in the Minis-
try of Rai!W:l"S (Dr. Ram ·Subhag 
Singh): The salt industry will not 
suffer because, as will be noticed 
from the statement, loadings have 
gone up from month to month, both 
of zonal and non-zc.nal salt. 

Shri Blshwanath Roy: In view of the-
difficulties in getting railway wagons 
in the peak period, may I know whe-
ther the Railway Ministry is making 
any arrangement for supply of spare 
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wagons in the lean period to differ-
ent industries and the different Minis-
tries concerned? 

Shri Sham Nath: Yes, Sir. Besides 
. this aU possible steps are taken to 
meet the demand at the peak periods. 
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_ Assault on Railway Olllcials at Araria 
Court Station 

+ 
0708 J Shri Vishwanath PaDdey: . L Shri KrishnapaJ Singh: 
Will the Minister of Railways be 

pleased to state: 
(a) whether it is a fact that on the 

7th February, 1965, the driver, fire-
man, and the guard of a goods train 
were assaulted by a group of students 

. of Araria Court Station of the Kati-
har-Jogbani section of the North East 
Frontier Railway; 

(b) whether any enquiry has been 
made into this incident; and 

(c) if so, the outcome thereof and 
the steps Government propose to take 
to prevent such situations arising in 
future? 

The Minister of State in the Minis-
try of RaUways (Dr. Ram Subhag 
Singh): (a) Yes, Sir, but the inci-
dent occurred on 4th February, 1965. 

(b) and (c). No departmental 
enquiry has been made. However, 

-the matter was immediately reported 
to the police authorities at Araria 

.and the S.D.O. Jogbani. The police 
recorded the statement of the Guard 
and registered a case which is stin 
under investigation. 

The maintenance of law and order 
and prevention of crime in trains and 
railway premises are the responsi-
bility of the State Governments. 
State Governments concerned have 
been moved from time to time to 
ensure effective action against such 
law breakers. Co-operation of edu-· 
cational institutions, universities and 
leaders of public opinion in the areas 
affected is also solicited in the matter 
by the Railway Administrations to 
avoid occurrences of this nature. 

1Ift~ 'Itvi,.: l~, 'Wi~ 
m<: mi ~ otWi 'liT ~..-.iT I if,l ~ 
~if;~~~imTmn-~ 
if w if; full: ~ 'TZfT m, ~h: If'1T ~~ 
l!T1ffi <tT ~ :ortq ~ ? 

~o "(11l' ~~ fu~: To1<t mt ~V 
'{lil g'~ ~ I 

11ft f'f.<r.fl'lf IT.vi~: W ~ 'Ii', 
~ 'tori! it "!'1m: ~ 0l1it ~ 4' 
;;n;;.;r ~ ~ fif; lfllT 'tori! f?rl:rr<r ~ 
'ffim 'fiT ~ ~ fu't( ~ 'liT ~ 
t mfiI; it ~ ;r ~ ? !fll1 ~ W 
'f"{ fif';m: ~ <{t ~ ? 

.,.o~~~:~~ 
f<'l1!; ~ ~ a-zm: ~ m<: ~ f<;rQ; ~ 
~1 ~ 1ft om;:;fur ~ ~r ~ ~ 
'tori! 'ff<'m '1ft 1ft ~ m it mr.; ~ 
'liT ~ fGm ~ I 

Shri Knshnapal Slugh: In view of 
the fact that such trouble between 
students and railway staff is restrict-
ed to certain branches of the railways 
and at certain fixed times when the 
students go to school or come frnm 
school, will the Railway Ministry 
consider allotting separate accommo-
dation to students so that these thing. 
may not recur? 

Dr. Rain Subhag Singh No, Sir, it 
will not be possible to provide sepa-
rate 'accommodation for students be-
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cause if they find a compartment is 
full in the rear, they can go to the 
other compartments. 

sit ~ SRm" : ~m WiT ~ 
~ ~ ~ '!IT .. rc.mt ~ ~ ~ 
f'" ~ if; ~ qlq1 if ~ 
~1 ~ m.: ;;;;",1" ~~f 'f~ ~;f 'fBr 
~(f[ ~ I li mrrl!f1 'f;""It1" 'f!'lfr mif q 
;;f~'~ -.rT m ~~ ~ m-: 'f«" trrs' ~Q 
ifu;r~ ~ <1"1" ~ <ftc ~ ~ I ~ ;;n;r;rr 
""WIT ~ fif; '!lIT ~ ~ 'liT ;ri ~ 
~ ~ ~ '!iOf mml!flfT 'liT 'ifni 
~q;:<mT~.rnif;~mwr~ 
f~ fif; ~ m ~ Of ~ m.: 
~'1iTm~iT~1" ? 

~o uq ~ f~ : ~ if lfl! 
t.fGiTf ~ '!IT ~ I ~.m m<'r-

~ ~ ;;rr;rr ~ it m.: ~ mi it 
ool~if;~~~ 

~I 
Shri Buta Singh: I want to know 

whether the students assaulted the 
staff Of the goods train because they 
wanted some accommodation or for 
some other purpose? 

Dr. Ram Subhag Singh: They want-
ed accommodation in the brake van 
and that was not given. 

. sit ~~:'!lIT ~.~ 
m 11.m- it mlllT ~ll" ~ lfl! ~ ~ 
f", ~ if ~T Wj"\1~I"~"dl ~ ~ I 
~~cr'tfW&lT~~~~ 
'flm.:~;;rr'W~~~~ I 

~ ~:~ 'ifCIT<r ~ o..ft 
"ira ~To wrf I 

Slui D. C. Sharma: May I know 
Whether the Railway stall' which was 
there collaborated with the persons 
who assaulted or collaborated with 
the railway guards, etc.? 

Dr. Ram ·Subhag Singh: They did 
their duty because when the matter 
came to their notice they immediate· 
ly reported to the police and sent 

5?(Ai)LSD-2. 

intimation to the SDO also; they took 
all precautions to protect them. 

sit ~ mlIR : ~ ;;rr;r;rr ~ 
~ fif; f.!;cf.I" m.ff if; ~ ~ 'if<{ 

~ ~ 9;(t{ '!lIT .m ~ ~ 'i,.''t ~ ? 

~o uq ~ ~ : .m fcmm 
~~~ 1~~oiTomo if;~ 

+n+ri'IT ~ m.: ~ ~ '!IT ~ ~ 
~T~ I 

sit iilno llo ~ : '!lIT ~ 

it~~'!IT~rn~~ 
if; ~ 'l"fiq (f~c:.1 ll"f ~ '!IT m'fi-
fm;;r 'liT r.rm ~ fif; ;;;;if; ~ ~ 
~ '!IT ~ ll"f ~ f.r<l;n;r Rl:IT 
~? 

~o uq ~ ~ : ;;iT ~ I '!i~ 
;IT( if m ~ I"f!n ~ I 

sit ~ "'"' ~ : '!lIT lfl! Wit 
~ fif; iii) ft;:r ~~ ~ if ~ <f\";f 
~ 'liT 'ffil"T'I" ~ ron- I"f!n o.n ? 

~o uq ~ ~: lfl! ~ tf<'ffl 

-n ~ ~ ~ : '!lIT" lfl! ~ 
~ fif; ~ 'liT 1n:o 9;(t{ ~ ~ w.t 
cmft ~ if m~ msm R;rr 
~ ~ ~ I '!lIT ~ it;;;;if; ~­
q;f.f 'liT ~ 'lTd" '!IT f~ '!IT ~ fif; >miT 
f<mTliT R;rr k<R" ~ ~ 9;(t{ f?:<I;c 
~q;:~~iI~~~? '!lIT 

"'~ Q.m ~ ~ 'liT flI<;fi ~ ? 
Shri A. S. Saigal: What steps do the 

Government contemplate to take to 
protect the railway officials from such 
kinds of heinous acts of students? 

Dr. Ram Subhag Singh: As I stated 
in the main answer, we are taking UP 
this matter, and we have already 
taken up tne matter with the State 
Governments and other authorities 
concerned. 
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1Iit~: m ~if;m1fm1f 
~~~~~ 1~'3Wafit 
~~f.!;"""~~itm~ 
~ ~ ~ I ~ ;;n;:r;rr ~ ~ f.!; w 
~q'iffl"mm~~~~ 
~ tft ? 

.-r 0 uq T"" full. : 't~ 'ffi'm ¥IT 
~c~if;m~ifi1+fornff~ I ~ 
m m ~$'r ~, ~ 'R ~ ~ "I{f 
~ 

Deeaaualisatiou Scheme 

*111. Sui S. M. Banerjee: Will the 
Minister of Railways be pleased to 
state: 

(a) whether the decasualisation 
scheme regarding Casual Workers 
accepted by the Railway Board has 
'been implemented on all the Rail-
ways; and 

(b) if so, the number of workers 
benefited under this scheme in 1962, 
1963 and 1964 (zone-wise)? 

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag 
8inch): (a) and (b), There is no 
such scheme regarding decasualisa-
tion of casual workers which is under 
consideration by the Railway Board 
and. therefore, the question of accept-
ance of such a scheme or its imple-
mentation on the Railways does not 
arise. 

Sui S. M. Banerjee: May I know 
whether it is not a fact that the casual 
workers Who are employed from time 
to time on all the railways are 
decasualised and put on as regular 
employees and given the Central Pay 
Cmnmission grade and scales and, if 
so. may I know the number of those 
who have been decasualised. so far in 
1964? 

Dr. Ram Sulthag Sinch: That is 
the general practice; when they 
qualify to be gh,'en the CPC scales, 
they are being given, and there are 

hundreds of workers who have, lot 
that advantage. 

Shri S, M. Banerjee: May I know 
whether it is a fact that there is a 
demand by the All-India Railway 
men's Federation and the other fede-
ration too that any worker who has 
completed more than six months' job 
should be regarded as a regular 
employee and should not be any 
longer treated as a casual employee 
and, if so, what is the reaction of the 
Government and what action has been 
taken? 

Dr. Ram Snbltag Singh: The 
demand is there. As I said. when 
they qualify to get the CPC scales 
they do get. The entire matter was 
gone into here, I disclosed here and 
the Railway Minister also said-I 
myself have said-that we are look-
ing into the matter. 

Sui S. M. Banerjee: May I know 
whether it is a fact that anybody 
who has completed a continuous ser-
vice for six months will be regarded 
as a regular employee? 

Dr. Ram Subbag Singb: Not all; 
those who do the work in the PTO-
jects, are not regarded like that, 
because the project work is a te.m-
porary thing. But all others wbo 
complete six months' service become 
entitled to get the CPC scale and they 
do get it, 

ShM Ranga: In view of the fact 
that the International Labour Con-
ference has suggested that as far as 
it is possible decasualisation' shoUld 
be taken up as the special responSi-
bility of all employers, would the 
Government consider the advisability 
of devising some scheme by whiCh it 
would be possible for them to regu-
larise or decasualise those employee. 
and provide permanent employment 
for thousands of their workers as far 
as possible? 

Dr. Bam Sabbag Singh: Yes, Sir. 
When we considered this matter, we 
also considered the entire picture that 
had emerged according to the rules 
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and regulations formulated by the 
Labour Ministry, which might have 
been due to the suggestions of the 
International Labour Organisation 
also: On the basis of those rH':Jm-
mendations, aU these rules were for-
mulated and are being executed. 

8hri IDdrajit Gupta: What is the 
ministry's reaction to the widespread 
practice whiCh is often brought to 
their notice by vari<JUS organisations 
of railwaymen that the services of 
the casual labourers on the railways 
are terminated Or they are discharged 
just prior to the completion of six 
months' service and then they are re-
appointed as new hands, so that the 
responsibility of paying them CPC 
scales can be avoided? 

Dr. It'Un Subhag SiDgh: If any case 
of that type is report('d to us, we 
shall immedlately take action. Charg-
es are made that workers are dis-
charged after 5 months 29 days and 
those charges are not corroborated. 
If they- are substantiated, we shall 
take actton. 

Sbri Alvares: Is Government aware 
that in the recent informal consulta-
tive committee for labour, it was 
opined that the word casual labour 
would refer to the nature of employ-
ment and not to the wages, and there-
fore while their work would be 
casual, they should be paid corres-
ponding wages for the work done ac-
cording to the CPC scale? 

Dr. Ram Subbag SiDgh: That has 
not been forwarded to the Railway 
Ministry. When it comes from the 
Labour Ministry, we shall consider it. 

"" "0 1(0 ~ : <m ~ of.!; ~T ~ 
f~ ~ it ~ ~~ 'IiTlf ~ ~ 
~~~.90~T~ 

m~~'m~~~, ~~­
~~m~m~;;JH.ffi~~ 
m~~mo '1'To ~To ~o ~~ 

,~~~<it~~ it 
~""oro~~ ? 

~o ~ ~ ~ : ~ ~ iffifi 
"R f.f;m: mr ~ I 
Sbrimati SaVitri Nicam: May I 

know whether there is any difference 
in wages of casual labOUr between 
men and women workers? 

Dr. ltam Subbag 8111gb: We are act-
ing according to the rules. 

Permits fer Cement IUld Brie"," 

*712_ Shrimati Savitri Nigam: Will 
the Minister of Industry and Supply 
be pleased to state: 

(a) the number of applications 
received by the Civil Supplies Depart-
ment, Delhi Administration for the 
grant of permits for cement and 
bricks for minor purposes during the 
last six months; 

(b) the number of permits granted 
till the end of February, 1965; 

(e) whether it is a fact that a large 
number of applications are pending 
with that Department for a long time; 
jf so, the reasons therefor; and 

(d) the criteria for the grant of 
permits to the applicants? 

The Deputy Minister iD the MiDis-
try of Industry and Supply (Shrl 
Bibudbendra Misra): (a) to (d). A 
statement is laid on the Table of the 
House. 

Statement 

(a) 23,888. 

(b) 12,920; further 1,085 applica-
tions have been rejected since on 
verification demands were not found 
satisfactory . 

(c) 9,683 applications were pending 
at the end of February, 1965 (due to 
the shortage of cement). 

(d) The Delhi Administration has 
adopted the following criteria for the 
il'ant of permits to the applicants: 

(i) New ConstTUCtion: Applica-
tions for new construction 
are required to be supported 
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with sanctioned plans of 
Municipal Corporation or 
N.D.M.e. The assessment of 
bricks and cement is made 
on the basis of the specifica-
tions given in the copies of 
the sanctioned plans. 

(ii) Cases oj rural areas: The 
applications are recommend-
ed by the respective Block 
Development Officers and the 
permits for bricks and cement 
are issued according to 
their recommendations. 

(iii) Repairs of houses etc: Appli-
cations for repairs are consi-
dered in two categories; viz. 
(a) Emergent repairs. 
(b) General repairs. 

Under category (a) permits are gene-
rally issued urgently. In such cases 
the applications are supported by the 
emergency notices issued by the 
Municipal Corporation for carrying 
out repairs within specified period 
mentioned in the notices. Under cate-
gory (b). the applications are sent 
to the Inspectors of the Civil Supplies 
Directorate for verification and assess-
ment of the demand of cement and 
bricks. On the basis of the verifica-
tion reports, permits for bricks and 
cement are issued to the parties 
according to the registration of the 
applications and letters are sent at 
the residences of the applicants for 
the collection of permits. 

Shrimati Savitri Nigam: What is 
the reason for such heavy rejection 
of applications? In the statement it 
is said that more than 14000 applica-
tion. out of 23000 and odd have been 
rejected. Is the scrutiny too strict 
and the needs of the people are not 
being met because of the strictness? 

Shri Bibudhendra MIsra: The state-
ment says that 1085 applications were 
rejected and 9683 were pending. 

Shrlmati Savitti Nigam: The state-
ment says that for rural areas, the ap-
plications are recommended by the 

respective Block Development Oftl-
cers. Is the minister aware that 
because of this procedure, the vil-
lagers have been put to a lot of diffi-
culty because they have to do a lot of 
running about? 

Shri Bibudhendra Misra: So far as 
distribution is cOncerned, it is a matter 
for the Delhi Administration. They 
have a screening committee. It is 
only natural that it must come through 
and be proposed by some officer in 
order to find out whether the demands 
are fair or not. 

Shri S. N. ClIaturvedi: May I know 
if any complaints have been received 
that there is discrimination in the 
issue of permits and while stocks ac-
cumulate with certain sWcki.<ots, per-
mits are issued only to the favoured 
ones? 

The MbU!lter of Jndastry and Sup-
ply (Shri T. N. SlDgh): We are not 
aware of such complaints. It they are 
brought to our notice, we shall cer-
tainly take action. 

iii\" ~...-rt'f~: 'flff ~" 
~ fit; ~ lfiT lfiTll ~ ,,"Ilk ij; ~ 
"IlT1: f<J1i1'r ~ 00 wm ~ ifII'ff.I; iR'tzr 
~ ~ ~~lfiT'[Um~ 
~~? 

Shri T. N. Singh: That should not 
ordinarily happen because we have 
given the highest priority to Plan 
projects. 

Shri Daji: Is the Government aware 
that the Delhi Administration has noti-
fied that it wlll no longer take any 
mOre applications as the pending appli-
cations themse~ves will take more than 
three years to clear? If that is 3D, 
has the Government decided to 
change the priorities for allotting 
cement so that allotment of cement to 
cinema houses and other places of 
entertainment could be stopped and 
allotment could be made only for 
essential purposes? 

Shri Bibadhendra Misra: The 11164 
distribution figures show that allot-
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ment for private residences was about 
78 per cent of the total allocation. 
Now the Delhi Administration feels 
that cement should be allotted on 
high priority basis for developmen-
tal work and should not be given to 
private people for some time to come. 

Shri Bub. SiDgh: There is a wide-
spread impression in the capital 
about the prevalence of large-s:al!:! 
corruption in the office of the Ci'dl 
Supplies Department of Delhi. What 
is the agency with the Government to 
verify whether this impression is 
right Or wrong? Can the Minister 
assure this House that an inquiry will 
be made into the complaints receiv-
ed by them? 

Sbri Bibudhendra Misra: Not to the 
plaints that t.his department is not 
functioning well and there is corrup· 
tion! 

8hri BibudheDdra Misra: Not to the 
knowledge Of the Government. If 
any complaint comes to our notIce, 
certainly we will look into that. 

Productivity Year 

+ 
.711 JSbri P. C. sore.Ja: 

. 1. Sbri Tan SlDch: 

Will the Minister of lDdustry aDd 
Supply be pleased to state: 

(a) whether the year 1966 will be 
obaerved as Productivity Year; 

(b) if so, the broad features of the 
plan; and 

(c) the estimated expenditure likely 
to be incurred on this scheme? 

'l'he DepRty MbWIter In the MiDIs-
taT of 1Dd~ &; Supply (Shri 
BUt1ldheadra Misra): (a) to (c). A 
statement is laid on the Table of the 
House. 

STATEMBIIIT 

(a) Yes, Sir. The National Pro-
ductivity Council (NPC) of India 

, which is an autonomous organisation 
aided by the Government ot India 
haa decided to observe the year 1966 
as India Productivity Year. 

(b) The plan aims at widening and 
deepening national awareness of thCt 
importance of Productivity as a vital 
factor of economic growth. To this 
end the range of productivity acti-
vities initiated, developed and pre-
sented by NPC since 1958 would be 
further extended and intensified 
during 1966. It is proposed to asso-
ciate a large number of organisations 
in carrying out planned activities 
throughout the year. The organisa-
tions will include industrial enter-
prises, associations of industries, 
chambers of commerce, universities, 
labour unions, management training 
institutes, government departments, 
defence establishments, bodies con-
cerned with agricultural development, 
and llrofessional institutions. The 
activities will include productivity 
fairs at several places, films on pro-
ductivity, productivity awards, essay 
contests, broadcasts, newspaper sup-
plements on productivity, special 
training programmes and seminars, 
posters, 1Iags, badges and publications. 
All these will be designed to stimu-
late a wider and deeper appreciation 
of the value and validity of produc-
tivity in industry, agriculture, com-
merce, public administration, def-
ence and other sectors of human 
activity. To ensure effective imple-
mentation of the activities, the 
National Productivity Council has 
decided to set up National and State 
and Local Committees. 

(c) Estimates of expenditure are 
under preparation. 

Sbri P. C. s-h: It is mentioned 
in the statement that National, State 
and Local Committees of the National 
Productivity Council are .being tormed. 
May I know in which States they 
have been :formed? 

Sbri BibudheDdra Misra: So far IS 
1 know, the consent of the PrIme 
Minister has been obtained for the 
National Productivity Council to 
have its committees. The National 
Productivity Council has issued the 
note in the month of March. I think 
they are going to be formed soon. 
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. Slirl P. C. Borooah: It is also men-

boned in the statement that the 
C~uncil is going to have exhibitions. 
WIll they be State-wise Or only at 
one place? -Shri Bibuc1hendra Misra: 
depend upon the location 
tries and other factors. 

It wi!! 
of indus-

Shrimati Ramdulari Sinha: May! 
know whether the Government is 
aware of the fact as to whether there 
has been any reasonable impact of 
the productivity movement in the: 
field of production and, if so, which 
State has stood first in this? 

The Minister of Heavy Engineerinlr 
and IDdastry in the Ministry of IDdus-
try aDd Supply (Sllri T. N. Singh): 
It is very difficult to say about a parti-
cular State. But I can assure the 
hon. Member and the House that pro-
ductivity movement has produced 
good results and it is appreciated j;,y 
industrialists also. 

SIIri Sham Lal Saraf: May I know 
whether productivity is confined to 
industry alone or it is extended to 
agriculture and other fields also in 
the interests of the country? 

Shri Bibudhendra Misra: Not 
only the industrialists but labour 
union leaders, representatives of 
public sector undertakings and even 
technicians are invited. 

ExpOrt of Textiles 

·US. Maharajkumar Vijaya ADIlnda: 
Will the Minister of Co_ be 
pleased to state the steps taken to 
face the severe competition from 
Japan in the matter of export of 
textiles to East African countries? 

The Deputy Minister in the Minis-
try ef Commerce (Shri S. V. Bama-
_amy): A statement is laid on the 
Table of the House. 

STATBMEN'l 

Special efforts are being made to 
improve our textiles trade with East 
4ltriean markets. A delegation was 

s?nt ~y the State Trading Corpora-
tt~n In December 1964, to Tangan-
Yika to negotiate with the Cooperative 
Supply Association of ~ika 
Limited for the sale of Indian Textile'J. 
A delegation from Tanganyika is 
expected to visit India in April 1965 
at the invitation of the Cotton Tex-
tiles Export Promotion Council for 
establishing contacts between the 
textile industries of the two COUD-
tries. A Textile, Delegation of the 
Cotton Textiles Export Promotion 
Council visited East Africa recently 
to study the market conditions in that 
region with a view to increasing our 
exports. The Cotton Textiles Export 
Promotion Council is also taking 
steps to improve our competitive 
position in the East African markets, 

Maharajkumar Vijaya Ananda: In 
~iew of the competition from Japan, 
If we lose the African market has 
the Govemment in view some ~ther 
market for our products? 

Shri S. V. Ra~my: There is 
no question of our losing the market. 
We are making every attempt to see 
that our trade with East Africa 
improves. We are sending delega-
tions. A sales team had gone' there. 
Members of the Indian Textile Pro-
motion Council had also lone there. 
We are taking every possible step to 
increase our trade with East Africa 

l!." lars. 
SHORT NOTICE QUESTION 

Fil-e in tile Heavy ~ 
Corporation, BaDchi 

+ r Shri Subodh 1IaJIIIIIa: 

I Shri Yashpal SJDgh: 
Shrl Kapur SiDeh: 
Shri Bukam Chand 

'I 1 Kachhavalya: . Shri OIIkar La! Berwa: 
Shri JaPev SiDJh 

SiddhaIltl: 
&hrl Yuc1hvir SiDell: 

L Shri Lahri Sblgh: 
Will the Minister of JJuIIIStry ... 

Supply be pleaSed to atate: 
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(a) whether it is a fact that there 
was fire in the Ranchi factory of the 
Heavy Engineering Corporation on 
the 28th March, 1965; 

(b) if so, whether there was l03~ 

of property due to this; 

(c) when this fire was noticed; and 

(d) how long it took to extinguish 
it? 

The Minister of Heavy Engineerin~ 
and Indnstry in the Ministry of 
Indnstry and Supply (Shri T. N. 
Singh): (a) Yes, Sir. A fire broke 
out in the temporary construction 
shed adjoining the Grey iron Foun-
dry building on the evening of 27th 
March, 1965. 

(h) The total value of damage done 
to equipment and storage shed is esti-
.mated to be Rs. 20,000. 

(r) At about 5.30 p.m. 

(d) Within 20 minutes. 

Shri Subodh Hansda: Since this is 
the third fire that occurred in the 
Heavy Engineering COrporation and 
since . in the history of other pubiic 
undertakings no such fire has occur-
red till now, can we not assume that 
some sort of subversion activity is 
going on in the Heavy Engineerin~ 

Corporation? 

Shri T. N. SiDgh: So far as we 'mow 
up till now there is no reason to sus-
pect that. But I have already order-
-ed an inquiry promptly, and I shaH 
:await the report of the inquiry com-
mittee ,before making any statement. 

Shri Subodh Hansda: What were 
the articles that were damaged due 
to this fire? 

8hri T. N. Singh: They were wind-
ing cables, control panel, insulating 
material etc. 

*~~:~~~.m 
<f.t~it~~'1;f;;~~m:~ 
W~<t\"~tkT~~ l~lI& 
6II't-AT ~ t fill' ~ if ~ ~ Ifl<r 

~RN f.!ilfr ~ f.I; \lfiraf it ~ ~ iff 
'!fz;rrlf ;r @ I 

flTT fil 0 ;rTo f~i!': it ~lft;rr;rfu;n;rr 

~~fiII'~~~~ij;f<'I1:!: 
~!I;fO'i§T~~m:~;mvrt 
f'" lItIfT< ~ ~ ~ ~ viT, ~ 
~imfil;fzij;~~~m~~: lI& 
~ 'IT1!l!f.I;;r ~ f.!; ~ ~ <t\" 'ITlf 
If>'Ift~ wiT I w-ft~~if 
",it If>'Ift l!I1'T <'f1T ~ t I ~ ~ 

~~~~~~if~ 
~ ~ mm ;;mry ~ m: WI<: ~ 
~ If>l: ~T m ;;n'if, it l!I1'T 0l'T 

~~I 

Shri Kapur SiDgh: Have any in-
quiries been made into this specifl.c 
iSsue whether the anti-fire arrange·· 
ments at this factory require a ~om-
plete overhauling? • 

Shri T. N. Singh: It has been com-
pletely overhauled to the best of my 
knowledge and we are strengthening 
it all the time. After the inquiry 
report of JUstice Mukerjee. I can 
assure the House, We have taken very 
prompt measures. 

!lit fA ;r.;r ~ : Ifl<r lI& ~ 
~r ~ f.I; ~ If>ro\lR if lI& l!I1'T ~T 
mwiTt 7l1&~mTmlf&T 
~ ~ ~ I Ifl<r lI"'\it ~Rtr lI& 
~ f.!; Ifl<r ~ mm ij; !ftS mft 
~ ~ llT ~r<mrr ~ 

~ t ? ~ ~T <t\" fttili OR a<I> 
~ mlf.t tIT ;;ni\'lft? ~ m 
lI&~ftllT~tf.l;~~ 
~ lfiT<lT ~ t I 

.rt f1I 0 ;ry 0 flIl : ~ a<I> ~ 
!rim If>T ~ t, ~fi 
;ITt if it ;;ri'f ~ ij; '1"N 1t ~ 
~~lJ'fOOT~ I ~!rimij;mifq 
1!1~ ~ I if.f ~ '1ft ~ ~ r", • 
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'Ii'I"iT~~~~t~~~ 
it ~ ~ 'iR" ~1 it ~ ~ ;;rrifm 
f~~<mfw~ I 
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Shri IDdrajit Gupta: Since there 
are a number of other factories where 
that type of foundry, forge, blast fur-
nace etc. are in operation, does the 
Government consider it purely coin-
cidental or due to some other possi-
ble reasons that this particular plant 
is so susceptible to recurrent fires? 

Shri T. N. SiDgh: Usually, round-
about such places, there is no con-
struction. This was a temporary shed 
there for construction purposes. Any-
way, I have taken notice of that and 
I have asked them as to why the 
t~mporary shed was there. I am 
making an enquiry and I shaH cer-
tainly tell the House the results of 
tb"at. 

Shri A. P. Sharma: During the last 
session, you directed the Ministry t() 
have a special discussion on this 
Ranchi incident including the recur-
rent fires that have taken place but 
that discussion did not take place. 
May I know whether we are going 
to have a special discussion on this 
during this session? 

Mr. Speaker: The Minister of 
Parliamentary Affairs would tell us. 

WRITTEN ANSWERS TO 
QUESTIONS 

Inventions Promotion Board 
.'.9 J Shri Ramacbandra Ulaka: 

"\. Shri Dhnleshwar Meena: 
Will the Minister of Industry and 

Supply be pleased to state: 
(a) the amount of grant sanctioned 

in 1004-65 for the Inventions Promo-
tion Board; and 

(b) the total amount spent during 
the same period and the nature of 
expenditure? 

The Deputy Minister iD the MiniII-
try of Industry and Supply (8bri 
Bibudbendra MIsra): (a) Re. 2,12,000. 

(b) Rs. 1,63,867 (upto 28th Feb-
ruary, 1965) as follows: 

1. Establishment 
Re. 1,19,391. 

expenses-

2. Office equiplmen·t-Rs. 32,195. 
3. Grants-in-aid to Inventors-

Re. 12,281. 

Mining Leases 
.710. Shri P. K. Deo: Will the 

Minister of Steel and Mines be pleased 
to state: 

(a) whether during the last four 
years or so, mining leases and pros-
pecting licences have not been grantP.d 
to any party in Orissa other than the 
Orissa Mining Corporation which has 
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been sponsored by the State Govern-
ment; 

(b) whether mining leases and/or 
prospecting licences are being granted 
to the said Orissa Mining Corporation 
over areas which were applied for 
long before by the private sector in 
Orissa; and 

(c) if so, what are the areas 
granted to them under lease or 
licence and the result of their work-
ing in the granted areas justifying 
the discrimination? 

The Minister of Steel and Mines 
(Shri Sanjiva Reddy): (a) No, Si~. 

During the last four years (1961-
March 1965), 216 prospecting licen~es 
and 100 mining leases were granted 
to private parties as against 13 pros-
pecting licences and 18 D;lining leases 
granted to the Orissa Mining Corpo-
ration. 

(b) No, Sir. There are, however. 
some cases where private parties 
applied for the grant of mineral con-
cessions over certain areas, but their 
applications were rejected as the 
areas were found potentially rich in 
minerals and it was decided to 
reserve them for explOitation in the 
public sector. Subsequently, mineral 
concessions over such areas might 
have been granted to the Orissa 
Mining Corporation. 

Mineral concessions over areas 
which have been reserved for exploi-
tation in the public sector are granted 
only to public sector undertakings 
like the Orissa Mining Corporation. 
Applications for the grant of mineral 
concessions over such areas are not 
entertained from private parties. 

(c) Does not arise in view of the 
reply to part (b) above. 

Production Co~l ., Steel 

f Shri D. ~. Naik: 
~713. i Shri C. M. Kcdaria. 

L Sbri BaImikt: 
Will the MiniSTer of Steel and Mines 

bE' pleased fo Ftate: . 

(a) whether it is a fact that the 
cost of production o! sleel per ton is 
more in the pU:bli~ set tor than th'at 
in the private sector; ~d 

(b) if so, th~ reasons therefor and 
the stePs taken or proposed to be 
taken to reduce the cost? 

The Minister of Steel 8Dd Mines 
(Sbrl Sanjiva Reddy): (a) and (b). 
Information relating to the latest 
cost production of various cate· 
gories of steel is treated as confiden-
tial by the producers and is gene-
rally not disdosed by them. A com-
parison between rece,.,t costs of pro-
duction in the pub:.c settor plants 
with those in the pJivate sector 
plants is not, therefrre, possible. How-
ever, on the ba ;i,; of [.uth information 
as is available with Government, it 
can be generally stated that the costs 
of production of mgot steel >and sale-
able steel in public sectOr plants are 
quite comparable to those in the pri-
vate sector stee! plants. 

The costs ()f .. rud~ctlcn of steel in 
the public sector steel plants are kept 
constantly under watch and suitable 
steps are behg tak~n to keep them 
as low as pos~ib;',. 

Pilferage of Wagon Loads of G.C. Steel 

(Shri R. S. Pandey: 
·'718. ~ Shri R. Barna: 

L Shri L. N. BhaDja Deo: 

Will the Minister of RaHways be 
p~eased to statt!: 

(a) whether it IS a fact that 20-
wagon loads of G.C. SteE'l meant for 
Defence purposes h'ave been pilferred 
011 way fNm Jamshedpur to Delhi 
and are untra~!lble; 

(b) whether the Central Bureau of 
Investigation conducted any raid on· 
the Atlas Cycle Factory, Sonepat, 
Punjab in this connection; and 

(c) if so, the steps taken in the 
matter so 1'ar and the result thereof? 

The Minister of State in the Minis-
try of RaHways (Dr. Ram Subllac 
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s ..... ): (a) :0 (el. The matter is 
. under inve~tigll'ion oy the Central 
:Bureau of Invest.igation. 

Han<lver Fair 

J Sbri Vishwa Nath PaM.,,: 
*'nT. \. Sian Bam Harkla Yad.,.: 

Will the Minister of Commerce be 
pleased to state: 

(a) whether Guvern.nent propose 
tc. participate in the Hanover Fair to 
bl' held in West Gel:nany; 

(b) if so, t he types of goods to be 
.exhibited there; and 

(c) the total cost to be involved? 

The MiDistel' or Commerce (Shri 
Manubhai Shah): (a) India is ar· 
ranging particip-,.:lc.n In Hanover Fair, 
1965 through Engineering Export Pro-

-motion Council, Caltutta. 

(b) Metals a.ul mfLallurgical pro-
duUs, castings, builders' nardwan, 

'hand tools, ma...,hir,e toois, steel furni-
tur~ fans, sewing machines, bicycle, 
and other engineering items. 

(e) The estim&tp.d COSt i~ about 
R~. 1.50 }akhs. 

Manufactllre of ~lachine Tools 

*718. 8hri P. C. Borooah: Will the 
Minister of lndustr,. aDd Sappl,. be 
.pleased to statt'. 

(a) whether 3 Japanese Machine 
-tool delegation r~cent1y visited India 
iI. February, 1965, to LXI! lore further 
-possibilities of Japanese collabomtion 
in machine tOOl pToLlicljon in India; 

.and 

(b) if so, the result ThcrE-nf! 

TJ\e Deputy MlPj"ter in the MiDis-
.~ Gl IDIIDsta7 aDd SDppl,. (Slari 
BilllmdheDdra !Wlst'a): (a) and (b). A 
Japanese machi.,e toal . delegation 
visited India in February-March 1965. 

-The delegation wa~ primarily inter-
ested in sale of Japan£-Be Machine 
Tools in India. It had a preliminary 

. slIrvev of the condltior.s here and 

agreed that ~o.·t.; ~(,uld be ma.de to 
manufacture Jap:l.nes,a Ms(;hine 'I'ools 
in India. There haVe been no dev-
lopments sO far. 

Coal Deposit~ Dt'ar BhurkllDda 

*719. Maharajlr.umllr ,'jja)'a ADaatIa: 
will the Minister of Steel and Mines 
bE pleased to ~tatl: 

(a) the estima:ed qoontily of coal 
deposits of gOOd qllality iuscovered in 
and around Bhu~kund~; pna 

(b) the extent to which this reserve-
is being utilist'd for indust, ial anJ 
commercial purposes? 

The Mbrister of Steel and MiDeII 
(Shri SaDjiva Rl:ud)";: (a) It is esti-
mated that there are reserves of 
about 480 million tonnes of good 
quality coal in and around Bhur-
kunda. 

(b) The prE'sent production frOI:1. 
the above ar~i is ahou' 3.e million 
tonnes per annum. Ceal from this 
area is being supDlied to the Rail-
ways, some power stations, cement 
factories and other industrial users in 
the up country dh·ection. 

Coke PtaDts 

"120. Shri P. C. Borooah: Will the 
Minister of Steel aDd Mines be !'Ieas-
ed to state: 

(a) whether there is a scheme to 
set up a chain <.of colre p'.ants to meet 
the requirements of the pig iron plants 
to be set up in the private sector; and 

(b) if so, the broad outlines of the 
scheme, includin3" the number of the 
plants, their pror;uc\lo'l capt-city and 
cost and their State-wise distrib\ltion? 

The MinIster 01 Steel 8Dd Mines 
<Ski Saajiva Reddy): (a) With a 
view to meetinr the requIrements of 
hard coke for pig iron plants to be 
~t up in the private sector during the 
IV Plan period, a proposal is under 
consideration to ·set up onp. or- two 
coke over plants in the public sector. 

(b) The mat~r h under Hl8mina-
hon. 
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RaUway Workshop, Bikaaer 

1857. Smi Karni Singbji: Wi:l the 
Minister of Rail\\'!1Ys be pleased to 
date: 

(a) the number of employees at 
present working !n the Railway 
Workshop at .Bik"r.er; 

(b) the numb", of pfilJ:.!oyees pro-
moted during 1962-63 and 1963-64; 

(c) the num 'Jer of trade a~prentict>, 
"ppointed durin>! the last four years 
(year-wise); and 

(d) the amount bl';ng spent annu-
ally by Goveril';nenl on the training 
of trade apprentices during the above 
period, 

The Minister of State in the Minis-
try of RallwV.o (Dr. Ram Subhag 
~jDgh): (a) l63h. 

(b) 1962·63 68. 
1963·64 53. 

(c) 
.~ ---_ .... _--- . 

Number 
Year of Trade 

Apprenti<:es 
appointed. 

- --_._---

L96r Nil 
1962 
1963 Nil 
1964 Nil 

TOTAL 5 

(d) Year Amount Paid 

1961 Nil 
1962 Rs. 3,520'00 
1963 Rs. 1,600·00 
1964 Nil 

TOTAl. . Rs. 5,120'00 

Lignite in Bllwaer 

{
Shri Kal'lli SiDghji: 

1858. Siari P. L. Barupa.J: 
Shri Surn Prasad: 

Will the Minister ot Steel and MiDes 

be pleased to state: 
(a) whether it is a fact that the 

Department of Mines and Geology, 
Rajasthan has discovered new depOsits 
{)f lignite in Bik'.mer district; and 

(b) if so, extent of reserves estirnat- . 
ed to be available in this deposit? 

The MInister of Steel and Mines 
(Shri sanjiva Reddy): (a) and (b). 
The Department of Mines and Geology 
of the GoverIrment of Rajasthan locat-
ed, in November, 1963, a dePosit of 
lignite near Khari vilJoage in Bikaner 
District. According to their estimates, 
the reserves in this deposit are about 
foul' million tonnes. 

Indian Standards IDstitute 

1859. Shri Himatsingka: Will the 
Minister of IndWltry and Supply be 
pleased to state: 

(a) whether training facilities of the 
Indian Standards Institute are avail-
able for trainees from abroad; and 

(b) if so, the number of countries 
which have made use of the training 
facilities'? 

The Deputy Minister in the MinIstry 
of Industry aDd Supply (Shrl Bibu-
dhenclra MIsr.l): (a) Training facilities 
in the field of Standardization under 
the Technical Co-operation of Colom-
bo Plan and Special Commonwealth 
African Assistance Plan are available 
in the Indian Standards Institution for 
the nominees of the G<Jverrunent . of 
under-developed countries of Asia and 
Africa. 

(b) So far, four countries, namely, 
Malaysia, Philippines, ThailaIld and 
Ceylon, have made use ot the train-
ing facilities. 

State TradiDc" Corporatiou 

18641. Sbrl Kama Chandra Mallielr: 
Will the Minister of C_ be 
pleased to state the quantity and value 
of imports and exports made by the 
State Trading Corporation commodity-
wise and country-wise during 1963-64 
and 1964-65? 
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The MiDister of Commerce (Shri 
Manubhai Shah): A statement gIvmg 
the quanties and values of commodi-
ties imported and exported country-
wise by the STC in 1963-64 is laid on 
the Table of the House. [Placed in 
Library. See No. LT-4129/65.] 

As the accounts fOr the year 1964-65 
have not yet been closed, it is not 
yet possible to compile the information 
for the full year. 

Track between NanjlUlgUd and 
Chamarajanap.r 

1861. Shri Siddiah: Will the Minister 
of Rallways be pleased to state: 

(a) the amount spent on the annual 
and special repairs of the track bet-
ween Nanjangud and Chanrarajanagc, 
Southern Railway during 1962-63, 
1963-64 and 1964-65; 

(b) whether there is any proposal to 
replace the existing 40 lbs. rail by 6,1 
lbs. rail on this section; and 

(c) if so, the detail thereof? 

The Deputy Minister in the MbW!-
try of Kailways (Shri Sham Sath): (a) 
Amount spent on the repairs of track 
between N'31ljangud and Chamaraja-
nagar was as under:-

Year 

1962-63 
1963-64 
1964-65 

Amount spent 
on annual & 

special repairs 

Rs. 
1,12,602 
1,22,486 
1,28,292 

(b) and (c). The work will be con-
sidered during the Fourth Plan period 
and its inclusion will be dependent on 
the availability of funds and mate~isls, 
and the relative priorities of various 
track-works. 

Allotment of Cemellt to Madras 

1SSIe. Shri M. P. Swamy: Will the 
Minister of Industry aDd suPPly be 

. pleas~d to state: 

(a) the quota of cement allocated to 

the Madras State in 1963-64 and 1964-
65; and 

(b) the quantity of cement actually 
made available to Madras State during 
the ~ame period? 

The Deputy Minister In tilt, Minis-
try of Industry and Sup,lY (Shri 
Bibudhendra Misra): (a) and (b)' The 
requisite information is as under. 

l1li3. 

Year 

(In metric tonnes) 

AIJotment Supplies 

433,089 

529>400 4 19,014 
(upto January,. 

1965). 

Steel Plant at Hospet 
J Shri Yashpal Singh: 
'\. Shri Bhagwat Jha Azad: 

Will the Minister of Steel allli Mines 
be ple'!lsed to state: 

(a) whether Government of Mysore 
have approached the Central Govern-
ment fOr floating a public company 
for the establishment of a steel plant 
at Hospet; and 

(b) if· SO, the reaction of Govern-
ment thereon, especially in view d 
their earlier decision that public par-
ticipation in public sector undertak-
ings was r.ct desirable? -The Minister of Bteel aDd Mines 
(Shri Sanjlva BeIldy): (6) No, Sir. 

(b) Does not arise. 

~.rt ~ '"" '" tn;ft' 
(~~o 1fto ~ 

1864.~ ~ 'Uo Uo mm : 
L~Uo.o ~: 

<mm~~'ffif.f'IITFIT 
mf'f; 

('f;) ~ t<'!<f mAT (~) 
'R q.'f.t t qr;fi 'lIT ~r 0Iffi'IIT ~ 

t't trt ~ ; 
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Halt Station at Brahmpur 

1865. Shri J>aljit Singh: Will the 
Minister of HaUways be pleased to 
state: 

(a) whether there is any proposal 
b haVe a lralt station at Brabmpur 
On Rupar Nangal Dam section of 
Northen Railway; and 

ib) if so, '" hether any contractor for 
selling ticikets has been apPOinted? 

The DePllty MinIster in the Minis-
trJ' of BaUways (Shri Sham. Nath): 
(a) No. 

(b) Does not arise. 

Industrial Cooperatiyes 
in Plmjab 

1866. Shri DaJjlt Singh: Will the 
MU'.ister of lDtlustry and Sa.pply be 
pleased to state: 

(a) the nu.mber of Industrial Co-
operatives Norking in Punjab at pre-
sent; and 

(b) the nature of work done by 
them? 

'rite Deputy Minister in the MlDis-
try of Jnda.'Itry and Supply (8hrl 
Bibndbeudra Misra): (a) As on 31st 
January, 1965, there were 5,890 Indus-
trial cooperative societies in Punjab. 

(b) These societies are engaged in 
the production, marketing etc. in 
respect of the following industries: 

(1) Handloom 
(2) Smal' Scale Industries 
(3) Khadi & Village lndustri<ls 
(4) Handicrafts 
(5) Sericulture 

Coal at Pitheads 

186'1 J Shri Subodh Ransda: 
• \. Shri S. C. Samanta: 

Will the Minister of BaUwayS be 
pleased to state: 

(a) whether it ie a fact that four-



7401 Written Answers APRIL 2, 1965 Written Answers 740Z 

Colour Li&"ht SIgnallIn&" OIl 80uth 
Eastera Railway 

wheeler wagolls for transport of coal 
are proposed to be withdrawn and 
bogie wagons introduced instl!ad; and 

(b) tf s). the reasons therefor and 
how far it wil: help the coal indus-
try and facilitat... the movement of 
coal? 

The Deputy l\Iinister in the MInIs-
try of Railways (Shrl ShaIn Nath): 
(1<) Y"s. The R3:Jways have deci-
ded to embark on ~h£ progl'lmme of 
.,onstruction of the bogie wag:Jlls in 
gr.ldual repJacemen: of 4-wheeler 
wagons, to meet the eVl!r-i.,"lcreasing 
demands cf the coal traffic in the 
comirlg yean:;. 

(b) The phenomenal increase in tl·.e 
rail demands in the country parti-
cularly in r",pect of coal emanating 
from a concentrated area in the 
Eastern region made it inevitable thet 
the Rai:ways should adopt a higher 
unit of hansport by way of bogie 
type wagons having the following 
distinct advantages over the hither-
to conventional 4-wheeler stock: 

(i) The bogie wagon has a J78.y 
load of 55 tonnes as against 
the 22 tonnes carrying capa-
city of a four-wheeler wagon 
in use on the Indian Railways 
thus increasing the through-
put as the payload of the 
Logie wagQn for a foot run is 
1.22 tonnes as compared to 
0.93 tonnes as compared to 
wheeler wagon. 

(ii) The bogie wagon has the ad-
vantage of higher speed of 
operation and reduced inci-
d"nce of hot axle etc. 

The Coal industry will be benefit-
ted, in the long run, in view ot the 
abOve distinct sdvantges which the 
bogie stock has over the 4-wheeler 
stock. The higher unit of transport 
employed will enable increased clear-
ance of coal without causing heavy 
congestion, delays etc. in the loading 
areas and heavy expenditure on line 
capacity works that would otherwise 
be necessary. 

(8hri S. C. Samanta: 
11ft. i Shrl M. L. Dwive4i: 

L Shri Subodh HlUISda: 
Will the Minister of Railwa:rs be 

pleased to state: 

(a) whether colour light signalling 
system bes' been introduced on the 
South Eastern Railway; 

(b) if so, the number of stations al-
ready equipped and how many are 
proposed to be equipped during the 
Third Plan period; 

(c) the further benefits that will 
accrue by this system; and 

(d) the COSt fOr such introduction? 

The Deputy Minister in the MinIs-
try of Railwa:rs (Shri Sham Nath): 
(a) Yes, on some sections. 

(b) 20 srotions have already been 
equiPPed. Of these work at 9 stations 
was carried OUt during the Third 
Plan. Another 45 stations are . ex-
pected to be equipped with colour 
light signalling in the remaining per-
iod of the Third Plan. 

(c) This system provides modern 
signalling with pre-warning improv-
ed visibility with increasej measure 
of safety and improved opera-
tion. It has a special application 
on electrified s!'ctions for avoding obs-
truction of signals by overhead e'luir-
ment masts. 

(d) The estimated cost of introduc-
ing colour light signalling at 54 sta-
tions proposed in the Third Plan (9 
already completed) will be about 
Rs. 80 lakhs. 

Railway Transport Facilities in. 
Dandakaran:ra Area 

1869. Maharajkumar Vijaya ADaadA: 
Will the Minister of Railways be 

pleased to state: 
(a) the steps proposed to be taken 

for the regional development of 
Dandakaranya and the surrounding 
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areas ',vith suitable railway transport 
facilities; 

(b) the estimated outlay involved; 
and 

(c) when the construction work is 
to be commenced? 

The Deputy Minister in the MiBis-
try of Railways (Sbri Sham Nath): 
(a) to (c L Enginering and traffic sur-
veys costing Rs, 15.45 lakhs, from 
Dantewara to Bhadrachalam Road 
(about 259 KMs, were sanctioned in 
January, 1965, In addition, feasibility 
cum-cost studies for some other new 
links in the Dandakarnya area, such 
as a rail link from Dantewara to 
Dh",lli Rajhara and another from 
near Ambaguda to somewhere south 
of the river Tel on the Raipur-Vizia-
nagram line, are also proposed to be 
undertaken during 1965-66. A pro-
vision of Rs, 50,000 has been included 
in the Budget for these surveys, 

2, Only after completion of the 
surveys, and after an examination ot 
the surVey reports, can further con-
siderotion be given to the question of 
construction of any of these links. 

Ahmedaba4 MiUownel'6' A!liIOciation 

1870. Shri P. C. Borooah: Will the 
Minister of Commerce be pleased to 
state: 

(a) whether the Ahmedabad Mill-
owners Association have expressed 
conCern in a recent statement about 
the deteriorating coal position with 
the mills in Ahmedabad which it wu 
feared would hit the mills' produc-
tion; Ilnd 

(b) if so, the steps taken to make 
timely coal supplies to theSe mills! 

The Deputy MInister In tbe MlDis-
try of Commeree (Shrl S. V. Rama-
SWamy): ("') Yes, Sir, 

(b) The Coal Controller, Calcutta, 
was request-ed to rUSh supplies of coal 
to the mills on a high priority basis 
The Western Railway have also ~r­
ranged supply from loeb stocks. 

~~ 1Ii1'i~~~ 

r-n ""! ~: .~ 
1871.1. WTo '{1t{~~ : 

if<fT ;m)q ~ ~ ~, l1'~ 

;reR ;iT ~ m fiI; 

(if» if<fT ~< ~ 1:% ~f ~ j 

'Iff i'i1N1T 1:% if ~l'f.n: ;iT firi'1R' 
~~mif>f~if>~rr.r 
fiI;m ~ l1'f ~ 7~f ~ 

(llt) lffu ~, FIT f.R ~Fff if 
ftm ml:fll"f fiI;m lf1:!T ~ : ~ 

(IT) lffu ~, ;fr ~T ~-
f~ oin: WI< !!fur ~~' 'Jf' 
~irttm~~if>f~ 
~ fPif>T7 ~ f~n:nTR ~ 

~~~~"'3'{ 
q,n (.n ~1\';r fqwr) : ( if» if 
(IT), ;;it '11ft I ~ it w 
~ if>T ~~ ~vt!I;; ~ ~T 

~ I m<:l'flj;f ~ ~ 
qf"'fi\ it ;it 1:% ~ ~ 
~ 1:% ~ mif>T7 ~ qT'f ~ ~ 
if; if>T7lilT'11 ~ if>Tl1'T ~T W-<nR fiI;m ~, 

~t w ~ ~ I (1) ~, (2) 
'¥, (3) <ri.r~, (4) ~ if,' 
me< ~<: ~m (NT (5) ~'R I 
~ ~<nR f.ff1rn if>T7\irFfi lj;f ~<'lTfiWo 

11"" ~f mtl!{\' 'IT I ~ ~ 'f.T 
R'fH: ~<l< ~~,m ~ full: 'If nrf ~, 
'f>T W-1fI<;; ""it if>f ~ 

Central Sericultw'al BesearcJa 
Station, Berbampore 

111'72. Sbrimati Renu Chakravartty: 
Will the Minister of Commerce be 
pleased to state: 

(a) whether about thirteen mem-
bers of the research staff employed in· 
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the Central Sericultural Research 
Statjpn, Berhampore, West Bengal re-

o si. their posts during the course 
o of the last two years; 

(b) whether the newly created 
o posts are also lying wcant; and 

(c) whether any enquiry has been 
made as to why it has not been pos-

. sible to fill up these posts? 

The Deputy MiDisterin the Minis-
try of Commeree (8hrl 8. V. Rama-

,swamy): (a) Yes. The reasons for 
'which these persons resigned are as 
'under: 

Higher stuciies 
Going abroad 

.. ~;election for higher post 
Medical grounds 
1 'omeotic affairs 

TOTAL 

2 

4 
5 

13 

(b) Out of the twenty four neW 
posts created in April, 1963, seven 
posts are lying vaC'llnt of which one 

'post of Deputy Director is to be fiIled 
up through the Union Public Service 
Commission. The Commi~sion has 
advertised the post twice. Efforls are 
also being made to fill up thl! remain-
ing six posts through Employment 

'Exchange and by advertising in the 
'leading newspapers. 

~ if ~ 1IimfAT 

Jsit mom;f : 
1873. Lsit ~ '"" ~ 

<m ~ ft'IT ~ ;fit ~ 
o~ 'lfI f."IT rn flfo': 

(lfo') <m ~ ~.q ~ f<I; ~ 
~ ~ fWl!<'IT if '!f'ft 'fiT ~ 
'?ll'rfuf 'li"f.r ~ fur( if,"lfn:r ~ ~ 
~lffu ~m t ; 

i[t. <ir if;rfu' ~~ 
;ro S!~ ~ ; \lT~ 

(11') ~ ~ ~ ~ 
if Q:11fr \l~ lj'{~ ~ if ? 

~ ft1Il tOroIf ~ if m-,n 
(sit Nl!q "'" ) (lfo');;ft ~ I 

( ~ ) \lR (11'): lfiOf fct 'f\ff 
'3C(fT1 

Production of Salt in Orissa 
r Shri Ramachandra UJalta: 

1874. ~ Shri Dhuleshwar Meena: l Shri Kama Chandra Mallick: 
Will the Minister of Industry aDd 

Supply be pleased to state: 

(a) the production of salt in Ori~a 
during 1964-65; 

(b) whether any financial assis-
tance was given by the Central Gov-
ernment to the common salt industries 
in Orissa during 1964-65; and 

(c) if sO, the details thereof? 

The Deputy Minister in the MiBis-
try of Industry and Supply (Shrl 
B1budhendra Misra): (a) 81,700 tonnes 
(from 1st April, 1964 to 31st Decem-
ber, 1964). 

(b) No, Sir. 
(c) Does not arise. 

Handloom lDdustries in Orisa 

J Shri Ramachandra Ulaka: 
11175. 1.. Shri Dhuleshwar Meena: 

Will the Minister of Commerce be 
pleased to state: 

(a) the total output of m.ndloml 
products manufactured in Orissa 
during 1964-65; 

(b) the total consumption of yarn 
during the same period; and 

(C) the total amount granted to 
Orissa for the development of hand-
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loom industries in the State during the 
EBme period 

The Deputy Minister in the Ministry 
1If Commerce (Shri S. V. Ramaswamy): 
(a) The figures of handloom cloth out-
put for the complete year of .1964-65 
are not yet available. The output of 
<>f handloom cloth from April, 1964 to 
November, 1964 was 76.37 million 
yards. 

(b) Estimated consumption of yarn 
during the same period was 5.77 mil-
lion kilograms. 

(c) The amount granted to Orissa 
curing 1964-65 was Rs. 18.94 lakhs. 

Industrial Estates in Orissa 

J Shri Ramachandra ffiaka: 
1876. L Shri Dhuleswar Meeua: 
Will the Minister of Industry and 

Supply be pleased to state: 

(a) the number of industrial estates 
"pened in Orissa during 1964-65 and 
the names of districts where opened; 
and 

(b) the amount allotted by the 
Centre to Orissa during the same 
period? 

The Deputy Mbrlster in the MiDis-
try of Industry and Supply (Shri 
Bibudhen~ Misra) (a) The infor-
mation is being collected from the 
State Government and will be placed 
<In the Table of the House. 

(b) No separate allotment is made 
to State Governments for their sche-
mes of Industrial Estates. The alloca-
tions of Central assistance are made 
under the Development Head "Village 
J!t Small Industries" as a whole (which 
includes Small-Scale Industries, 
Industrial Estates. Handloom. 
Handicrafts Sericulture and Coir). 
The total Central assistance available 
to the State Government under this 
Development Head for 1964-65 was Rs. 
35.00 lakhs (Rs. 55.00 1aIths and 
Es. 30:00 laIths by way of 'Loans' and 
'Grants', respectivel~). 

On the basis of the expenditure 
incurred by the State Government 
(actual for three quarters and anti-
cipated for the 4th quarter) during 
1964-65 on their schemes of Industrial 
Estates, an amount of Rs. 19.14 lakhs 
has been sanctioned provisionally to 
the Orissa Government for 1964-65. 

G. C. Sheet for Orissa 

r Shri Kamachandra Ulaka: 
1877. ~ Shri Dhuleshwar Meeua: 

l Shri Kama Chandra Mallick: 

Will the Miinster of Steel and Mines 
be pleased to state: 

(a) the total requirement of G. C. 
sheets for Orissa during 1964-65; 

(b) the quantity allotted to that 
State dUring the same period; and 

(c) the quantity actually supplied to 
the State during 1964-65? 

The Minister of Steel and Mines 
(Shri N. Sanjlva Reddy) (a) The 
demand of Galvanised Corrugated 
Sheets received from Orissa for 1964-65 
was about 17,000 tonnes 

(b) No fresh allocation of Galvanis-
ed Corrugated Sheets has been made 
to any State (including Orissa) during 
1964-65 because of the large back-log 
of orders on the main prodUcers. Sup-
plies were, however, continued against 
old orders. 

(c) A quantity of 2,937 tonnes of 
Galvanised Corrugated Sheets was 
actually despatched to Orhsa during 
the period April-December, 1964. 

Ferro-Chrome Plant at Jajpor 

J Shri Dhulesltwar M!eeu: 
1878. L ShrJ Ramachandra UIaka: 

Will the Minister of Steel and Mines 
be pleased to state 

(a) the up-to-date progress regard-
ing the setting up a ferro-chrome 
plant at Jajpur Road (Orissa); and 
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(b) whether this plant is in the 
Central or the State Sector? 

The Minister of Steel and Mines 
(1!Ihri Sau,jiva Reddy): (a) Technical 
collaboration for the manufacture of 
ferro-chrome has been arranged. Pro-
posals for the import of plant and 
equipment are under consideration of 
the Government of India. 

(b) This plant is being set up by 
the Industrial Development Corpora-
tion of Orissa, which is a State Gov-
ernment undertaking. 

Textile Mills in Orissa 

11'79. J Shri Dhul .. ~hwar VI~t'n. 
l Shri Ramaetumdra UIaka·. 

Will the llfinister of Commerce be 
pleased to state: 

(a) whether Government have any 
J.'Ioposal t .. expand the capacity cf 
spindles of the existing textile mills of 
Orissa during 1965-66; and 

(b) if so, the details thereof? 

The Deputy MlDister ill the Miaill· 
t~y of Commerce (Shri S. V. Rama-
IJlFamy): (a) and (b). There is no new 
proposal under consideration to expand 
t: Ie capacity of spindles of the exislin!! 
textile mills in Orissa during 1965-66. 
lIut three textile mills in Orissa hold 
1: cencesipermission to expand their 
spindleage capacity and clln d:J the 
expansion during 1965-66. 

Stainless Steel for Orissa 

-1'" J Shri Dhuleshwar Meena: 
• "\.. Shri RamaehaDdra maka: 

Will the Minister of Steel and Mincs 
b<! pleased to state: 

(a ) the requirement 01. Orissa for 
stainless steel ciuring 1964-65; and 

(b) the quantity of stainless steel 
actually allotted to that State during 
1864-651 

The lIIbdIter 01 Steel and Mines 
(SIIrt BaaJiva Reddy): (a) Exact 
IrSormation is not available. 

(b) A quolntity of 35 tonnes has been 
a~located to the state of Orissa for 
utensil making. In addition a sum of 
Rs. 28 lakhs was allotted for imJ.lOrt 
of steel, inCluding stainless steel re-
quired for non-utensil making indu-
stries. 

Assessmeat of Royalty 

1111. Shri P. K. Deo: Will the 
Minister of Steel and Mines be pleas-
ed to state: 

(a) whether the Government of 
Cl issa are not in some cases com-
plying with the stay order iS3ued by 
the Central Government in August 
S·.'ptember. 1964 on the revision peti-
tj~ns filed by mine owners, again.,\ 
!ls~essment of royalty, in violation of 
statute and with retrospective efTe"., 
'-lid 

(b) if sO. the action taken theo"on 
Ly Government? 

The Mini~ter of Steel and Mwe!! 
(Shrl Sanjiva Reddy): (a) The Gov-
~rr'ment of Orissa have intimated that 
t!'ley have not taken any action te. 
destrain properties of Mine owners for 
recovery of arrears of royaily after 
receipt of the stay orders is;ued by 
the Central Government in Augu~t 
September, 1964 against the revision 
Lpplication< filed by the parties co/:-
cerned. 

(b) Doe; not arise. 

Fromotioll of S.C. and S.T, RaHway 
Empolyees 

11112. SlJr; Kama Ch81ldra Maltll'k: w.n the -rhnister of Railways he 
~.'.'ased ~o state: 

fa) the number of employees in 
ClallS I, Class II and Class III services 
belonging to the Scheduled Castes and 
$cbeduled Tribes promoted during the 
1aat three years on the South-Eastern 
Railway; 

(b) whether these promotions were 
made to fill uP the vacancies reserved 
for the Scheduled Castes and Sche-
duled Tribes employees; 
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(c) if not, the number of those 
selected over and above the reserved 
qnota; and 

(d) the percentage of reserved 
vRcancies actually filled up during the 
above mentioned period? 

The Minister of State iD the Minis-
try of BaUways (Dr. Ram Sabhag 
SiDgh) : 

Year 

1<)62-63 

r<)63-64 

r<)64-65 

Number promoted 

Class I Class II ClassIlI 

20r 

71 

16 

(b) Promotions in Class III and in 
: 962-63 to Class II, were mad~ against 
reservations. There is no reservation 
in promotion to Class I; reservation in 
promotion to Class II was discontinll-
~d with effect from 4-10-1962. 

(c) Does not arise. 

(d) r962-63 
r963-64 
r<)64-65 

25~~ ( (pertain to Class 
38% ~ (III) 
17% l 

Import of Special Steel 

1883. Shri Rama Chandra Mallick: 
Will the Minister of Steel and Mines 
be pleased to state: 

(a) whether a special tYPe of steel 
which is not produced in Our coun-
try is imported from foreign coun-
tries; 

(b) if so, the names of those COU,)-
tries from which such steel was im-
ported during 1963-64 and 1964-65; 
and 

(e) the quantity and value thereof? 

The Minister of Steel and MiDes 
(Shri Sanjiva Reddy): (a) Yes, Sir. 
Many varieties of Tool, Alloy and 
Special quality steels are being im-
ported from foreign countries. 

(b) From Italy, Japan, The Nether-
lands, Poland, Sweden, Switzerland, 
The U.K .• the U.S.A., the U.S.S.R., 
Australia. Austria. Belgium, Bulga"ia, 
CzeChoslovakia, France, East and 
West Germany, Canada, Hungary, Th~ 
United Arab RepubliC, Norway, and 
Yugoslavia. 

(C) 1963-64-60,529 metric tonne's 
valued at about Rs. 12.3 crores. 

1964-65-49,422 metric tonnes valu-
ed at about Rs. 10.3 crores. 

Tri-Weekly Air-Conditioned Service 

1884. Shri O. C. Sharma: Will the 
Minister of BaUways be pleased to 
state: 

(a) whether the new experimental 
tri-weekly air-conditioned service 
between New Delhi and PathBnkot 
by the Srinagar Express introduced 
during February has been a success; 
and 

(b) if so, the details thereof and 
the steps taken or proposed to be 
taken to give it a permanent basis? 

The Minister of State iD the Minis-
try of Railways (Dr. Ram Subhac 
Singh): (a) and (b). A tri-weekly 
partial air-conditioned coach was 
introduced between New Delhi and 
Pathankot from 5-1-65 by the Sri-
nagar Expresses. The intention even 
at the time of introduction of this 
service was to have it only during 
winter, i.e.. upto 31-3-65. From 
1-4-65, a full air-conditioned coach 
will be running as usual as a daily 
measure between Bombay Central 
and Pathankot by the Frontier mailsl 
Kashmir Mails during summer 
months. There is, therefore, no pro-
posal to continue the tri-wee!dy ser-
vice by the Srinigar Expresses beyond 
31-3-65, as the requirements of air-
conditioned traffic would be catered 
for in this daily service by the Kash-
mir Mails. 
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The percentage of occupation of 
air-conditioned a<:commodation prCl-
vided on these trains was as under:-

Mooth. 59 UP 6C1 On. 

January 1965 

Pebruary 1965 

March 1965 
Cupto lC1-3-6S) 

Express Express 
(ex. Delhi.) (ex. 

Pathallkot.) 

27'1 

qr.;r.n ~ 1!I'r.f 

r.tt ~ : 
i'"pq'<R~: 

1885.-< '" ~l1m: <'m'r ;l~ : 
I L'" '!o ~o ~ : 
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1fiT FIT ~~ flI; : 
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fTcr');;r;r it qr.r;rr it; mr ~ 'lit m 
f~t; 

(!I') lfIf[ ~ VFff q ~ 
~l!\'T~l!\'Tfcr.m:~; ~ 

(tf) lift ~, <it ~ ~ '3'« '11: 
f~"'TOlI1f~l!\'T~t ? 

~ ~ 1!I'r.f "'"' ("T ~ 
~) : (11\') 'r<'rRT 'lit ~ m 
~ ~ ~ 'liThh);;p,~ t I ~ <l1fi 
'!.tf1f !I'iI'it' 'liT ~ ~ '11: ~ !I"A' 

l!\'T1i~~~1 
(!I') ~ 1964 it -u;;r~ 

~~ it ~ ~ro ~~ 
( Machine export) 'If'R''IiT ~ ~r!!l' 

~"",. !I'fif 11\",' Qf1' ~Ttr ~~ fireftrT ~ 
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(tf) .... ~ ~T 'f.T~ '1'fT>T ~i'l in"" 
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~ ~ f~Terr.r ~ I 
m;~ if II\'Ttmt YlI'Ti 11>1 ~I 

~ lI<'I'T I!iro!fAT 

1886.{t.TT lm'm'f f~~: 
... 1 ifTo;no f~ 

'f'll ~ an:., ... tf,,'r lfil: ;r<rT;f 
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(11\') 'fllT ~ wq ~ foP 7~ if 
'fi"fmorr ~'n 'f.T~-.rr/",T~ ~T 
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~Tl!\'"{~'H~ ; 

(!I') ~~ irt, 'l'T 'f1fT ....... qf7fl'lTf<r<if 
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qR 
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('Ii) iiflIT ~ ~ ~ f<t;~.~ 

(m~:nr~) ~~ (~) Q<fi 
.~~~~'liT~ 
1947 ~ ~;flm:'lir~~; ~ 

(\if) ~~,m~~'l'>1 
ifiT~ ~ if; fu'it ~ it ~ ~ 
iiflIT~~~? 

~ ~ .q ~ (tft m'If 
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Public Address System ill A.C. 
Express Trains 

1888. f Sh~ Onkar La! Berwa: 
L Shrl P. H. Bheel: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that a pub-
lic address system which was intro-
duced in one of the air-conditioned 
express trains on the Eastern Rail-
way has been suspended for the last 
six months; 

(b) if so, whether the coach fitted 
with the equipments was detached 

. on the 31st August, 1964 and remained 
unattended at Howrah for abl~ut four 
months; 

(c) whether the Railway Adminis-
tration has taken any temporary 
measures to replace the equipments 
in any other coach running with the 
train; and 

(d) if not, the reasons therefor? 

The Mblister of State in the Ministry 
of Railways (Dr. Ram Subhag Singh): 
(a) Yes. 

(b) The coach fitted with the 
equipment was detached at Madras 
on 31st August, 1964, brought to 
Howrah and sent to the Eastern Rail-
way Workshops on 26th October, 
1964 for repairs and periodical over-
haul. The coach . has since been 
turned out of the workshops after 
necessary attention. 

(c) No. 

(d) As the ~hole installation is of 
a permanent nature with elaborate 
arrangement necessary for such ins-
tallations involving operation under 
mobile conditions, it is not possible 
to replace the equipment in any other 
coach on the train. 

Lavatory Arrangements ill Electric 
Trains 

1889. Shri Dasaratha Deb: Will the 
Minister of Railways be pleased to 
state: 

(a) whether Government are aware 
that the passengers have been ex-
periencing a great inconvenience due 
to the absence of any lavatory sys-
tem in the compartments of the Elec-
tric Trains running on Burdwan-
Howrah Section; and 

(b) if so, whether Government pro-
pose to provide lavatory arrangements 
immediately in those trains? 

The Minister of State ill the Minis-
try of Railways (Dr. Ram Subhag 
Singh): (a) A few references were 
received from the public complain-
ing of incovenience to passenger~ 

due to absence of lavatories In the 
compartments of the Electric-multi-
ple-unit trains running on the sub-
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urban sections of the Calcutta Area 
and suggesting provision of lavatories 
in these trains. The matter has been 
examined in all its aspects and it is 
considered that lavatories need not 
be provided in these short-distance 
trains. 

(b) No. 

SUPPly of cement to Delhi Adminis-
traUoB 

1890. Shri Shiv CharaD Gupta: Will 
the Minister of I.dustry and SupplY 
be pleased to state: 

(a) the demand of Delhi Adminis-
tration for cement in 1962, 1963 and 
1964 for use by the Delhi Municipal 
Corporation, New Delhi Municipal 
Committee and fOr public use sepa-
rately; and 

(b) the extent to which the demand 
was met in each year? 

The Deputy Minister in the MiDIs-
try of Industry and Supply (Shri 
Bibudhendra Misra): (a) and (p). 
The total demand of the Delhi 
Administration and the extent to 
which it was met in the three years 
are as follows:-

Year 

Demand 

Allotment 

(In metric tonnes) 

391,860 440,250 664,100 

158,812 124,230 184,550 

Out of these allotlilents, it is undentood 
that quantities aIloted for the different 
purposeS are as follows -

(In metric tonnes) 

Year 1962 1963 1964 

N.D.M.C. 8,000 :7,350 ~5,o75 

D.M.C. 29,400 16,z85 33,850 

Public 121,41Z 100,595 145,625 

TOTAl. 151,812 124,2301 84.5So 

Indlllltries in Rajaa&ban 

1891. Shri Tau S ..... II: Will the 
Minister of Industry and Supply be 
pleased to state: 

(a) whether it is a fact that due 
to the non-existence of 'social over-
heads' in Rajasthan desert areas, 
experienced industrialists are reluc-
tant to invest capital there; and 

(b) if so, the steps contemplated 
by Government to provide social 
overheads in order to curb the 
regional imbalance? 

The Deputy Minister in the MiDis-
try of Industry and Supply (Shri 
Bibudhendra Misra): (a) and (b). 
No, Sir; there is no reluctance on the 
part of industrialists to invest capi-
tal in Rajasthan. Several new inaus-
tries have corne up in Rajasthan in 
the last few years such as caustic 
soda, P.V.C., synthetic fibres, cement 
etc. There are also proposals for 
starting one or more fertiliser fac-
tories in the State. Kotah has in the 
few years developed itself into a 
major industrial complex. 

The State Government have, with-
in the resources available, expanded 
the capacity for power generation and 
for transport. The State Govern-
ment have also undertaken the deve-
lopment of 'Industrial Areas' at suit-
able locations in the State which 
would considerably assist in attract-
ing industries to the State. The 
scheme of 1ndustrial Areas' is ex-
pected to be continued on an expand-
ed scale during the Fourth Plan 
period. 

Productivity COUIIdIs 

18ft. Shri Tan S ..... h: Will the 
Minister of lDdastry and Sv.;ply be 
pleased to state: 

(a) the main functions of the 
Local Productivity Councils; 

(b) the number' of such councils 
functioning in Rajasthan; 
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(c) whether all the industries in 
Rajasthan have been covered by 
these councils; and 

(d) if not, the steps taken or pro-
posed to be taken in the matter? 

The Deputy MinJster in the Minis-
try of Industry and Supply (Shri 
Bibndhendra lWsra): (a) The Local 
Productivity Councils generate and 
disseminate knowledge of 'producti-
vity techniques through Training 
Programmes, Seminars, Productivity 
Team" and direct assistl\nce to indus-
try for implementing productivity 
techniq ues by way of Productivity 
Survey and Implementation Service. 

(b) There is one Council covering 
the whole State of Rajasthan namely 
Rajasthan State Productivity Coundl. 

(e) Yes, Sir. 

(d) Does not arise. 

Kotah-Cbitorgarh M.G. Line 

1893 J Shr! Shiv Charan Mathur: 
. l. Shri Onkar La! Berwa: 

Will the Minister of Railways be 
pleased to state: 

(a) Whether it is a fact that the 
Kotah-Chittorgal'h metre gauge rail 
link was sanctioned in 1948 and was 
dropped later on; 

(b) if so, the reasons for dropping 
this im{lortant rail link; 

(c) whether the Ministry of RaH-
ways have now decided to take up 
this project in the Fourth F'ive Year 
Plan; and 

(d) if so, the progress of prelimi-
nary survey cf the project? 

The Deputy Minister in the MlnIs-
try of RaUways (Shri Sham Nath) : 
(a) to (c) . Construction 01 Kotah-
Chittorgarh metre gauge line was 
sanctioned in 1949; but in view of 
merger of the Rajasthan Railway with 
the Western Railway, then antici-

pated this project was held in abey-
ance. Later in 1955-56, the question 
of construction of this line was review-
ed. Investigations then made reveal-
ed that construction of this line was 
not justified on operational and 
financial grounds. Recently, in view 
of the reported industrial and other 
developments in the area, the RaH-
way Board have ordered a fresh 
traffic survey for this line. The 
Fourth Plan projects are yet to be 
finalised in conjunction with the 
Planning Commission and other con-
cerned Ministries, and it is premature 
to say whether tliis project will be 
included in it. 

(d) The fresh traffic survey, sanc-
tioned in December, 1964 has just 
been started. 

Vending contractors oa Rajpura-
Bbatlnda Section 

1894. 8hri Onkar Lal Berwa: Will 
the Minister of RaIlways be pleased 
to state: 

(a) the names of the vending 
contractors on the Rajpura-Bhatinda 
section of the Northern RailW)lY on 
whom the penalty of Rs. 10, the 
maximum fine, was imposed during 
the period from 1949 to-date; and 

(b) the amount of penalty imposed 
and actually realised during this 
period? 

The Minister of State in the Mbl5-
try of aaUways (Dr. Ram Snbhac 
SIRgil): (8) The names of the con-
tractors on whom fine of Rs. lOt-or 
above was Imposed during the period 
from 1949 to-date are as under. 

(1) Mis. Satpal Harbans Lal. 
(2) MIs. Chopra & Co. 
(3) Shri Sawan Mal. 
(4) Mis. Dorga Devi Pearya LaI. 
(5) Mis. Telu Ram Arnar Nath. 
(6) MIs. Mahinder Slnjh & Co. 
(7) Shri Krishan Lal. 
(8.) MIs. Daulat Ram & Sons. " 
(~) Seth Manohar Lal & Co. 

(10) Mis. Iqbal Nath &. Sons. 
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The maximum penalty for fines has 
been raised to Rs. 100/- from Novem-
ber. 1955. 

(b> Rs. 2951-. 
,Aluminium. Plant In Blasi, J ... E. 

r Shri Gopal Datt Meqi: 
1895. ~ Shri. Samnani: 

l Shri. Abdul Ghani GoDi: 

Will the Minister of Industry and 
Supply be pleased to state: 

(a) whether it is a fact that the 
National Industrial Development 
Corporation was considering a pro-
posal for establishir.g a 50-thousand 
ton aluminium plant near Riasi in 
Jammu and Kashmir State; and 

(b) if so, the conclusions arrived 
at? 

The Deputy MInIster In the MInis-
try of Industry and Supply (Shri 
Bibadhendra Misra): (a> and (b). 
The National Industrial Development 
Corporation Limited has investigated 
the feasibility of establishing an 
Aluminium Plant in the State of 
Jammu and Kashmir in the Riasi 
area of the State. 

On the basis of geological investi-
gations. it was concluded that the 
size of the bauxite reserves of the 
requisite quality was not large 
enough to support an aluminium 
unit. 

Passeurer Amenities on South 
Eastern Raflway 

1896. Shr! B. C. Soy: Will the 
Minister of Ranwan be pleased to 
state: 

(a) whether it is a fact that on the 
Raj-KharllWan-Gua Branch Line of 
the Chakradharpur Railway Division 
of the South-Eastern Railway. pas-
senger amenities like waiting rooms, 
drinking water and latrines are 
extremely inadequate; and 

(b) if so, the steps Government 
propose to take to improve the situa-
tion? 

The MJnlster of state iR the Minis-
try of Raflways (Dr.· Ram Subhag 
Singh): (a) and (b). No. Out of the 
10 stations on Raj·Kharswan-Gua 
Line, waiting room is provided at 
Chaibasa station. This amenity is 
not justified at other stations in view 
of meagre upper class passenger 
traffic handled. Third Class Waiting 
halls exist at all stations and exten-
sions to the same are in progress at 
Pendrasali, Maluka, Noamundi and 
Barajamda stations. Waiting hall 
accommodation at other stations is 
adequate. 

Proper drinking water supply 
arrangements exist at all stations. FOr 
further improving the supply, works 
of sinking tube wells are in progress 
at Kendposi, Maluka, TBlaburu and 
Noamundi stations. 

All stations are provided with 
adequate number of latrines. 
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Indian Mining Association 

1898 .. Shri P. C. Borooah: Will the 
Minister of Steel and Mines be pleas-
ed to state: 

(a) the difficulties of the mining 
industry which were highlighted at 
the Annual General Meeting of the 
Indian Mining Association held on 
the 16th March, 1965; and 

(b) Government's reaction there-
to? 

The MJnister of Steel and Mines 
(Shri Sanjiva Reddy): (a) and (b). 
A statement glvmg the desired 
information is laid on the Table of 
the House. [Placed in Library, see 
No. LT-4131/65]. 

!Z.05 hrs. 

CALLING ATTENTION TO 
MATTERS O:r PUBLIC IMPORT-
ANCE. 

(i) ROBBERY ON A TRAIN ON JHANsI-
KANPUR SECTION 

'"Ii ~ '!I'if ~ (<<m") : 
~~~~~~~ 
~ "{ f'ti ~ it 'ti<'f ~ Rlrr fir; 48 

Kanpur Section (C.A.) 
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~.-r~~, ... (Interruptions). 

~ 'mr if ~ n* :ffiq- ri~, ... 
<Interruptions) . 

Sllri ltagbunat!l Singh (,Taranasi): 
We protest against this. That may 
be so with his own constituency. 

Mr. Speak~r: Order, order. The 
hon. Members should give him some 
concessions. He is not a Minister. 

",1 ~ ~ ~ : m1:( ft;:r 

~~iIi~\llf~~I~ 
~Tili it ~ 00 ;;IT ~ ~ ~ 
~iliwn:~~~'IiT 
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!liliT-'fi'l'l'T Wwr <n: 

Shri Hem Barua (Gauhati): What 
about the dakoos from those places 
here in the House? 

Shri p. JL Chakraverii (Dhanbad); 
May I know whether any ex-gratia 

payments bave been made to the 
victims' of the dacoity? 

Dr. Ram Subbag' Singh: There were 
minor injuries. So, therif was no 
question of making any such payment. 
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(ii) REpORTED MEETING BETWEEN SHEIKH 
ABDULLAH AND THE CHINESE PRIME 

MINISTER-contd. 

Mr. Speaker: The External Mairs 
Minister wanted time' yesterday ta 
make the statement about Sheikh 
Abdullah. Is he making it now? 

The Minister of ExtemaJ. A1rairs . 
{Shri Swaran Singh): I would place 
before the House .... 

~~ (f~) : iI1TA' if; 
~ it ~ f.:r«;r ifiVIT ~ ~ I 

rom lIffiIR ~ ~ iI1TA' RlfT ~ ~ ~ 
m- m: ~ ~ ~ ~ ~ ~ ~'h:~ 
~ t '1ft ~ ~ ~ ;rn; If'J~ 
~ ~ on: ~it; t I ~iI1TA' ~ 
lIffiIR ~ RlfT ~ ~ ~ ;;r;r 
~ qii: on:1t ;;rr ~ .r .... 

Shri 8waran 8ina"h: In reply to the 
calling-attention-notice regarding 
Sheikh AbdUllah's reported call at 
.Alaiers on the Prime Minister of 
China, Mr. Chou En-Iai, I should like 
ta make the follOWing statement. 

Hon. Members have expressed their 
anxiety to have some information re-.ardin, this matter, and this we have 
been trying ta gather ever siDee we 
came to hear of the matter. Sfteikh 
Abdullah flew down to Algiers from 
Paris, and after staying in Alcien for 
a week Or so, it appears that he pro-
POses ta leave for Saudi Arabia ta 
perform lile Haj with a brief stop-
m;er at Cairo. We also gather from 
our Embassy in Algiers that Sheikh 
Abdullah has been in contact with the 
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Algerian Foreign Oftice '8nd has met 
various Algerian personoalities. 

By a coincidence, our Foreign Sec-
retary happened to be in Algiers at 
the time of Sheikh Abdullah's visit, ta 
attend the meeting of tlhe Standing 
Committee of the 'Afro-Asian Confer-
ence. As hon. Members are aware, 
the Afro-Asian Conference is due to 
meet at the end of June. The Foreign 
Secretary is OR his way back and is 
due in New Delhi tonight or tomorrow 
morning. We would like ta have 
first-hand infonnation from him about 
Sheikh Abdullah's activities in 
Algiers ... (Interruptions). 

~~:~~ 
!11mT I ~ 'I>'fT ;ro ifflT ~ ~ ~ ? 

~~: ;qr<J 40 ~ I 
~wmt~1 

8hri Swaran Sblch: .. and whatever 
information he gathered about his 
talk with Mr. Chou En-Iai I hope hon. 
Members would agree that It would be 
better .... 

Some hon. Memben: No. Not at 
all. 

Shri ;Swaran 8JDgh: I hope hon. 
Members would agree that it would be 
better if we were to make a report 
to the House after we have ihad a talk 
with the Foreign Secretary. I would 
like to assure the House tha t after we 
have considered the infonnation avail-
able, Government would not hesitate 
to take whatever action would ibe 
merited by the nature of Sht'ikh 
Abdullah's activities and the·kind of 
conversation he has indulged in. 

I should only like to add that we 
have instruded our A.m.~ in 
Algiers to make it abundantly dear 
to Sheikh Abdullah that Government 
consider that It would be mOit 1Jn-
proper if he were to visit China, tor 
reasons which sh.uld be obvioUs to 
him and that it he should act con~ 
to Government's witIIes and advice. 
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[Shri Swaran Singh] 
a serious view will be taken of his 
activities. 

Shri Hem BanIa: On a point of 
order ...• 

.n",!~: (~) : it 1:('1\" 
~'I1T'lI"~~~~ I 

IIRfIfl' l1l~ : mq 40 ~ 

Mr. Speaker: When is the Foreign 
Secretary expected here? 

Shri Swann Singh: Tonight, or 
tomorrow morning at the latest. 

Mr. Speaker: What is the earliest 
time that the Government can make 
tJle statement after ascertaining from 
him? 

Shri Swann Slnch: Monday. 

Shri Hem BanIa: On a point of 
order. We have a diplomatic mission 
in Algiers and that diploonat'ic mission 
was instructed to watch 'the move-
ments Of Sheikh Abdullah and report 
matters to us. Now, the newspapers 
have reported that Sheikh Abdullah 
has not only met Mr. Chou En-lai but 
that he proposes to go to Peking, in 
spite of what our Prime Minister said. 
I have an apprehension that he might 
set up an emigre government in Sin-
kiang under Chinese auspices. 

Now, our Foreign Secretary, Shri 
C. S. Jha, was present there in Algiers 
whim Sheikh Abdullah met Mr. Chou 
l!la-Iai, and he knew everything about 
it, because Sheiklh Abdullah met him 
also. 

Mr. Speaker: He should come now 
to the point Of order. 

Shri Hem BanIa: I will come to 
that. 

This is the series of events. We have 
a diplomatic mission there and that 

Chinese Premier (C.A.) 

diplomatic mission has miserably fail-
ed to report to the Government. 
Secondly, we have had our Foreign 
Secretary present there during the 
meeting between Sheikh Abduilah 
and Mr. Chou En-lai, and he has 
also miserably failed to report to the 
Government. 

Mr. Speaker: What is the point of 
order? 

Shri Raghunath ,Singh: Is it a 
speech or a point of order? 

Shri Hem Barua: Yesterday you 
were pleased to say that you had 
called upon the Minister to make a 
statement within 48 hours. Yester-
day when this matter had cropped up 
in the House, the Minister wanted 
some time to make a statement today. 
It was his own choice; we did not 
want that he should· make a statement 
today. Now, today he comes and tells 
this House that he cannot make a 
statement unless and until the ForMgn 
Secretary mes back to India. 

The Foreign Secrehrv was there, 
He knew everything about it. Haw is 
it that he did not report to Govern-
ment immediately about tIhis meeting? 
It is a very serious matter. The Gov-
ernment have gone back upon their 
asSlJ1'8llce and it is upto to you now 
to defend our rights when the Govern-
ment are treating us in such a casual 
and off hand manner. 

Mr. Speaker: At the utmost, the 
allegation can be that they have failed 
to keep the promise that he made' 
yesterday. But what is it tihat I should 
do, and what is the decision I should 
give according to the rules? What is 
the point of order that I should decide? 
(Interruptions). I must first learn 
and try: to understand the point of 
order so that I can answer it, What is 
the decision I have to give? (Inter-
ruption). 

1ift~~: it~~~~ 
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~~:~,:fiWf 
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Shri H. N. Mukerjee (CalcuHa 
Central): Apart from the question 
()f points of order, of which, of course, 
you can take a very technical view 
there aTe certain matters of propriety 
which also flow from Government's 
<,bservance or non-observance of cer-
tain canons of conduct. On this occa-
sion, Shri Barua has pointed out that 
you had laid down this 48-hour limit 
because you felt that when Members 
of Parliament called attention to a 
matter of very urgent public import-
ance-and you also agreed that it 
was a matter of urgent public import-
ance-it was for Government to come 
forward as quick as ever that was 
possible. In this case, it may be that 
you were right in giving Government 
another opportunity to consult their 
oftIcial. ..... 

Mr. Speaker: I have not given that 
opportunity. 

Shri H. N. Mukerjee: You have 
conceded that to Government .. 

Mr. Speaker: No. no. I have not 
said that. I onlv wanted to elicit 
bcts, what do th~y want. I have not 
given them any time. 

Shri H. N. Mukerjee: My point is 
that since Government have offered 
to come back again on MondaY--a!l.d 
that is what they have said in answer 
to your question-we might conceiv-
ably be expected to wait; but in the 
meantime, this House certainly has 
a right to know, because we are dis-
cussing affairs of Government during 
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this budget session, as to how our 
diplomatic apparatus works.- The 
Minister has told us that the Foreign 
Secretary had been in Algiers for a 
couple of days Or more. Our diplo-
matic representation is there, and an 
Indian national of the celebrity, and 
notoriety, of Sheikh Abdullah is in 
Algiers for more than a week, and he 
is hobnobbing with all kinds, and 
conditions, of people. I want to know 
how it is that the functioning of our 
diplomatic apparatus in Algiers, 
which is in telephonic communication 
with New Delhi, I am sure, is so bad 
that We have to wait upon the arrival 
of a particular oftIcial, however dis-
tinguished he may be, in order to get 
some idea as to what Government 
are doing in regard to a matter which 
is agi ta ting the country. 

This is a matter of sue'll impor-
tance . . . (InteTTUpticms). 

11ft "" ~: ~ ~, 1M\" 
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Shri Hem Barna: May I make a 
submission? 

Mr. Speaker: No. Unless I identify 
a Member, no one shall speak. All 
should sit down. 

Chinese Premier (C.A.) 
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~ ~~ ~R't m'f 't m;f.\' 
~~mm'fit!;!fA~~"'<f'f 
'l<: ~ 'liT ~'i~ ~ 't ~ <I'ffi01f 

~'tft:tl!:~?:IT'Ifu:~?:ITf.I;~ 
m m-<f ~ 'l<: ~ ~ f.I; '>fI1fT ~ . 

'l<: ~ 00 ~ m «<r.m ~ ~ 
;r@' , ;(t;iffi 'f{~ ~ ~ ~ it 
~)~fW~~~~"T<fr 

~ 'liT ~ ~ 'Ifu: "T, 1n:r ~Tif 
~, m-<f ~ ~ ~ ~ ~1.r , -s:'I'T 
~R if,," ~·tfit ~ ~ lfl?: f.I; ~ 
~~~ 

~.q- : mtr lfl?: ~~ 
ft> ~ if ~ 'fiT ;f.rrr"lT lP"f ~ I 

"" .if.rflh: ~l'iT : it'r ~ 
'liT ~ om oeM "lT , 

IJ(1:q ~: ~ ~R ~M> 

m-b: '3OTln 'TlIT ,~'t~.r ii 
~~m~ifiIT~~, '[tm 
~ ~,.g tft ~~ ~ .. fit;mr 
'l<: if't ~ ~ro'l' "f'lT 'ti. ~ fif. it it ~ 
?:IT f.I; '3"f 'fiT 'ffH"f !f!'f" t"fflT ~ I 

~~q- m-~q-: Wi,.ar 'I'~T~ I 

~ ~ : mtr~;r <io 'fnf , 
f;;rnit ~ ~ ;fA $ '-$ 'f;~ ff> 
if.<'f m #?: if;'r <I'ffi fW '1' T 'IT W i'f.r 
<r.m '11 f.I; '3"f 'fiT 'flfR 1fT if.': it ~ 
'fT 'Iiw:rr ~'lT f.I; mq-r mf'fi"fi:1[ ~~ t 
lIT ~ W if ~ ,)'!il ~,l'f ;f.t 
~ ~ lIT ~ ,mtr it '1" .. 1 ~ 'liT 

;n:n;r WIT ' ~'IiT '1m ~[ll:T ~1 
~,~tT~"'~;ii 'TlIT' ~ 
if,f ~-~ f~ ~, ~'n i'f.r ~l9 
'l'lIT ~ f.I; it ~ll ;f.t s-mT'f ~ ~ lIT 
;fit, 
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.n mtm ~ (~): 
~ lfiT ~ ;mtn '11fT til; ~ 
~1Iiif'IP-IR~1 

waN ~: 'R lflIT l \;.f ~ 
~1i't~'tW~fiI;~ 'RTiI'ffi" 
'II"i1m" ~ I ~mit 'tW~rt I 

"" ~ ~: ~<:T 
~if "'I 'IP-IR ~ ~ ~~ it ~ lJT 
n;r ~ OO<IT 'IT I ~ m tR ~ 
~ ~ 

~~: it~mm 
~ ~ 'IT fit ill ~~ ~ I 
~ ~ ~ ~~ f.l;~;m: ~ 'lP-lRif.!' 
1f;~~f;IT~ ~;mrt 
'Q1TT ~ ~ f.l; ~ ftT ;rR 

~ If; ~~fm~ ~ 
;mr~I~~mr~~~ 
OO<IT I ~ ~ ~ Iflrr ~ ~ 
~~ I 

Shri Hem 8arua: May I put 
sb'iaight queltion to you? 

~~: ~ ~ m 
~., I <R~ ~I'r"i lfi'ii ~ 
ilWronm iIi\"~if~~mm 
til; ~ !liT n;r ~~ '3?i'l1lT ~ 
itt a-m: ~ "I11'm 'I1IT f.l; it ~ 
"""~ ~ ~ifW I 'fin l it~­
~ ;it ;mr lfr.f <'it 'fin it m 'fW 

1ft~~fiI;m.-~I'r"i~~ 
~ ~ 'fIl'Tir ~ m ~ I ~ m fit;lrr 
..-r ~ I .m: 'flIl f1~ t ~ ~ q"( ~ 
~ '3?i 'I1IT, ~ ~ ~ if ~ 
'fr;n I 

.n ~ '"""': 1If~ 1I1'f 
_ ~ ~ ~ iIi\";mr ~ W;IT qrq' 

1Io't~~ft~~, 

a 

VSIftf ~ : <R ,. ~ 
~T~~ml~tlt~1 
~ ;;jIf qlti ~ ~ ~ ;IT ~ .n 
:as ~ ~ I 

Shri Hem Buua: My straight ques-
tion to you is this. Yesterday, the 
hon. I'time Minister said that the 
Government took a serioUs view of 
Sheikh Abdullah's meeting Mr. Chou 
En·Lai. The day before yesterday. 
our Foreign Minister said that Gov-
ernment would take a. serious view. 
The progress so far is from 'would 
take' to 'took' a serious view. Don't 
you think lhat in this context we have 
a legitimate right to know about the 
reaction of the Government about the 
steps that the Government have con-
templated to take against this o,'ga-
nised eonspiracy .... 

Mr. Speaker: 
would sit down. 

Order, order. He 

Shri Hem BanIa: Don't you think 
so, Sir? 

Shri S. 1\11. Baaerjee (Kanpur): Sir, 
I rise on a point of order. Yesterday 
the hon. External Mairs Minister 
wanted more time and 
kind .... 

you were 

Shrl Hem Barua: Kind to them. 

Shrl S. M. Banerjee: .. and ynu gave 
them time to collect more infol"lIlation. 
We heard the statement of the hon. 
Minister of External Mairs. What-
ever possible information we could 
gather from the newspapers is with 
us. I am unable to believe that with 
all the powers of the Government 
machinery. they are unable to geL 'in-
formation from those countries. My 
point is that the Minister of External 
Affairs or his colleagues in the Cabi-
net are deliberately and wilfully try-
ing to mislead this House and conceal 
facts from the HOUR. I am sorry to-
use this expression that indirectly 
they are trying to help the traitor to-
ga to China and set up his own Gov-

ernment. ". 
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8hri Raghunath SiD&'h: Is it a speecn 

'Or a question or a point of order or 
an 'insinuation? 

8hri S. M. Banerjee: My po.int of 
'order is this. Is it open to the min-
ister to do like this after due notice 
has been given and after the calling 
·attention notice had been admitted by 
you and an opportunity had already 
'been given to the Minister, is it open 
to the hon. Minister to take protection 

;and delay and try to conceal particu-
'lar facts from this House, when every-
·thing has come out in the new3papers; 
I want to know whether he should not 
be held up for SUM things, for trying 
to mislead this House. It is high time 
that this Minister resigns .... 

Mr. Speaker: Order, order. 
should resume his seat now. 

He 

8bri 8. M. Banerjee: My resumption 
will not help the Indian Government. 
I obey your orders, Sir; I resume my 
.seat 

Mr. Speaker: Your continuing in 
'this manner would help India? What 
should I do when your conduct b 
such? . . . (Interruptions). 

'" ~:~~itu m-q-
~fu1t ~f~tf.l;~ 
~~~~~ ~~ ~ 
t ~ ~ 1I\'r ;;r;rnr 1fT ;;ft 
fu;mrt~~ ~ ~¥~t, .rm m ~ ?;n: mm lift ;rnr 
~ I!itif ~, ~ ~ ~i~ 1fT 
~ ~ f.r;mn;;rr.rr, ~ ~ 'liT ~ 
~ flR;r;n', ~ trR lf1\' ;m1frt'r 
lfuWr ~ ~ ~ "" ;rn iIiT 
~~,35~~mit;~ 
~.r.m .... 
~~: ~'Rm~ 

~~~~~lt 

'" ~: ~:;frf~1IT ~ flm' 
-a-fliti ~ m ~ >ilT'fI, rm ~ lift 
~ ~ ;;r;rnr ;f.t '{~ ~, ~ ~ 

Chinese Premie1- (C.A.) 

l ifl't it ~ ~ Srlil'f *it lIi';' ~ ~ ~ 
~ ifilft m.:: mmr ~~, ~ ~ ~ 11;'f ;ft 
~~I 

Mr. Speaker: Order, order. 
not going to allow tlhis practice. 

I am 

An hon. Member: Sir, on a point of 
order- • 

Mr. Speaker: In all that has heen 
raised so far, there was not one point 
of order. 

8hri Khadllkar (Khed): Will you 
permit me to make one point-

Mr. Speaker: Simply under the' 
guise of a point of order, I will not 
allow it. (Interruption). Order, order, 
Shall we continue to discuss a th.ing 
out of which nothing might come out? 
We should take some concrete st"P 
and try to proceed further. 

8hri Alvares (Panjim): On a pomt 
of order-

Mr. Speaker: Has anythir.g come 
out of tihose points of order thai have 
been raised so far? Nothing. 

Several hoD. Members rose-
8bri Alvares: My point tlf order 

is-

Mr. Speaker: So many hon. Mem-
bers are standing. Order, order. 

Shri Alvares: My point of order is 
this. We do not make points at order 
frivolously. 

Mr. Speaker: May I ask the hon. 
Member to give his judgment whether 
any of these things that have been 
raised earlier were points of c.rder? 

Sbri Alvares: That is not for me to 
say, SIr. I would like to raise a pcint at order. I do not generally raise 
any points of order in the P )·.se. 

Mr. Speaker: Shri Khadilkar. Is 
it a point of order? 

Sbri JDuuIUkar: No point 01 order. 
I am just mentioning t~t on the point 
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of order many submissions ha'lE been 
made because there was no J,mint of 
order anywhere. The quest;on i~. 
before you give your decision whe-
ther, as has been said, some more time 
should be allowed to ascert"'n fado, 
or. as Members in the Opposition have 
said. whether the Governm(mt o;.ho:.:io 
come out immediately with a stale-
ment. My submission is, SheIkh 
Abdullah's utterances and movements 
have been highlighted by the for"ign 
press and the press is interested in 
twisting what has happened. (Inter-
ruption). 

IUr. Speaker: Order, order. 

"'I lm'm'f f~ (~) : m<f 

v.m:i ~ mt<: 'fit ~ ~ 'lti it ~ 
~,miT 'fit ~ ~ ~ ~ I 

~~ : ifllT ~ m<f ~ 
q ;, <;<Tq; 'l1ri'" I 

'!oft 4$lql"'f~!! if ~ ~ W 
~fii;~~~~~~ 
ft:m:~~I'f><'f~~~ 
'i'!t ~ if~fu;rr~f.f;;w, 
'f><'f ~ ~if, ID<: ~ ~ ,~ 
~ om ~ ~ ~ Wf>T 'W'If mw 
ll'<iT ll' I 

~q~I~: m<f ~ ~~f 1ft 
ri, tti~.",. ~~ ~, G~'i:r tT m, If><:.'~ 
~ I 

Shri Alvares: May I b~ permitted to 
raise my pain t of order? 

Mr. Speaker: Yes. He nugbt also 
raise it. 

Shri Alvares: My pomt (Wes nu' 
arise from the admissibility)r pru-
priety or impropriety of not Inaking a 
statement today. It arises fro", ~he 
text of the statement made by tl!~ 
Minister of External Affairs this 
morning. It is in regard to a contra-
diction of policy. Two day3 abO. the 
Prime Minister said that he would n·Jt 
permit Sheikh AbduJlah. 
57(Ai) LSD-4. 

Mr. Speaker: That is a iiffer8!lt 
thing. 

Shri Alvares: He has made ". sl.olie-
ment. 

8hri Bari Vishnu Karnath CHoshan-
gabad): Sir, I would like to cite the 
rules. I would like to invite your 
attention to rule 197. I request you to 
pay very close attention to the word-
ing of this rule. This is in regard to 
calling attention to matters of urgent 
public importance. The rule reads 
like this: 

"A member may, w.;th the pre-
vious permission of the Speaker, 
cal! the attention of H Minister to 
any matter of urgent public im-
portance .... 

Now comes the impor\~nt wording-

"and the Minister may make a 
brief statement or ask for time to 
make a statement at a later hour 
or date." 

. If we examine the import of this 
wording, it means this. The hon. Min-
ister did yesterday, aft!'r due delibera-
tion-because you asked him to make 
a categorical statement,-s3y that ht' 
would make a statement today. This 
rule in my humble judgment, does 
not 'permit or enable the Minister or 
the Government to gO' on asking for 
time. TheY have asked for time once. 
They cannot ask for time' again. Once 
they asked, and it was given to them. 
But thev cannot be given time on the 
second ~ccasion_ Only once, and not 
more. can they be given time. There 
is no' rule under which you can go on 
permitting them more time. 

Mr. Speaker: What;" the remedy 
that he would suggest?' If that is not 
made. if the statement is not made and 
the Minister asks for time, what is the 
remedy that he suggests? (Interrup-
tion). Order, order. These talks 
simply do not take us any,vhere Some 
useful purpose should he served by 
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[Mr. Speaker] 
any interruption that is made. The 
Opposition Members have a regponsi-
hility as any others. They should 
realise their responsibilities as well. 
(InteTruption) . Order, order. 'TIle 

safest course for me thf'n is this. 'TIlere 
is a demand on the anI' side and there 
is opposition on the other. I will 
leave it to the House and ask for a 
vote. 

,Some hon. Members: No, no. 

Mr. Speaker: What should I do 
then, if I am not allowed to give my 
decision? That is the only course 
that I can adopt. 

Shr! Barish Chandra Mathur 
(Jalore): I do not think that is the 
intention. My submission is about 
your last observation about your 
decision or ruling. 'TIle House wants 
you to give your ruling. 'TIlat is the 
wish, both on this side and on the 
other side. 

Mr. Speaker: He should realise that 
it I am not allowed to speak even 
and not allowed to give my decision, 
what is left for me to do. I should 
leave it to thA HOuse. 

8hrl Ralrhnnath Singh: We will 
abide by your ruling, and we shall 
obey the Chair. (Interruption). 

Mr. Speaker: Order, order. When 
I am not allowed to speak, what 
should I do? 

Shti D. C. Sharma (Gurdaspur):. 
There are two things that I want to 
submit. Yesterday, there was a great 
uproar in the House on this·question, 
and the Prime Minister made a state-
ment, and the House became quiet. 
The House listened to the Prime 
Minister with rapt attention, and they 
thought that the same thing would 
be done today also. Since there is a 
lot of disturbance in the House, the 
Prime Minister should give some kind. 
of reassurance to this House so that 
the House berome~ quiet. (Tnterrup-
tion). Se~ondly, I do not think WI" 
should call for any vote. We would 
be guided by your rgling entirely. 

Chinese Premier (C.A') 
You are the supreme master of this 
House and we do not want that your 
authority should be whittled' down in 
any way. 

Mr. Speaker: I am not being 
allowed to exercise my authority 
here. 

Shri Kapnr Singh (Ludhiana): We 
await your ruling. (Interruption). 

Mr. Speaker: Nobody has awaited 
my ruling and I am not allowed to 
give my ruling. 

Shri Daji (Indore): I only want to 
seek a clarification without apariioll-
ing any blame to anyone. I would 
like to know definitely whether this 
statement that was read out is all 
the information that has been received 
by the Government from the embassy 
at Algiers. That is very important. 

Mr. Speaker: 'TIlat is a different 
thing. 

~~~: i't~rrmT 
~ m'rir f.m";r <FVlT ~ ~ fit; 
~ ~~ 'rf l!T~ ~;rn ~ 
~ 'rf' 'm"f ~ orm <n:: ~ mn: 
'R ~ I if><'l" "fl'f.t ~ 'l>T ~ ~ 
O!IT fit;~ 24~ it ~ ~ 'R 
~ ij; m1f.t lm!'f!f>1", m.: ~ ~ 
'm"f ~ ~it fit; 'fill!" 00 smncr 
'l>T~fiI;l:n"~wm~1 

fiRw wr if;;ft ~ ~ ~ ~ 
~ ~ ~f'l> m ~ 
~wr 'f~ ~Tffr I ~<iT 21 ,;f~ ~ 
~ 'W!if (1"'~lql~ ~ mit "iT'f-
'I>Tft ~ m"I" m if;) m.: m ij; 
mr rn «r if;) ~ 'ifIf~ ?ft, ~ 
fiRw mft ~ m"I" ~m ~ ~ ~ 
f'l> lfTi'IT ~ mr ~ "IT'f'I>Tft 
~ ~m.:~ ~ <n:: ~~ ~ 
'l>r ~ ~ ~ ~~ ~I iiT<f fit; 
~r m.:~ lfll:~fit; R ~ 
i\" 'C("f3; If'\" "ITt ~ Wiifi ~ ij; 
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m1: ~ fitl1; ~ f.f; ~ ~ it 
w w <rffl ~ ~, $ ~ liT ~ 
f.f; wm<: fitwi' '1<: ~ ;ft;r ~ 
~ I ~ 'filftu it ;;ft;ft;r 'fa 

~~~~~~~~ 
ott ~ f.f; ~ mm: 'fft 'filftu ~ 
"(U ~~ ~ ~ rn 'fft ~, 
~ ~ ~ ~ ~,m '1Tf<f;-
~ ~ q-Tf.!;lr ~ $ m tftfif;1r 
~~ mc7iT I 

~<rR~~~liTmWt 
mm ~ fit; ifT'lT ;far fiw;ft liT ~ <iT<r 
it 'or 'f ;;rr ~ ~ I ~ mft ;;IT;l ~ 
R'f~ ~ it;;ft ~ ~ ~~ 
~ ~!1 it ~ ~ f.f; ;ft;r ifT'lT 

mm 'fft ~ ~f.m ~~~ I ~ 
~ it fiw;ft 'fa ;ft;r;;rm, it1!f 
~ 'fa ;ft;r 'Jff'lT, ~ ;ft;r it; mvr 
mft 'fa ;l'l"l<'r ~ ~ ;;rr;rr, 
~ <JUif it; Sf'Iim it w.t it; orR liT 
9;Iir a<!> "fmf ~ 'i'f ;ftt ~ I 
W ;;ft ~ mlAm~ ~~ 
"fmf it; f<;rI:!: 'I«fU oro ~ ~ ~ ~ 
~R w it ll<fm ~ ott ~ 'fft 
~ it ~ it; f<;rI:!: ~ f.Iro:;;rr ~ 
~ I ~~ ~ f.f; ~ ~ it 
f.!tw mft 'fa ~ !ffiI01< if ~ 
~~~,~~~a­
~f.~ ~ <I;;j$;dl'mt liT~ ~ 
~<rr@ ~ 'ti"(~~1 mvr ~ 
it;;;ft ~ ~~ liTmvr mft'fft 
ru~~<ft~wrn~liT 
~~~~~I~ott 
~ ~ ~ ~ ~(~~ 
~ I wfu~ i'ro ~ WiT;r 
~ ~ f.f;~« "'TlTif ~. 'fft 
~1<m- 'P~' $ m;;r ~ '1<: 'f'It ~ 
&r.IT 'I1f~ I 

Shri Sham Lal Saraf (Jammu and 
Kashmir): I feel that I)ne ilIJJPQrtant 

piece of information j. wanted from 
Government and per-naps that may 
have a very important hearing on this 
subject. The Afro-A.ian conference 
is going to be held there and our 
Foreign Secretary is to attend that 
cO'1ference as a representative of this 
country. Now that he is coming back, 
I want to know whether he is being 
called back by Government for SOme 
specific purpose which has not been 
expia:"cd or he was scheduled to 
arrive here toml)rrow. 

Mr. Speaker: What does this matter? 

..n firnif ~ (~): it 
~ ~ 'fi"<"IT ~~ f.f; f.mr 
lI'eft it; f<;rI:!: ~ ~ ~it; m 
~1{ ~ ~ ott ~ 'l'Rf ~ 
~ ~~ Q ~;r ~ 
~ ~ ~ ~ 'iIT1:fT it;mr;fur ott 
~ <rT W W ;mr;fur ott ~ ~ \7!fm 
~ ~ ~ f;rcr;rr fit; ~ ;;rr;:r;rr f.f; 
Q ~ flRw it ~ wrn 'fa 

'fil11 'ti"( ~~ ~ -ft ~ f.;rn 
wrn 'fa 'fil11 'ti"( ~~.~~ ~ 

~ W ~~, W ;ftfu ~ ~ '1<: 
~~ott~~I~ 
;ftfu, WfifT ~ wr<: ~ ~ 
~ 'fft ~ ~ ~m ~ ~ 
O!<ft;;rr <'flT ~ ~ fit; ~ ~ fiIl'fIf 
~ ~ 'ti"( 'ff ~~, ~ crnr C1li 

~~'ti"('ff~~ ... 

Shri Tridib Kumar Chaudhuri 
(Berhampur): I am a little con-
founded about the business we are 
discussing. Thrice or more than that, 
you wanted to give your ruling, but 
you have not given it. On the other 
hand, you are allowing members to 
discuss the admissibility of the 
adjournment motion that has been 
moved. If you do not give the rolin" 
I take it that you are allowing us to 
discuss the admissibility of the motion. 
On that, I would like to point out 
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certain great lapses on the part of 
Government. 

The other fact which has not been 
stated is in this matter· the whole 
functioning of the Foreign Office and 
the Foreign Office secretariat is in-
volved. Only three days back, there 
was the news that our Ambassador 
to the United States, our Acting High 
Commissioner in Great Britain, our 
Ambassador in Paris and another 
fourth Ambassador had come awav 
from their stations, taking advantag~ 
of a free flight in the Air India. At the 
very time when in Paris Mr. :Sheikh 
Abdullah was having confabulations 
with certain objectionable people and 
when he went from Paris to Algiers, 
all our Heads of Missions were absent. 
So, there is a grave doubt in our 
minds that the Foreign Office is func-
tioning absolutely inefficiently and 
irresponsibly. These things must be 
discussed in this House. 

Shrl Narendra Singh Mahida 
(Anand): I want to draw your atten-
tion to rule 364, Sir; eitlier you decide 

.. and give your ruling by yourself or 
let the House decide this issue. 

Shri VUlya Charan· Shukla (Maha-
samund):' Ona point of order, Sir. 
Under' rule 58(v), you are precluded 
from aamrtting any' ·adJ9urnment 
motion on this· subject, which has 
been discussed in the House on an 
earlier occasion in the same session. 
So, this adjournment motion is not 
admissible according to that rule. 

SUi Joachim Alva (Kanara): You 
were pleased to ask -the External 
Affairs Minister whether he wanted 
more time. You have left it to our 
decision. But it is a very narrow 
issue. We would like to abide by 
your decision and not to make it a 
party issue. It is a grave matter and 
the External Affairs Minister wants a 
littlE more time. The issues are very 
grave. We .have not yet settled down 
in Algeria in the sense that our 
Embassy has not been fully estab-

Chinese Premier (C.A.) 

lished. This is the first time and they 
h3ve lots of difficulties. There are no 
two opinions about Sheikh Abdullah. 
If yoU want to hang him, you can 
hang him on Monday afternoon, so 
that the Minister will have time to 
make a statement before the House. 

Shl"i Shinkre (Marmagoa): Let us 
s't tomorrow, Sir, so that Govern-
ment may make a statement tomorrow. 

Shri Ranga (Chittoor): Shri Tridib 
Kumar Chaudhuri has already observ-
ed that this is rather confounding and 
confusing as to what we are supposed 
to decide now, and what you are sup-
posed to decide also. If it is an 
adjournment motion, we have to take 
one attitude. If it is only a calling 
attention notice, I am conscious of 
the rule read out by Mr. Kamath. It 
is true that under that rule Govern-
ment cannot be given any time when 
it comes to make a statement. They 
have aiready made a statement. All 
that they wani to say now is. in 
addition to this information if some 
more information comes to our notice 
and to our possession, we would be 
able to . give it to the House on 
Monday. I have been trying my best 
.to see some light out of this discus-
sion we are having. What is the 
point we wa-nt to make? Whatever 
information is in their possession, they 
have given to us. 

Some hon. Members: No. 

8bri Ranga: If we are dissatisfied 
with the total quantity of informa-
tion that they have gained so far, 
then we have to pursue some ·other 
procedure. If we think that they are 
concealing something which is already 
within their knowledge, then we have 
to give the benefit of doubt to the 
Government. 

·.ft ~.'! ~ ~ mm-r 
~ .m- w it ;fr.r;:rr ~ I 
m<r~~iI;~ltlf'.fT 

;r);:f ~ ~? 
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Shrl Ranga: It is nc good contra-
dicting each other. While all my 
friends were on their fpet, I did not 
raise my voice. I war.t to be heard. 
If I do not happen to agree with my 
friends, that does not mean that I 
should not hav~ the right to express 
myself here. 

If they have some information which 
it is feared that they are not willing 
to share with t..~e Hou~e, there is a 
justification provided by the Govern-
ment themselves that their'SecretarY 
is coming over here ~'nQ they would 
like to get information from 'him and 
make sure of the correctness of what-
ever information they have, which 
they are supposed not to have given 
to us, and obtain additional informa-
tion also; and, thereafter "I"",} all the 
information that would come within 
their knowledge to lhpir satisfaction 
as being C'Orrect, befor., the House. 
That is alI that Government have 
asked for. I do not see any reason 
why the House should not give them 
this opportunity of placing before 
the House fUll and properly vetted in-
formation after having got it from the 
most authentic sOllrce-the Foreign 
Secretary-who is not available today 
and who would be available soon. 
(InteTruptions) . 

'lTTrnr'-Rl ~~:~~ 
t ~ if~ q ~ """~ 
""'vft ~ ~ ~ ¥IT I 

Shl'i Ranca: If, on the other hand, 
we want the Governmt!nt to give a 
deciSion, this is not the proper occa-
sion. It is for the Government to take 
a decision on whatev .. , information 
they would be getting. '1nrl they would 
be getting it only later en. Therefore, 
I am in favour of giv;;'g the time that 
Government have ask'cd for. 

Shri Frank Anthony (Nominated-
Anglo Indians): PTima facie, what 
Acharya Ranga stated would be the 
best course, because apparently Gov-
ernment may be requil't'd to take de-
finite. drastic action. My only concern 

is -this, and I think this will have to 
supersede alI other consideration. It 
Government ask fOr time till Monday 
-let them not until ',hen take any 
definite urgent action-they shculd let 
us know today whether they will be 
disabled by Monday frorn taking action 
to prevent Sheikh Abdullah from 
going to Peking. I do not know whe. 
ther it is not possible-I know some 
thing about the passpOl.t rules because 
I have as a counsel dealt with a lot of 
p3ssport forgery cMes--but can't 
Gov~rnment today with the informa-
tion at their disposal come to the con-
clusion that Sheikh Abdullah must 
not be allowed to continue further his 
anti-national activities? Can't we 
immediately impound his passport! 
Do we have to wait til'. Monday for 
taking further action? Can't We sav 
today that we will impound his pas;-
port? Perhaps, our High Commis-
sioner could do that. ... (Interruption>. 
that ... (/nt€rTuptionsl. 

Shri Hem Barua: His pnssport shOUld 
be cancelled before the enters any 
other country. 

'ITT '11m ;or"" V'(lfT : ..mr-r, 1lu 
~~ 'liT sn;r ~: 

8hri N. C. Chatterjee (Bw'dwan): 
We are feeling that the Government 
is playing with the House. Let there 
be a definite assurance that the pass-
port of Sheikh Abdullah will be can-
celled and that appropriate act:on 
would be taken against him later on 
for treason and that, if necessary, ex-
tradition proceedings would be taken 
against him if he does not choose to 
come back to India, If we can get 
that assurance. we have noobjecticn 
to grant one or two days' time. Bul 
no further playing with the House, 11·) 
furt'her slurring over the issue 

.~1 Wf1I\1'(' \'f1\1f.~ : - ..mr-r, 1lu 
"'~ lI'il: t "" qI"f.t ~ tmr Qt ~ 
~~ "" ~ ~ ~ ~ ~ 
.~""~~1!i't~ 
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[>.fr Cl1f.m: <'rl<'r if~T] 

~I ~it<I;~1 ~~'IiT 
~ ~ lIT ~ 'liT ~ I <ffi;;r 
I!lfT mn<f *it ~ 'liT m<: ~~ 'liT 
~ ~ ~ fit; ft ~ ;;it 
~ ifTlTfu; ~ ~ m m~ it 
~ 'In f~ q;;rr ~ ~ m<: ~­
fcrom ~ ~~~, ~~­
~l'fitma @ ~ ~ ft;{1fT 
~r1Prr? 

Mr. Speaker: Now could I say some-
thing? 

Shri Bari Vishnu Kamath: Let the 
Leader of the House give a lead. 

Shri Hem Barna: He should make 
his position clear. 

Mr. Speaker: We have already 
spent 55 minutes on this. 

The Prime Mini~ter and Minister of 
Atomic Energy (Shri Lal Bahadnr 
Shastri): Sir, press reports which have 
appeared in our newspapers are most 
disconcerting and there is no doubt 
about it that we take a very sericus 
view of this development. 

~~<=m'I"~:~ <it if;<'r~l 
~ fulfT I!H I (Interruptions). 

~~: iflfT ~ m <m 
if;Tlro t: fit; ~ ~ 'liT ~ 
~ fit; ~ ~ Jf,<: WI<: ~ ;ftWt ~ 
fur!; ~ ~, <it ~ ~ Of fulfT 
~7 il:~<it'li'lft f.tim ~ it ~ 
~ ~ I (Interruptions). if 1IT'fi'f11f 
~if~~fof;~~~ mlf~ 
'liT ~ "I 'fii" I 

~~~: Cl1~~, 
'WI<: ~l <'r<:il: ffl it it'fi"T-cm 
~T ~,,,iT ~WfT ~ ~ ~ ~ fit; 
-sr a"l'f lii.'i\" if;T ~;f 'f{f ~lIT;;rr 'W ~ 

Chinese Premier (C.A.) 

aum ~ : ~ m<: iflfT 
~~? 

~~~:~<it~~~'r 
mn:1ffi 0lJ ~ ~~ ~,~ ~ 'fln ~ 
~? (Interruptions). 

~~:it'l;fl'1~~~ 
fr: iflfT ~~ 'f:r 'f;TlT """,;f i ~ ~ 
'f.lIKi ~ I l1;'lo m ~;f '1il: ~ ~. ;;fTlfT 

~ fulfT ~ I 

'-lr il:f~ f~ ",;;:m: ~T 'l;fl'1T-
~'fil:TI 

aum ~m : it «m mtft;;ft~if 
~ 'f{f, m~ ";mi";I~I'1 ~;;rT lf~">: 

il:m ~ ~~, ~ 'I>il: 'W ~ I 

p,f( ~~~ ~q : <!ll'lf iI'f ~T 

~, WI<: o~ ~ ~ 'I"fT ~ I 

qr il:ft f~ 1Iii1{(f: ~ Sf,l,'f lI'<fI 
'!i'Twr.rr ~ ~ I 

Shri Lal Bahadur Shastri: We have 
positively to take some adion in this 
matter, but it would be definitely ad-
visabl~f course, what has appeared 
in the newspaper seems to be correct 
-rather, it is essential that Govern-
ment should further confirm it before 
any positive action is taken, and a day 
Or two is not going to matter much. 

Shri Bem Barna: He will be in 
Peking by then. 

Shri Lal Bahadnr Shastri: So far as 
his going to Peking is concerned, as 
we have said, in so far as we are con-
cerned, we will not permit it; and if 
he, of his own, goes to Peking, he 
will have to suffer the consequences. 

Ilft ~: iflfT ~ ~? 
(Interruptions) . 

qr '(fIf~ l:fmI': ~ If!!T 
'fi'ttft ? ~ ~ ~ if ~ "lifT ~ I 



7451 Meeting between CHAI'tRA 12, lilil7 (SAKA) Sheikh Abdullah 7452 
and Chinese Premier (C.AJ 

,"~:~if;;it~~ if"UiR: ~ I ~m 'ffl:~, ~ 
~ ~ ~, ~~ qR: 1f 5I'aT'f *iT ~ ~ ifiT ~ ..r.r ron I 
lIiT;m~ ~? 7d"6";r@" lITI§" ~ 
ifiT ~ ~;;mrr ~ I 

'" ~ ~ : 5I'aT'f msft ~ @" amr 
~ m ~--~~ ~ I ~~ ~1I1 
'lillflf@' ~ I 

'" "'"' ~ ~ : ~lf 
~ q1ft ~ lffiIT<f <'IT ~ij; ~ 

~ ~'In"~1ft ~ ~ R:rlI1 
~ I ~ifiT~amr'li~lIiT~~ 
~ ~ ifiT~ "I"f!:T'm: ~ ~ I 

,"~f"",q 

;;it <Gi ~ I 

~ 357 m 

'" uq ~'Ii Ql~ : Of ~ 'In" 
;;ci'r.rr 1ft ~ ft;rrr I 

~ ~: moA"Tlf ~ 
&l'ffl ,.". 5f"nf~ ifiT m~~ ~ .~ 
~ I WI1: 'ffl: W ~ ~, m ft 
~ <{lIT I ~ <it o:mT ~ 
lIiT ~ ~'fr ;;rrf~ I ~ij" ~ iJ 
~ij" -~6" ,.". 'lifli<nW "I"R ~~ift ~T 
;r.r~~1 

'" uq ~lIi'~1fm ~,.". 
~'J:U'Iif.l'ij;fOfl1.:~m~ I 

1ImM~:¥~iJ~ 
~ ~ I it if a't ~ lIiT 'IiIlf ;r.rr;rr 
~1~~~~ifiT 
"fR~ ~, m ft'3"~r.-i ~ ~ 
;;:;~IIT I 

'"~:~~' ~ 
m~ ;:r@ ~ I ~ wr.ft amr ~ 
~ ~ ~ 5I'aT'f msft ;;it '1fT ~ lIiT "fi!Tif 

~ ~ ~ I 7d"<,ff.t ~ "mtr lIiT ~" 
'f!tT it 5I'aT'f It\lT iii WO<:" &? 
~,~ q;-'t<r i[TfiT ~ ? ~ij" 1f ~ 

8hri Kapur Singh: Let him make 
his statement. Let us hear him. 

Mr. Speaker: But there are others 
who obstruct him. They do not seem 
to want to hear him. If this attitude 
continues, I will have to take strong 
action against those who do not allow 
him to proceed with his speech. 

Shri Hari Vishnu Kamath: Let us 
not be deprived of our right to hear 
him. 

Shri La! Babador Shastri: I was 
telling the House that in case Sheikh 
AbdUllah decides not to come to India 
and do as he wishes, visit different 
countries, of course, it will be up to 
him to do whatever he likes; but here 
we will have to take positive action 
against him and what that actior. 
should be, as I said, it will be advis-
able that we take a couple of days 
and then c~me to a final decision. I 
have no doubt that we share the 
feelings of the hon. Members. We 
fuUy realise what the hon. Members 
have said, its importance and its imp-
lications. Its implications are very 
serious and Government will definite-
ly take a decision in the light of the 
seriousness of the implications in-
volved. 

'"~ ~~, 
~~:.~~ 

~~I 

'" ~ m<iT'i ~ I 

~ ,,~~ : itif qrq- iJ ~ ~ 
f'li 'q"1'f ~o ~ I 

Mr. Speaker: Now the greatest con-
cern of the hon. Members is that"'. 
some further harm might not be 
caused during these two days we ah: 
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[Mr. Speaker] 
granting and whether there might be 
something done by him which, if the 
Government takes action just now, 
could be avoided. That is the point 
that Government has to consider. The 
fear or apprehension of the hon. Mem-
bers is, if we take time to take any 
decision whether during these two 
days he might do something else 
which could be prevented if We '·ake 
"ction immediately, just now. That 
is the anxiety of the hon. Members. 

Shri Rari·Vishnu Kamath: A sug-
gestion was made thn l his passport 
could be impounded. 

Mr. Speaker: That is for the Govern-
ment to decide because it is the Gov-
ernment which adminiscers. I am not 
asking the Government to say what 
action they arc going to take. 
I do not want the Government to dis-
close that. It is not necessary that 
they should disclose what action they 
intend to take. I am not insisting 
on that. I do not want that. But 
they should consider, should give full 
consideratioll t(l tbii aspect as to 
whether this delay or waiting on their 
part to hear the Foreign Secretary 
and then. afterwards, to take some 
action might not come in the way of 
any other thing or might not just 
encourage Mr. Abdullah to do further 
harm to this country during these 
two days which we might take in 
further discussion. 

13.00 hrs. 

Shri Lal Bahadur ShaStri: As far 
as I can see, during the next two 
days I do not think Sheikh Abdullah 
will be able to do anything further 
which would harm the interests of 
our country. But, as I said, in spite 
of the passport, he is entirely free 
to do whatever he likes, but he has 
also to realise that he must suffer the 
consequences . . . (lnterrnption). 

Mr. Speaker: Now, no further dis-
cussion on that. So far as the 
adjournment motion is concerned, 
unless I know the facts, I cannot 

admit it simply on reliance of the 
newspapers which may even be cor-
rect. No discussion can take· place 
merely on that. They might be a 
useful guide, they might give us 
information; but the facts are to be 
known and, therefore, so far as that 
is concerned, if the Government 
wants time, I am inclined to give 
them ti)!Tle up to Monday. But, again, I 
repeat my request and that warning 
that they should take proper precau-
tion to see that nothing further is 
done during these two days so that 
our country might suffer ... (Inter-
ruption) . 

13.01 hrs. 

PRESIDENT'S ASSENT TO BILLS 

Secretary: Sir, I lay on the Table 
following six Bills passed by the 
Houses of Parliament during the cur-
rent Session and assented to by the 
Vice-President discharging U:c func-
tions of the President since a report 
WjlS last made to the House on the 
22nd March, 1965: 

( 1) The Appropriation (Rail-
ways) Bill, 1965. 

(2) The Appropriation (Rail-
ways) ·No. 2 Bill, 1965. 

(3) The Appropriation (Vote on 
Account) Bill, 1965. 

(4) The Industries (Development 
and Regulation) Amendment 
Bill, 1965. 

(5) The Kerala Appropriation 
Bill, 1965. 

(6) The Kerala Appropriation 
(Vote on Account) Bill, 1965. 

1S.0t! hrs. 

RESIGNATION BY MEMBER 

(SURl AJlT PRASAD JAIN) 

Mr. Speaker: I have to inform the 
House that Shri Ajit Prasad Jain, an 
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elected Member of Lok Sabha from 
Tumkur constituencv of Mysore State, 
has resigned his s~at in Lok Sabha 
with effect from the 2nd April, 1965. 

13.02 hrs. 

STATEMENT RE. PRESIDENT'S 
HEALTH 

The Prime Minister and Minister 
of Atomic Energy (Shri Lal Bahadur 
Shastri): Sir, I merely wanted to 
inform the House about the health of 
our President. 

Shri Hem Barua (Gauhati): Is it 
in response to my "calling attention" 
notice? 

Mr. Speaker: No. 

Shri Lal Bahadur ,Shastri: am 
glad to inform the House that Rash-
trapati. Dr. Radhakrishnan, who 
underwent an eye operation for catar-
act extraction at a London clinic on 
March 22, 1965, has been making satis-
factory progress. The bandages have 
been removed and Rashtrapatiji is 
now permitted to sit up and move 
about gently. He is scheduled to leave 
the clinic tomorrow. Thereafter; he 
will stay on in London for some more 
time for post-operative treatment. I 
am sure, the House would join me 
in wishing him complete and speedy 
recovery and safereturn. 

Shri Raghunath Singh (Varanasi): 
No, Sir, we protest. 

Shri Vidya Charan Shukla (Maha-
samund): Sir, this remark must be 
expunged from the proceedings. It 
cannot find a place in the record of 
the House. 

Shri R. S. Paudey (Guna): This 
should be expunged from the record. 

Mr. Speaker: If that is the desire, 
have no objection to taking it out. 

lt might be taken out. 

ffi7 ~rq- ~'.j If ~ f'i~ I 

~" ~ : ~:j7: ~~ ;;if\' <J:;;;;T 
'i'fTli"iT ~ I 

12.04 hrs. 

BUSINESS OF THE HOUSE 

The Minister of Communications 
and Pa~liamentary Alfairs '(Shri Satya 
Narayan Sinha): With your permis-
sion, Sir, I rise to announce that Gov-
ernment Business in this House for 
the week commencing 5th April, 
1965, will consist of: 

(1) Further discussion and voting 
On the Demands for Grants 
under the control of Ministrv 
of Commerce. ' 

(2) Discussion and voting on the 
Demands for Grants relating 
to the following Ministries: 

Irrigation and Power. 

Community Development and 
Co-operation. 

Information and Broadcasting. 
Rehabilitation. 

Labour and Employment. 
Transport. 

Shri S. 1\1. Banerjee (Kanpur): Sir. 
would like to submit that some of 

us, my han. friend, Shri Madhu 
Limaye, myself and others haw, 
tabled a No-day-yet-named' Motion 
on the statement of the hon. Home 
Minister on the Proclamation of Presi" 
dent's Rule in Kerala. Since tiJ4s 
matter is of urgent public importance, 
1 would request the han. Minister. 
through you, tl)at a discu£sion may be 

"Expunged as ordered by the Chair. 
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~Q''' "mCf : ii;m ~ ~ ;:it 
~~I 

[Shri S. M. Banerjee] 
allowed as early as an opportunity 
offers itself. 

11ft Q~14I"'f~~( ~~) : ~ ~ <tiT 
~~~~I ..rt~~~~r 
~it;~~~~~~ 
m ~'R m<f.t ~ f1Ac: 'iTT ~ 'lIT 
~~~ 1 ~;:it~<tiTomf~ I ~ 
it;~~~~1fi:rI;~<tiT~ I 
trR~~it;~m~ 

'*"fl:ritcm~w~1 ~~~ 
~~~~~~if~? 
~ 00 it; ~ m'1 «'If!f mrt I 

11ft ~r (~) : it ~ ~ 
~ ~ ~ 1 lI'fi1T 11{ 'fil ~ ~ 
~ ~ ~ ~)~~it;fo.rr 

~ f.!;m' ~ IlI'fi1T 11{ ~ m: if ~ 
R<rn it; ~ if lfiITl1T ;;mrr ~ I ~ K.; 
~<tiT~m~~I~it; 
~ m ~ ~ ~ K.; 'liT lRf.t ;r. 
~ '¥it ~ ~ I lro f,;ffi- ~ f.I; If'P1 
1I{'fil if~ ~m ~ ~llT~ 
~r ~ 'fit ~ ~ ~. ~ lI'fi1T 
1I{<tiT~w I 

11ft ~ mro (~) : 
f;;fif fcr.ff it ~ <tiT lfi1i! 'R ~ 
~ ~ '3if fcr.ff it m<f.t ~ ~ W 
~ f.l;mer~ <tiT"Rf ~~~~ 
~~ 1 ~~<w:UT~m~f.I; 
fit; ~ '<9: ~ <:rI>'~ ~ 1m 
m-..rt~it;K.;OO~~~ 
~ ma<li' ~ ~ mer ~ ~ ;;ffir ~, ~ 
~ 11:T if'iffiT ~ I it ~ ~ 
~ ~ fit; wn: ~ ~ WIn<: ~ 1fll:-
~ ~ ~ fur 'R mer fii <tiT "Rf 
lfi1iT ;;rw; ~ ~ 'R ~ it; ~ 'l'mT 
~ma<li'<tiT~it~mit;~ 
~ ~ ;:it m'1 ~~ omf <tiT ~ ~ 
fit; ~ ~ ~ 'R mu 'ef~ <tiT "f'fT 
W~~~I 

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I invite your attention 
and the attention of the Minister to 
the rather ambitious programme set 
forth in Bulletin, Part I, of February 
17 in which 34 Bills pending and new 
Bills have been listed besides the fin-
ancial bUsiness and the non-legisla-
tive business? Therefore, last Friday 
I requested the Minister to make a 
statement today as to what the dur-
ation of the session, the closing date 
of the session, would be. I expected 
that he would make a statement to-
day, but that has not been forth-
coming. Latterly one more item has 
been added to the Jist, that is, the 
President's Proclamation on Kerala. 
That also has been listed in the busi-
ness. We will be grateful if the 
Minister will make a statement next 
week. 

There is one other point. I have 
with some degree of persistence, been 
requesting the Government to look 
into the need, if they feel like that, 
for an amendment of article 100 of the 
Constitution, and my plea has been 
reinforced by what happened here 
yesterday, in this House. My 
han. friend, Shri Kachhavaiya, 
diligent and conscientious in 
discharging his duties as a 
Member of the House, has been try-
ing to remind the House in his own 
way of its obligation under the Cons-
ti~utioll with regard to the quorum of 
the House. I understand that yester-
day a senior Member of the House, my 
han. friend, 8hri Jochim Alva, who 
normally displays the esteemabJe qua-
lities of energy and intellingence 
assailed, with a zeal for a better cause, 
the right of a Member to raise the 
point of quorum here, and tripped 
when he did that, because the provi-
sion of quorum is applica,ble to the 
whole House, and every Member has 
got a right to raise the point of quo-
rum at any time. Voluntarily if a 
member refrains, it is another ;natter. 
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And, therefore, it is incumbent 
upon the Government to bring for-
ward a BilI, if they cannot maintain 
quorum. Your predecessor, Sir, Mr. 
Mavalankar, had also directed them 
that they should bring forward a Bill. 
If they do. not do it, at least they 
should not permit their own Party 
Members to curtail the right of any 
Member of the House. 

Mr. Speaker: He should not make a 
speecTI. Only attention is to be direc-
ted to such and such an item. 

Shri Bari Vishnu Kamath: I have 
been raising this repeatedly. No-
thing has been done. On the other 
hand, it is not being implemented 
,and they are curtailing the right of 
the M:;mbers of the House to raise 
points of order with regard to quo-
rum. 

..n- l'fI! ~ : ~ ~, mtf.t 
~ T ;jj;y ;m:: ~ ~ ~ 'fW fit; ~ it 
m ~ 'fiT ~ ~ ~ 5!1!'f 'f'T 

~'fiT~llW~:mm;;rr 
~ I it ~ 1l1""ilm ~ I ~ fuir if.f 
~ mf eJ{ '<R 00 ~ if fuir ~ 
f.r;rr fuf'1 m:rT ~ ~ ~ I o;rrq 

mnr m iF<iIT ~ ~ ~ fit; lIT a1 ~ 
eJ{ '<R <tt ~ ~ lIT m iru f.r;rr 
crrfuI m:rT ~ ~ ~ 1lli'f <'f I 

~~<mr I 

~ <rcf ll<:T ~ ~ fit; ~ 'l<: 
",,"T 'fiT m 'f'r~l1 <ATllT lTllT ~ ~ 
1 9 crrfuI CI'1> 'fiT iJlf f1:r<;rr I ~ m 
~ itm "f"I"ICfT 'IT fit; l/fT1rG ~ m.: crrfuI 
'IiT~m~I~~~~ 
~~ I it~~~fit;mfumus 
;fo 109~~~if~uit 
~, 'flIT ~ 'l<: ~ rn if ft:rit '1>1{ ~ 
Of@' ~ ;;rrWrr I 

~~:~~~I 

t.lh,,! ~: 'ilil ;rl!T ~;;rri'tm I 

~ ~ : ~ if 'ITt it <fimr 
~ ,'fiT ~ I 

t.lT t:f'! f",+fIi : iru ~ 'l<: ~ 
'liT SfB ~ I 

qtlill ~.~Ti{q : ~ '1<: c~~T q,T 
sror ;rl!T :m;r I 

..n- ~ >r.q ~~ (~) 
~ ~, it 'Ii0 ~ 'IT fil; ;;r;r 
'Ii<'f ~'if 'fi'roi 'fiT lJCffif:mm a1 it'( 
fm;r t.lT mffi if wRT ~ it 'fW 
'IT ... 

~~: ~if.f~~ I o;rrq 

'fiT ~ cit'!> ~ I ~ <mr ~ ~ 
~I 

..n- ~"'''' .,.,q "'~I(rq : ~ ~T 
fil; it ;m:: ;m:: :m;r ~,~ ~ if fuir 
~ ~ f.f;mrr ~rit I 'flIT ~ :n'fi'f ~ I 

~ ~qlf : lTQ: ?f';m ~T ~ I 

..n- B''''~ >r.q "'~~ : ~?r ~ ifTIrn 
~~I 

..n- !Q'o Sfo ~ (~) : mtf.t 
'lmm<i rorr 'IT, i!IT'1 <tit lTR ~, 
~ m it ~ <tit fil; ~ if t<IT 
(~ ~ it m i!ITlT <'f1T ''It 
tft, f;rm ~ ~ ''It tft, ~ 'l<: 

~ <tt ;;rrMr I ~ 'ITt it 'flIT ~ 
'lit ''It ~ ~ ~ ~ 'IT I mtf.t 
mv<mA" rorr 'IT !!!h: ~ <tit ~ 
f<nn 'IT. . . ." 
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.n ~o Sf 0 ~ : ~ ~ 'lit 
ftr;§;;ft ~ 1f ~ ~ ~ m lit \'ifAiIT 

~~ fitiifllT~m1f~ift~T­
'ffu'u ~ I 

.n film;{ ~ (~) 
~~~.,. 

~ ~ : lfT11 'lit m if G'T 
~itm~mr ... 

.n film;{ ~ : 'l;[tl<: lfT11 ~T 
~~~~~m~<mT~., . 

~ ~ : ~ ~ <'ilf;rit, 
lfT11 iflIT ~ ~ ~ I 

JJftfilm;{ ~ : ~ <if ~ ~ 
~r I~m~fiti~if~'l<:m. 
~ ~ ~ 'l<: lfT111ff; "<mf ~ 
'liT ~ I "" ''!iT ;;it ~ ~ ~ f.I;tr 
~~~f.I;zrr\'il'riPrr I ~~ 
iT ~ ~ ~ t'I'Ii if fuit ~W;; 
~ 1fT ~, ~ ~ ~ ~ ~ ;;rr;rr 
~1~<mT'liTit~.1 

~ ~ : lfT11 ~ if!' om: if 
~~I 

"ffilm;{~: ~~om:~ 
'lfir il\'iI'C ift ~ 'l<: -smr-r ~ if m if 
~~~~I~iIm'IiTmm 
;;n;ft ~ ~ 1f I 

JJft mq ~ ~ : ~ mr.t 
~ '3otir 'liT ~, ~ ~ I it fiI;;r 
f"'" ~ \'iI'mf ~ I 

~ ~: The Proclamation issu-
ed by the Vice-President of ! ndia dis-
charging the functions of the 
President on the 24th March, 1965, 
'Ofr ~ ~ 'liT litw;; ;;rTm ~ ~ 
ift iR'1i ~ ~T ~ ron- ;;nit I 

""W-tlf~~: ~~~ 
~ fiti f,ll"ril 'lit ~'f :miT 'liT ~, , . 

~1Iq''' ~~q" : 'tillfiJ ~ if ~ 
~~<mrm~~~~ I 

JJft mq ;:m:/If-r f~ : it ~ ~ 
~, fiti ~ ~ f.r<or fflffi ~ ~ ~ I ;f 
'(~ <mT '!iT ~ ~ fiti \'ifil' t'I'Ii <m:-
~ ~ lWl" ~. \!T \'iI'RI'T, i'rf,;r-
~~i~ftorlfT\'iI'I'~~ I 

15ft ~ fif&u! ~ : i:ru ~ ~ 
~~, m'{~'liT~~ I 

15ftmq~f~: m'{~'liT 

~~,~lfT11m~~ 
~ ~ I 'l;[tl<:, ~ ~, lfT11 ift 
~~mit~~~'t>R'fiti~ 
qq.fi'jc 'lit i.'R'ii ~ f.r<or m 1fo<: ~ ~ I 

it~fili;rllft~~qT~~ 

tf'lr~~~~(f~ift~\'iI'I'lfT 
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cr) II ffi ~ I "(Interruptions). 

~, ;;it ~ ~ ~', ;;it C\f.rIrn ~ 
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Shri Daji: You put a Calling Atten-
tion Notice after the lunch interval. 
Then everyone will be present. 

~~: l/1T'1:~~_ll'~~ 
~T 1f,~'Ii'hl'~~T~ I 

-n ~;m'Tq1If ~: crt! ~ 
~~I 

Shri Shinkre: I have got one sub-
mission to make. Most of the Mem-
bers are sitting in the Central Hall. 
As soon as the Quorum Bell is rung, 
the Members come in. They are sit-
ting in the Central Hall. So, some 
provision be made to stop them from 
permanently occupying the Central 
Hall. 
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~ 'N ~ : lif<ru'R if; fireT'Ii ~i'r 
:.mmi, ~m<M'il if;~ 
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~)~~~I 
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~ I ~ ~ "')cP:m:~ I 

~ ~~: m'l' ~ ~ chin: 
~,~ ~~ <RIm~1 

~~~: ~~<RIm 
<ftf~ I 

'llIUm ~: i'f~~lfTll'll:r 
~ 'KcIT I 

Shri H. N. Mukerjee (Calcutta Cent-
ral): There was a question which the 
hon. Minister did reply to, which you 
also had mentioned to him, about the 
Kerala Proc'lamation. 

Mr. Speaker: The notice of that mo-
tion or resolution has come. The han 
Member wants to know when it i~ 
likely to be taken up. 
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CivH Aviatiem 
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.n~~ (~~ 
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.n~~: ~~if~~ 
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aaM~:!!fllf'Ii't ~~'flIT 
'A'm~ ;;r<f1tU~~~ I 
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;;ro;r R1tT? 

13.22 hrs. 
DEMANDS FOR GRANTS-

cemtd. 

MINISTRY OF CIVIL AVIATION-cemtd. 

Mr. Speaker: The House will now 
take up further discussion and voting 
on the Demands for Grants relating 
to the Ministry of CiVil Aviation. 

Shri Daji (Indore): While we are 
discllssing the Demands for Grants 
relating to the Ministry of Civil Avia-
tion, the first .point that strikes is in 
regard to what the report elI the Mi-
nistry has called as non-scheduled 
airlines. 

There are seven or "ight 01 these 
non-scheduled lines. The report 
classifies them only as non-scheduled 
lines. But the actual fact is that 
these Jines are not non-scheduled. 
A non-scheduled line is one which 
works without any regularly drawn-
up schedule. But these lines have a 
regular schedule. It is advertised in 
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[Shri Daji] 
the papers, and it is put up on 'the 
notice-board, and these lines are 
running a:most as scheduled lines. It 
is just under a fiction that they con-
tinue to be non-sC'heduled lines. These 
are the private lines. A lot of bung-
J ing is going on in 'these private lines, 
and they are making enormous profits 
by violating all possible rules. 

To continue to keep them as non-
scheduled lines is against the decla-
'ration made by Government in the 
Bi'l which had been brought forward 
before this House and which had 
been passed by this House {)n the 
10th Mareh. 1953. They had stated in 
that Bill that the nationalised airlines 
would acquire all the undertakings 
in the existing air transport compa-
nies. Again, in paragraph 7, it had 
been s'[ated that the operation of 
schedUled air carrier service would 
become (he monopoly of the two cor-
porations. This was what had been 
stated in the statement of objects and 
reasons attached to that Bill. From 
1953 to 1965, 12 ,ears haVe passed, 
and Government have done nothing 
yet to nationalise these non-schedul-
ed lines which carry both passenger 
as well as freight transport and earn 
. a lot of profit. It is not merely that' 
but Governmen't have recently stop-

. pedtheir. freighter services to Assam 
and handed over that work also to 
these non-scheduled airlines. So, ins-
tead of going on with the process of 
nationalisation, We find that Govern-
ment haVe ,topped ~heir OWn work 
and handed it over tn the non-sche-
duled airlines. 

The next Important point I would 
like to raise in connection with this 
Ministry is that the secretary to the 
Ministry happens to have been ap-
pointed as the chairman of the lAC. 
This is highly improper. Time and 
again, this has been pointed out. The 
Estimates Committee in their 52nd 
report had occasion to pacs severe 
strictures against Government for this 
because there had been a violation of 
the previous rE'Port of the Estimates 

Committee and the assurance given 
by G~vernment that tile recom-
mendation would be acceped. 
Government still continue to violate 
it palpably. And the 52nd report has 
pointed that out. Once the Govern-
ment give an assurance to the House, 
the HOUSe expects them to keep up 
that assurance. But We find that 
instead of keeping up that assurance, 
in violation of the strictures passed 
by the Estimates Committee in 
their 52nd report, Government 
have again appointed the secre-
tary to the Min'stry as the 
chairman of the lAC. Sir, I would 
like to seek your protection also in 
regard to this matter. After all. thIS 
House must expect that when such 
reports are made by responsible com-
mittees of the House, and Govern-
ment wi1l follow those recommenda-
tions and will keep up their assu-
rances. Otherwise, it is· 'useless to 
have committees, use!ess to go into 
the matter and useless to submit re-
ports, and useless to take the assu-
rances Of Government at their face 
valUe if Governinent are going to 
treat important committees like the 
Estimates Committee in this most 
casual way . 

Apart from the principle involved in 
this particular case, there is also a 
double risk, because the duties of the 
secretary and the chairman are in con-
flicting interest. It is the duty ~ the 
chairman to make the maximum of 
profits, but it is the duty of the secre-
tary to see that all the rules and regu-
lations are observed and accepted. But 
ever since this combination of offices 
has taken place-I am making a very 
responsible disclosure 'when I say 
this--the IiIe of every passenger has 
been put in jeopardy. Because of this 
combination of posts, all rules of li-
censing have been suspended. Oral 
tests and written tests for pilots have 
been almost truncated and done away 
with: Even when the departmental 
committees report that the aircraft are 
not air-worthy, they are made to 
amend those reports; replacements are 
not done; ground engineering repairs 
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are not carried~t and So on, and all 
this i. taking place because the chair-
man of the IAC as well as the secre-
tary to the Ministry happen to be the 
same person. This is a very serious 
matter, a matter of national jeopardy. 
If this continues in this manner, I do 
not know how 'the lAC, the AIl and 
civil aviation are going to make pro-
gress in our country. These two posts 
being in conflicting interest, they must 
immediately be separated. 

In this connection I would like to 
know what has happened to the Khsola 
Committee's report on the Pathankot 
Dakota aircrash. Where is that re-
port? Why has it been suppressed? It 
has been suppressed because the re-
commendations go against the decisions 
of 'the chairman elf the lAC. What has 
Government done in this regard? 
When such important committees are 
appointed to inquire into aircrashes, 
and in this particular case, the corn-
mittee headed 'by Justice Khsola has 
given a report saying that the entire 
licenSing system has to be changed 
and scrapped, we find that Govern-
ment sit back and Say that they will 
not release the report; that report is 
being shelved. Is 'this not a serious 
natter? After all, air transport is 
very risky for passengers and yet 
Government have suppressed such re.-
ports. This has been done because 
they do not want to comply with the 
directions, and the lAC does not want 
to publish it, and the whole thing has 
been hushed up because the secretary 
to the Ministry happens to be the 
chairman of he lAC. 

On the one hand, there is this con-
centration. On the other we find that 
there is also unnecessary duplication. 
The Civil Aviation Department is such 
a small department. Apart from these 
two corporations which have to take 
care of the maintenance of the several 
lines, there is only a very small de-
partment which has to be there; of 
course, there Is the Meteorological De-
partment; we calI it a department 
Whose signals are always wrong, be-
cause when they say 'there will be a 

57(Ai) LSD-5. 

storm there is bright sunshine and 
when they say there will be bright 
mnshine there is going to be a storm. 
Apart from that, the civil aviation 
wing has hardly any work to do I make 
bold to say this. Therefore, the sepa-
rate attached office of the DG is not 
required at all. It is only duplication 
of work; for, whatever the DG does 
goes to the secretary, and the latter 
only writes 'Agreed' or 'Disagreed' 
and sO on. I would like Government 
to consider whether these two posts 
cannot be combined. At the same 
time, however I would like to reite-
rate that the office of the secrelary to 
the Ministry and the chairman of the 
corporation ought to be immediately 
separated. 

I would also submit that the regio-
nal controllers need to be given more 
powers. Instead of duplication here, 
more powers may be given to the re-
gional controllers. The existing gy8-
tern was worked out when the whole 
thing had not developed so much as it 
has today, and, therefore, this requires 
a second look. 

Then, I would come to the question 
Of waste. I would like to ask Govern-
ment what action they have taken 
on the report of the Public Accounts 
Committee. If they are not going to 
take any action, I would like to know 
why we should have these reports. On 
the one hand, Rs. 16 lakhs has been 
lost by mishandling the sale of the 
Herons; on the other we find 
that 1.5 lakhs dollars have been 
spent on getting a foreign consultant 
for architectural design. It has been 
abundantly proved that Indian archi-
tects could have been employed but we 
find that 1.50 lakhs dollars have been 
wasted on a foreign architect, and this, 
at a time when we are facing the for-
eign exchange crisis and the hon. Mi-
nister comes forward with a 5 per 
cent or 10 per cent increase ad valorem " 
in the excise and customs duties be-
cause we are facing a (foreign exchange 
crisIs. Is that merely to squander 
away the money in this manner? 
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[ShriDajil 
The Public Accounts Committe has 

already reported on this matter. I 
would like to know who has been 
held responsible. I would like a stra-
ight reply from Government on this 
matter; no shilly-shallying reply will 
,be accepted by the House this time. 
For it is a question of a loss Of Rs. 
16 lakhs in one transaction and 1: 50 
lakhs dollars in another transaction. I 
would like to know Government's re-
action to the observations made by the 
Public Accounts Committee. Who 
was the officer responsible? Has the 
responsibility been fixed or locatea, 
and What action haS been taken against 
the officer or officers responsible? 

13.29 Ius. 

[MR. DEPUTY-SPEAKER in the Chairl. 

I know that our Government take 
very little action against the big offi-
cers because they seem to be running 
the whole show, and even when they 
commit mistakes and bungling and a 
committee reports On the ma1lter, no 
action is taken against them. I want a 
direct reply from Government on this 
point. 

Then I would like to know who was 
the ingenious officer who purchased 
the 'rolling on' fire craSh 'tender at 
Bombay, a thing which has been pur-
chased for a marshy area. 3: do .not 
know whether Bombay was considered 
to be a marshy area. Each tyre cost 
Rs. 10,000 in foreign exchange, cash 
dollar; the whole machine cost lakhs. 
Has it been used even once? Is it usa-
ble? Why was this bought? Was it 
tried? I want a reply to these ques-
tions. This white elephant has been 
bought and money bas been wasted. 
In any private company, the manager 
concerned would haVe been dismissed. 
But here because you are dealing with 
,people's money-and more objective 
money!-you can B1l'ord this luxury, 
this waste. It is awful. 

Another thing 'in which Govern-
ment has failed is this. Despite my 
sublnission here year after year, avery 

time to have a service linking the 
capital town of Bhopal-it is the capi-
tal of my State-nothing is being 
done. Why? It will be running at a 
loss. You can incur losses on the 
Heron disposal, you can incur loss on 
the purchase of crash tenders, but you 
cannot link a state capital ;by air. This 
is a matter of national importance. At 
least the capi'tal Qf every state must 
be linked by air service. There was 
a service Bombay-Indore-Bhopal. 
Delhi. It has been suspended. Why? 
We are not making a profit. Do we ex-
pect. a nationalised undertaking to 
take this into consideration and leave 
out the capital of a state completely 
out of the air map Of India? This mat-
ter should have been attended to and 
the demand accepted. But no. Empty 
machines will be bought, Rs. 16 lakhs 
will be lost in 'the Heron transactions, 
motley will be misspent on a foreign 
architect. This is the method of work-
ing of the department. 

Let us take some other glaring facts. 
We have lost our faith in Govern-
ment's assurances. In December la~t, 

~he Ministry replied here to a call at-
tention notice by the hon. Member for 
Kanpur (Shri S. M. Banerjee) when 
the workers were agitating and there 
was a big movement. The Minister 
stood up and said in this House that 
the matter would be gettled. What is 
that matter? In 1959 when the Pay 
Commission made its report to the 
Government it had said that the pay 
Itfi'ucture Of workshop employees 
should be worked out in consultation 
with a departmental committee. The 
committee was constituted in 1959. It 
gave its report. More than 2, years 
have passed, and yet nO action has 
been taken. The workers gave a strike 
notice. The Minister ItBVe an as~u­

rance. The strike notice was with-
drawn. But even now the workshop 
employees' scales have not been re-
vised. The workers are giving notice 
again. They are feeling agitated. AllY 
day. witllh a week it will start again 
if the workshop employees are not 
given the revised scale. 
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How do you treat your employees? 

Do we know that recently Palam has 
been taken over from the Air Force? 
350 employees JfI"om all over India 
were brought here. In yesterday's 
rain, they were left without quarters. 
Not a single one Of !the 350 employees, 
who \lave been brought here post-haste 
from all parts of India, has been given 
a quarter. The IAC sends its emplo-
yees free of charge to the aerodrome 
from the quarters. But the employees 
of the Civil Av:ation Ministry have to 
pay Rs. 15 per mon'th far transport. 
Even a chaprasi has to pay that. What 
about aerodromes like those in my 
State, the aerodrome at Jabalpur, 18 
miles from the city, or the aerodrome 
at Raipur or some other place, like 
Mangalore. where you do not provide 
once a week free transport to the staff 
for making their purchase~ Is thill the 
way you should treat your own staff? 

Do we know that in this most res-
ponsible undertaking, the operational 
~a1l' are not even ·given a weekly off. 
despite what the Central Pay Commis-
sion has said? Do you understand 
what will be the consequences of this 
strain On the operator, the technical 
man, working all the 365 days in the 
year without a single weekly off? How 
can you expect technical efficiency to 
be maintained by these people in such 
circumstances? The PloT Depllrt-
ment gives 9 yearly holidays. But this 
department gives not one holiday, not 
one weekly off, not one holiday even 
in one year. They do not give even 
overtime to these persons. Then you 
say !that the work of the technical 
staff shOuld be of a high order. This is 
the state of affairs in this Ministry. 
This Is the way yOU treat your own 
staft'. With this attitude, there is no 
Wonder things are what they arl!. 

Then again take the chowkidari 
system. Because Walcott ran away, 
a new security' system has ·been intro-
duced. What is that? Instead of in-
creasing the number of chowkidars. 
they have made the present OIIes work 
continuously 12 hours a day without 
even a break. In this situation, more 

Walcotts will run away. No one can 
do chowkidari continuously .Jor 12 
hours. It is humanly impossibie. You 
cannot increase the chowkidars, but 
you want the existing chowkidars to 
work more. 

And in the Walcott case, it was not 
the fault of the chowkidar. Actually, 
it was the chowkidar on duty who 
warned the officials. But some high-
ups tripped took fright at the whlte 
colour of the skin, as our Prime Minis.. 
ter said. They have got that white 
complex. 

Therefore, the whole department is 
riddled with bureacracy, riddle with 
inefficiency. It has now come to a stage 
when airborne passengers will not be 
safe with this relaxing Of the Ucensing 
and other things. 

Therefore, I would request the Mi-
nister to have a thorough look and 
check up o! this Ministry which is 
concentrated in one hand, which is 
inefficieni which w~s money which 
purchases equipment which is not re-
quired which indulges in other waste-
ful activities. 

Then take the trips. Frequently, 
check-ups go on. Each officer goes to 
check a particular station. If you 
probe into it, you will find that a par-
ticular station is checked very aften 
because some relatiVe of a Minister. 
some sister or daughter in school, 
college or university is there. There 
will be check-ups there again and 
again, again and again and again and 
aga'n. Utter waste. 

It was also reported that some mem_ 
bers Of the families of officers also 
travel when they travel on duty. Why'! 
BecaUSe it is Free nationalised trans-
port. There is the same Secretary, 
same Chairman. Who is to check? 
There is no check absolutely. 

Therefore, since the Ministry has 
been separated, We demand a closer 
scrutiny of its activities. We hope that 
the recommendations of the Commit-
tee will be observed immediately. If 
they are not observed, I feel we may 
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even have to go to the extent of rais-
ing a question of privilege against the 
Minister concerned, if the reports of 
Committees are flouted in this man-
ner time and again. 

"11 ~ oq;q ~ (~) : 
~ ~, ~ it ~ ~ 'firo:r 
~~I 

Mr. Deputy-Speaker: The bell is 
being rung.-now there is quorum. 

Maharajkumar Vijaya Ananda 
(Visakhapatnam): I do not belong to 
that school of thought which believes 
that there should be wholesale con-
demnation, which unfortunately has 
been the case on both sides of the 
House. I belonging to that school of 
thought which believe in saying that 
you must give an opportunity to a 
person to prove himself w<'>rthy 'If the 
new portfolio. 

Shn Kanungo, known for his drive, 
was a Minister for a long time. I 
am sure now that he has taken over 
this very difficult portfolio, things will 
brighten up. Along with him, he has 
the Chairman of the Indian Airlines 
Corporation, Shri Shankar, very well 
known as an leS officer, and as Sec-
retary to Sardar Patel. With his as-
sistance, I am sure, the MiniEter can 
see to it that the criticism that is 
being levelled against this department 
will soon disappear like the mist of a 
morning. 

Airways are Judged on safety. In a 
vast country like India, let us ask 
ourselves one question: how many ac-
cidents haVe we had? I would say, 
only three within the last year or so, 
I am only demonstrating to you that 
when you condemn the airlines, you 
must also take into consideration how 
they haVe fared throughout their 
work. I do feel that in spite of their 
shortcomings, they have served the 
country very well. May I refer to 

some figllres? In 1946, there were only 

a lakh of people that travelled by ~ir. 
In 1004, 13 lakhs travelled by the 
scheduled flights. That in itself is a 
compliment to this department and 
safety in air travel is the biggest C'lm. 
pliment. So.' I say they have done 
well in spite of the handicaps that 
they have. 

For instance, Air India Fay their 
staff double and treble the amount 
that Indian Airlines is abl", to pay, 
and yet the Indian Airlines officers 
and staff have been carrying on t11eir 
duties faithfully and to the best of 
their ability. I will come to their 
shortcomings. 

It is true that we are 'hort of ira in· 
ed pilots. It is essential that we hClve 
more training grounds, more flying 
clubs. At the moment then' are only 
82 aerodromes, big and small, in this 
country. We must try, in a big coun-
try like this, to have very many 
more, in fact hundreds of aerodromes 
and flying clubs. Thus we should be 
producing more pilots, and finally 
they would go through the test and 
we will have trained pilots. 

In recent months the pilots struck 
work. and it was the cry all over, 
but let us look at their complaints 
They had to do the same amount of 
work as Air India ;pilot. were doing. 
Thev had the same responsibility of 
taking passengers from one place to 
another. hut their salaries were far 
less than what Air India gave. 

I would like, at the same time to 
say that Air India has 3 record that 
many would be envious of. I have 
travelled a lot, I hardly use n train 
nowadays. I have travelled in foreign 
countries. So, I know that foreigners 
are more keen on travelling by Air 
India than by other air liners. 

13.43 hrs. 

:".-. "11~ 'I!R q<n7.f : ~ ~ 

~~~fiI;~~~it 
~ ~~I 
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Mr. Deputy-Speaker: The !;Jell· is 
being rung. . .. Now there IS quo-
rum. This is the second time of the 
bell had to be rung wit'hin a short 
time. Immediately a Member begins, 
Members walk out. It is a very sorry 
state of affairs. Members should keep 
the quorum. 

MaharajklUlllU" Vijaya AD:uuIa: May 
I continue? 

Shri BaviDdm Varma (Thiruvella): 
You can complete your over. 

MaharajklUlllU" Vijaya ADlIDda: 
have many overs to bowl. 

Then I come to foreign tourists, !be-
cause our foreign exchange earning 
from them is the fifth in the list. So, 
naturally Our aim should be to gIve 
all comforts to foreign tourists. I 
know the country'!; policy is Prohibi-
tion, but I have a suggestion to make 
I have often found that foreIgn tou· 
rists who land in Bombay and other 
cities would like straightaway to go 
to the ,bar to have a drink. While not 
going against the policy of prohibi-
tion, I would suggest that if a foreign 
tourist produces a ticket that he has 
just arrived, he should be pErmitted 
to go to the bar to have a drink, be-
cause this is one of the thini:s that a 
foreign tourist feels in this country. 
He comes here to spend hiS money, to 
see the country, and also not to go 
thirsty. I say this because I ·have 
often heard foreign tour !Sts making 
this complaint. 

Since my time is very limlted, 
would like to make some suggestions 
now. At Palam the aircraft are at 
such a distance that it i~ quit~ a prob· 
lem for old people like me to get 
there quickly and board the plane. It 
is also a fact that when a plane lands, 
it is air-conditioned, and 'he pas· 
senger has to go from the oircraft to 
their building which is tWO furlongs 
away. I do not know why this is 
being continued, because I have seen 
that VIP planes come close, and they 
have to walk only 20 or 25 yards. 
The reason is perhaps that the roar 

of jet planes may cause a rumbling 
in the building and ~mash the glasses, 
but I have found Caravelle planes 
going quite close. In Madras the 
planes are only about 30 yards from 
the building. So, in Delhi Why should 
passengers be made to ::0 all 
that distance? In Europe, you 
may know, if a plane has to 
be landed at· a distance, they 
make immediate arrangements so that 
the passengers are brought over to the 
building in two minutes. There is a 
trailor-like machine with very comfor-
table seats in it for all conditions, 
whether there is rain or sun, and the 
passengers are brought there. I think 
this could .be easily attended to by the 
hon. Minister. 

1 would request the hon. Minister to 
visit the toilet at Palam. It is an in-
ternational airport, and I think that a 
toilet room of the type that we have 
there is not worthy of the capital ot 
India. If any'thing, Safdarjung has a 
better toilet. 

I would like to suggest a regular 
serviCe between Vishakapatnam, Cal-
cutta, Msdras and Hyderahad-a daily 
service. It may be said that it would 
be a loss to Government .. Well, there 
are so many things that Government 
loses on, so many other things Gov-
ernment makes up on. So, wby not 
subsidise it. After all, it is a sea port 
of very great importance. Even if the 
passenger traffic is not A-I, it would 
brighten up, and the fact 'that it would 
link Calcutta and Madras and Hydera-
bad is very important. 

I made a suggestion when Shri Mom. 
uddin was in charge that when your 
planes go to Banaras and come from 
Banaras to Calcutta, they could fly 
over the city of Banaras. On two or 
three occasions I sent my card to the 
pilot, and when he knew that I was 
Vizzy, a humble commelltator, he 
straIgntaway obliged, with the result 
we flew over the sacred Ganga and 
Kasi. And believe me the passen-
gers show very keen interest to s~ 
that beautifUl scene. I suggested this 
to Shri Mohiuddin before. I do not 
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know whether that has been recorded. 
It does not cost the Government any_ 
thing. When We fly from Agra, the 
pilot hiniiielf says, ''To my left you see 
the Taj Maha!". Similarly it can be 
done in Banaras because that is a city 
were most tourists go. This can 
easily be done. Two planes that come 
from Calcutta can fly over Ballaras, 
instead Of Babalpur and while flying 
over the .city, the tourists would have 
'i.'ije benefit of seeing that beautiful Ci,. 

Aoout the Air India I would like to 
say that that glorious line could have 
a round the world service as the 
BOAC, TwA and the PANAM have. 
Wherever the Air India have gone they 
had have bringing credit and a good 
reputation and it is the envy of many 
aU-lines. It goei; to the credit of ;India. 

I want to say by way of sugges-
tion: why not combine these two and 
bring them together. 'If there are 
shortcomings in the airlines depart-
ment, they may combine' and there 
would be greater efficiency. I am not 
holding a ,brief for any body, believe 
me. But I do not believe in this old 
slogan: give a dog a bad name and 
hang him. I want to give a fair 
chance to the people. I think that we 
have done very well, inspite of all 
that had been said. I say that the 
Indian Airlines have done exceedingly 
well. The accidents had been very 
small in number and I also think that 
they will benefit by the suggestions 
made by the Judge in Khosla report. 
At the same time I would plead for 
the airlines people, airline staff who 
are under-paid considering the work 
they do; in comparison to Air India 
they do the same amount of work. 
They are also responsible !for the 
safety of the passengers. I see no 
reason why the Government does not 
. consider to bring them to the level of 
the payscale of Air India. I dare say 
it would be a big amount. I also think 
that probably the Minister would sllY 
that it is due to lack of finance 'that 
they are unable to do it; because there 

is the Finance Ministry. That is 
the old story. Whenever one is no't 
particular of one thing, one hears of 
that. I do plead on behalf of the 
Indian Airlines that they had riot been 
given a fair deal. Lefthey have done 
a very good job. 

Yesterday, I heard that they were 
going to dispose of the Dakotas. It has 
been a very good friend of India. In 
its place they are going to have some 
plane called Avro. I beg of the Min-
ister not to have this because it is one 
of the discarded planes of the Defence 
Ministry. We should not be asked to 
take a machine that is not usable by 
the Defence Ministry; if such a 
machine is put on our flights, it might 
result in accidents; it is nO'l; safe. It 
will be better to stick to our old 
friend Dakota and have it recondition-
ed, if necessary and also import 
foreign parts So that theY' are usable 
again. 

I will conc:ude in a minute, Sir. I 
have to say one thing, not by way of 
complaint. I was once travelling from 
here to Madras. I had already bro-
ught it to the notice of the hon. Min-
ister. We were in a Viscount and we 
flew for about an hour but then we 
flew back again; by the time gt our 
flight back, We were dozing but then 
the lights went on and we were back 
in Delhi. We liked to ·know why but 
no reasons were assigned. I do not 
mind that. What I mean to say is 
this. Immediately a plane is found 
unserviceable or something happens 
and it has got to come back to the 
base, arrangements should be made 
straightaway for the passenger to be 
given 'transport. In EuI'OPe when a 
plane is found unservicp.able or what-
ever reason it is, it a plane is not 
flown, the pII1Isengers are actually 
taken and put up in. a hotel; hotel ac-
commodation is given to the passen-
ger; they are kept in the hotel and 
brought back when necessary. These 
are smalI things which the Indian Air-
lines could do and take away all these 
so-called deflciencies which are very 
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few in comparison to the good things 
that they have done. 

Shri Joachim Alva (Kanara): Sir, 
two Highnesses have spoken, the 
Maharaja of Baroda and my esteemed 
friend, Maharajkumar Vijaya Ananda. 
It is rather difficult 'to follow them. 
There are many things for which one 
could say ji, Huzur. But there is 
another class of ji Huzurs which had 
been completely neglected ,by this 
House and by the speakers except by 
my friend Mr. DajL I mean the people 
who are working around our airports 
and the poor employees of the civil 
aviation department. Nobody bothers 
about them. I go and ask them when 
I meet them: what about your work? 
Are you given your quarters by the 
Government? Where do your child-
ren study? And so on. We have not 
got the rich experience either of the 
Maharaj of Baroda or of Vizianaga-
ram as we cannot afford to go ill aero-
planes as .they do. When we travel. 
We go to these employees. For ins-
tance, I have gone and asked these 
poor employees in the railways who 
clean the latrines about their condi-
tions. They do not take any bak-
sheeSh anymore except when the 
whiteman wants to give something to 
them. There is a great change in the 
Indian Railways in the sense that all 
the menials do not take any bak-
sheesh. I told last time that I sat in 
the engine along with the engine dri-
vers on all the trunk routes. I have 
also sat in the cock pits of the Russian, 
American, British and the Indian aero-
planes. It is only the Chinese who 
refus~d when I wanted to do so. The 
Russians refused to take me at ftrst 
but later on they took me to the cock-
pit. I sat in these places to under-
stand the problems of the air pilots. 
The officers have no time; they should 
actually do so to understDtld this 
difficulties. Perhaps the Ministers 
have not much time. Whatever it is, 
unless we take care of these people 
Who wheel the wheels of our machi-
nes right from the bottom, we have 
no right to sit here and sanction 
enormous amounts of money. The 

chowkidars have got to work all the 
time. Take any lOS officer when 

"you phone him; people say that he 
has gone on tour or he has gone to 
the conference here and there. But 
the poor chowkidar must stay and 
must work all the hours on all the 
days. This is an abominable state cf 
affairs. The civil aviation department 
and the Minister must come here and 
tell the House next time that all these 
people are getting their usua! ).'c:;t 
hours. The children of these pOor em-
ployees havc no schools. What is the 
position of children of employees who 
are working 14 to 15 miles out? My 
hon. friend the Maharajah of Vizi;ma-
gram told us that he f~und :t difficult 
to get to the plane from th" air termi-
nal or port. Young or old, any time, we 
find it difficult. But what about these 
POOr people? Has any body asked 
abcut the implementation uf the recm-
mendations of the workshop (.om-
mittee, stores committee and the uni-
forms committee? 1 want the reduction 
of working hours for chowkidars to 48 
hours a week from the present 72 
hours. Would we like our sons and 
daughters to work like that, if tomor-
row my Son were to be sepoy tomor-
row, how many hours will he have to 
work? Incidentally, my SQIl had 
trekked from Amritsar 'to "London and 
he came back scrubbing a German 
ship. When he came and saw the 
kitchen in the Indian Railways, he 
was horrified and he said that the 
kitchen in the German ship was very 
clean. It was brought to the notice of 
the Rail ways and thereafter the kit-
chens are better now. What do the 
officers do about it? I want to know 
how the present Chairman has been 
made the chairman of the Indian Air-
lines Corporation? The Ministry has 
not taken into consideration the re-
commendations of the Estimates Com-
mittee. We do not want any more ICS 
peQple to be the chairman of any of 
our public utility concerns. We want 
the technical people below to come 
up. Dr. Bhabha is 'the Chairman of 
the.Atomic Energy Commission and 
not the Secretary of the Ministry. Hi' 
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would have had to resign as Chair-
man of that Commission if he became 
the Secretary to the Ministry. We 
cannot have these things combined. 
Mr. J. R. D. Tata has been a wond~r­
ful chairman, a man of great nobility 
of character and calibre. At the age 
of 60, he went abroad a plane and flew 
it from Karachi to Bombay. I was the 
only M.P. there when he alighted at 
Juhu airport. He was not a J:ilmstar 
and there were no lakhs of people. He 
has shown by his example, though he 
is past 60, that he could fly an aero-
plane at the cost of his life. It is a 
fine example. We want people of 
that type. We need neither officers or 
ministers who could not by their ex-
ample show to their employees how 
tbey should do things. 

Now, Sir reVISIon of overtime rates 
for chowkidars ..... . 

14 hrs. 

Mr. Deputy-Speaker: The beJl is 
being rung. . .. Now there is quo-
rum. The hon. Member may COn-
tinue. 

Shri .Joachim Alva: Revision of 
overtime rates for Chowkidars and 
sweepers at the rates applicable to 
others, ,promotion by seruority to 
50 per cent Of supervisory posts, lay-
ing of yard -StiCK and creation of 
additional posts of senior clerks, 
Head-clerks, Superintenaents, min-
isterial staff etc, nine effective noli-
days to operational staff as is given in 
the P. & T. Department-these people 
seem to work all the 365 days-these 
are some of the important problems 
which the Ministry should look into 
and take necessary actlon. 

The Clvil Aviation Department 
provides Air Traffic Control, Radio 
Aid to Navi.llation, communication 
service and other ground control faci-

lities at the various airports. "j'he 
staff of the department are mostly 
technical and operational. How do 
we look after these peuphY? 12 air-
ports have been selected for grantmg 
school-going children of the opera-
tional staff transport facilities for 
going to the school. But, is it ·being 
fulfilled? What is being actuaJly 
done in practice? It is pending with 
the (}overnment for the past three 
years. 

The M. T. drivers and telephone 
operators perform similar or even 
more arduous duties than their cO:Jn-
ter-parts in other departments. But 
their scales of pay are Jess than lhat 
of their counterparts. These peoplE' 
must be paid at least the same amount 
of salary, though not more. The 
chowkidars in Civil AVIation depart· 
ment do not only perforP-l 54 hours· 
duty but 75 hours' duty a week. Th!' 
UJ>erational staff of the p. & T. de-
partment have been given nine effec-
tive holidays in a year includin2 three 
national holidays. In spite of re-
peated promises, the Civil Aviation 
Department staff have not been given 
these holidays. They are at present 
working on all the 365 days in a year. 
They are not also given weekly off. 
These are the oppressive difficulties 
under which the lower rungs of the 
staff are working. We have no right 
to increase the salaries of top brass-
the pilots etc.-to three figures Jr four 
figures as long as We don't consider 
the scales of pay of employees lower 
down below. Incidentally, 

''IT ~~'I' "I';q- IfiU<I11l': ~ 
~~,it~~~~1 
~'fl: ~~;r;r~mfT~t 
~ ~ m it 9;!$lf~ ~ ;r;r 
fiIvllr ~ I 

;rn~~)qlf: ~ ~~ I 

'itT &i\lli11i ~: iflfT m;r;f <r 
~ ~ ij; f.I<r;r ;;n;ffl ~ I fiIf.r-
~~~I 
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Mr. Deputy-Speaker: The han. 
Member may proceed. 

Shri Joachim Alva: I would like to 
say a word about the Indian Airlines 
crew. They have done a good job 
indeed. They are II very efficient 
body of workers. Their last General 
Manager, who has been recently 
taken over by the IAJ:o', is one of the 
most honest men and a man of 
highest integrity. I will not name 
him. We are not allowed by the rules 
here to name the people. But he has 
gone to a high-ranking position in the 
IAF. He did excellent work during 
the tenure of his office and he placed 
the lAC on a sound footing. He solved 
many difficulties in the wrking of 
the I.A.C. The present general. 
Manager has also been a pilot. We 
would like ~h(!,'e tE'chnical people to 
take over the leclm:cal departments. 
India has not yct got into the age of 
technocrats. The technical people 
will have to take ov~r the manage-
ment of tecnm,'al departments so 
that the lay~n'en cannot question 
them in the day to dav administra-
tion except wnen they commit a 
major blunder. I wculd like to pay 
my tribute to the"~ people who have 
been doing excellent work-the pilots 
and all other peop:e- '11 &pite of the 
many difficuHics they have to under-
go. The pilots hav() told me that 
they have rigid eye tests every three 
months or six months. What are 
they to do if they fail in these 
tests? If one is out of the job, what 
is he expected to do? We don't look 
into their housing problems, the pro-
blem of their children's education, 
etc. These are the problems these 
technical, operational and airport 
abal! are facing. We have to look 
into them and settle them with hu-
man sympathy. Unless we do this, 
the pilots may try to blackmail us. 
The pilots in the IAF are doing thl'ir 
duty irrespective of these drawbacks. 
The pilots of the lAC and also the 
Air-India should not blackmail us 
and they must do their duty. We 
must also look into the privileges 
and the amenities which they wunt 

to have. My friend Shri Mahida 
mentioned Kabli. Mr. Kabli was the 
first pilot who flew from London to 
India. Who remembers him now? 
He is the pioneer in this field,' whom 
we have forgotten. What do we do 
for the pilots who die at the posts of 
their duty? 

In regard to the hostesses, I do 
not know who makes the selection. 

Shri Barish Chandra Mathur 
(J-alore): Not you. 

Shri Joachim Alva: These Air-
hostesses must be put to a very 
severe test in regard to their voices. 
They must be able to speak on the 
Radio Or on the loud-speaker. The 
loud-speaker on a plane is the most 
important instrument in times of 
crISIS. Their accent 'must be clear. 
They should also be given training 
in movements. They should be 
walking here and there -and not re-
main like statues. We have done 
away with the male attendants and 
the female hostess is supposed 10 be 
a comfort and help to the passengers 
in time, of distress. You know this 
is a psychological thing. 

In regard to food, the lAC is not 
doing anything effective. Nothing is 
taken care of about vegetarian food. 
The vegetarian passenger is not get-
ting what he wants and what he 
deserves. Secondly, the charges in 
the restaurants in the airports in 
Calcutta, Hydembad or Bombay are 
all very high. The vegetarian food 
sllpplied is horrible. We have the 
best hotels down in Bangalore and 
Madras-Dasaprakash and Wood-
lands. You get excellent food--vege-
tari-an food-there. For a cUp of tea 
in our airport restaurants you have 
to pay" 12 annas. 

Shri Muthyal &ao (Mahbubnagar): 
One rupee. 

'" Shri Joachim Alva: Yes. I ~.gree 
with the han. Member. After pay-
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ing a rupee g,lsa, the quality of the 
tea is very poor. A for~igner, for 
instance, throws away ten rupees for 
a meal. Does he get double helping? 
No. The quality is also poor. What 
will a foreigner think of us even in 
the very beginning of hj.s entry into 
our country? During flights also 
everything is very poor. These are 
the things which we must set right. 
We must take care of thesi!" small 
problems. I am told that Pakistan 
Airlines, in regard to food, look after 
the passenger very well. The Italian 
Airlines, KLM, Alitalia, and the 
British and the US Airlines are 
attracting their passengers by serv-
ing excellent food. The Ministry has 
to look into these vital problems. 

Both Air-Indis and the IAC have 
done a good job in regard to prodts. 
The Combined operating revenue in 
1963-64 was Rs. 4,618'79 lakhs-
Rs. 2,680'97 lakhs by Air-India and 
Rs. 1,937'82 lakhs by the IAC. The 
British Minister, Mr. Roy Jenkis had 
to announce in the House of Com-
mons the decision to write off 
BOAC's £80 million debts and sel 
up a reserve contingency fund of 
£30 million. Now PAN 1 am n'lt in 
touch with other international air-
lines, like American, TWA or BOAC. 
But there W'ilS a demand for sub-
stantial reduction in air fares by 
these airlines a few years ago. They 
all moved that international body, 
lATA. I want to know why Air 
India, or, the Indian Airlines espe-
cially, goes on increasing the fares 
which the POOr Indian cannot a1!ot'd 
to pay. What about the passenger 
fares here? Who pays"? Who pays 
the money? When Government 
ofll.cials . have to fly, the Government 
pays the money. If I go on businellS 
of Parliament, Parliament pays the 
Money. Most of the business exe-
cutives fly at the expense of their 
firms. But what about the poor mg,n? 
Can the poor man afford to pay the 
huge fares"? No. The Govermnent 
are dome nothillJ for hi.lIl. 

Let us look at what Australia is 
doing. They have got the Flying 
Doctor scheme. Since the Deputy-
Speaker has rung the bell, I will 
have to be fast. .. In Australig" they 
have the Flying Doctor scheme. The 
patients are attended to by the aero-
plane authorities even while flying. 
They are years ahead of us. Myself 
and Shri Mathur who were members 
of the Business Air Advisory Com-
mittee, While in Australia, fiW the 
magnificent office of the Quantas. We 
have not got sucn a magnificent office 
like that. Australia, which has only 
about 11 milliOn population, runs first-
class air services internally and exter-
nally, which is the pride of that nati(ln. 

Here, what do we do? We do not 
revise our fares which go on increas-
ing. We do not give amenities. We 
cannot continue to be so. However, 
this year, it must be said to the cre-
dit af the Indian Airlines that they 
have earned the highest profits ever. 
Also, they have put up the Carevelle 
successfully and manned it quickly 
both on the ground and while in 
operation. We must pay a tribute to 
that great patriotic gentleman who 
was the General Manager in the 
organisation, who W'ilS formerly in 
the Indian Air Force, for having 
achieved this. He manned the Cara-
velIe successfully and put it quickly 
in service. They have done a very 
fine job. We want more such men; 
We want more such planes and more 
passengers too. So, I was S9.ying 
that the revenue has increased this 
year. Furthermore, for the first time, 
a jet-size, Vampire jet aircraft has 
been introduced on the domestic 
route. That is also a great achieve-
ment. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shri Joachim Alva: Sir, I want 
five minutes more. Once a year I 
speak on this subject. I want to 
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plead the cause of the poor pas-
sengers. Two great Maharajahs have 
spoken but they hav~ said nothing 
about the poor. I have referred to 
the poor, and to the need for revis-
ing the fares. I want to refer now 
to the Concorde plane. The Air 
India Corporation has booked orders 
for Concorde. It costs S3{)O, milliun 
and no American company can afford 
to build it except with Government 
funds. The British Government may 
not now encourage it at all. The 
recent trends are like that. But we 
hoave already placed an order for 
them. I would request that we should 
go in for more Viscounts and other 
planes. 

I am sorry that my hon. friend The 
Maharajkumar of Vizianagar, for 
whom I have the highest regard, was 
not present when the debate on the 
Demands for Grants under the 
Ministry of Defence took place the 
other day. The Defence Minister said 
that Avro has been bought by the 
RAF. Now, that is big feather in our 
cap. The RAF, the home of planes, 
is buying the Avros. The great 
British race, the military great 
pioneers in aviation, buy Avros. 
Therefore, we must know that whoat 
is good for them, for Britain, is 
certainly good for us. We must 
certainly patronise our planes. We 
can certainly have a smaller vessel 
and eat at house our kanji than go 
out to eat in a big hotel. The Avro 
has been an achievernent. Money or 
no money, we must patronise our 
own planes and build our own planes. 
Other people may be interested in 
other planes and there are people 
who live on foreign exchange earn-
ings as commission in foreign coun-
tries, where the planes are bought 
and sold. But we must buy our own 
planes and put them quickly into 
service. 

Mr. Deputy-Speaker: 
Member's time is up. 

Shri Joaeh.lm Alva: 
a few words aoout 

The hon. 

want to say 
aeronautical 

research. am sorry to say that 
nothing is being done in that respect. 
Take Germany for instance. Ger-
many could not do any aeronautical 
research after the end of the war; 
for ten years they closed up their 
shops. Now, within ten years after 
that, frerm 1950, they have made vast 
strides in aeronautical research. To 
my knowledge, we have made only 
one wind tunnel through our aero-
nautical research. The German have 
got, in these ten years, 15 wind tun-
nels for low speed and 13 wind tun-
nels for high speed, totalling 28 
wind tunnels. . 

Therefore, it is time that the 
Indian Airlines and Air India set 
apart certain -amounts of money for 
aeronautical research. Without such 
research, we cannot make any head-
way. This is very essential. We are 
spending money and We think ~at 
we have done 'a big job. It is quite 
right, but I think aeronautical 
research has to go on all the time 
and that has to be fitted in with the 
general scheme of our aviation. But 
We have done precious little in that 
direction. We should take an ex-
ample from Germany in that respect. 

As a matter of fact, I drew the 
a tten tion of Dr. Bha bha, the Chair-
'man of the Atomic Energy Commis-
sion to the need for space research. 
The Germans have been spendirQ1, 
enormous sums on space research. 
We would also like to do 
something in that direction. We 
have spent some money on 
space research but that is not 
enough. The big capitalists are 
spending huge amounts and rome of 
that money should be diverted to 
space xesearch. Thousands of rupees 
have been spent by the capitalists, 
and some of the mo~ey should be 
diverted towards the research. Unless 
we find some money, some legitimate 
amount of money and utilise it for 
aeronautical research and give the 
highest priority for research in the 
problems of aviation and civil aviaio 
tion, which is the right and the left 
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arm of our security and safety, we 
shall have no future. 

8mi V. B. Gandhi (Bombay Central 
South): Mr. Deputy-Speaker, Sir, we 
see that there has ,been a reorganisa-
tion in the Transport Ministry and 
that, as a result, civil aviation has 
been separated from the Transport 
Ministry and has been placed in 
charge of an experienced Minister like 
Shri Kanungo. That is a recognition 
of the growing importance of civil 
aviation in this country. We can 

. easily see the scope and the variety 
of the functions that Civil Aviation 
has to take care of from the list of 
line subjects that is given in the 
report. 

The first function in this list deals 
with the meteorological organisation. 
This meteorological organisation has 
to perfonn a very important func-
tion. It is riOt right to underestimate 
its importance as Shri Daji, speaking 
earlier, rather lightheartedly refer-
ed to it as a function of giving wea-
ther reports which are more often 
wrong than right. This meteorologi-
cal organisation is one On which both 
civil and military aviation have to 
depend for their safety. Mercantile 
and naval shipping have also to 
depend on this organisation. It keeps 
ionospheric data up-to-date; it con-
ducts research in astro-physics, st~l­
lar physics and in rocket and satellIte 
meteorology. This is a very impor-
tant department and we Gllght to do 
all we can to see that it is allowed to 
function to its full usefulness. 

In the matter of air services, we 
have these two corporations: the Air 
India and the Indian Airlines Cor-
poration. They are both doing ex-
ceediRg well, both operationally and 
financially. I thought we could have 
had some more acknowledgement of 
the fine work that they are doing in 
this House than we have had so far. 
We should note that actually these 
two organisations are earning sur-
pluses. They are earning profits and 
are declaring dividends and in many 

ways making progress in the right 
direction. 

Now, Sir, we see that actually the 
Air-India has been able to repay the 
loans that it borrowed from the 
Worid Bank and from commercial 
banks in the United States for finan-
cing the purchase of 7 Boeings. 
Actually, so far, something like 17.45 
million dollars haVe been repaid. 
Now, that is a performance which 
deserves some recognition. The Air-
India has been paying dividends. The 
dividend paid so far is at the rate of 
5 per cent. Now, this is particularly 
praise-worthy, in view of the fact 
that in the case of Air-India, it is 
operating in the faCe of some fierce 
international competition. Both the 
corporations have been paying back 
to the Government some of theIr 
loans and paying regularly interest 
at the rate of 41 per cent. Actually, 
the Air-India paid something like 
B.s. 60.34 ·lakh. The I.A.C. also is do-
ing equally well. I thought that I 
mentioned too oft.en on1y the :!DBP of 
Air-India. The lAC also are doing 
well in spite of the fact that they 
have been suffering from the effects 
of Government's taxa1!0n policy In 
making fuel very costly for them. 
And yet, they have been earnIng 
surpluses, and taking them to re-
serves which they are building up at 
a very good rate. 

These two corporation have also 
been very good dollar earners. The 
Air-India last year earned as much 
as lis. 5.9 crores and .the Indian Air-
lines Corporation earned Rs. 3 crores. 
We ought to do all we can to promote 
the tourist traffic in India and attract 
as many more tourists as we can. 

>.t'\'W~ ~ ~tr :~I\f 

~,~:mi'fW~~~~1 
Mr. Deputy-Speaker: The quorum 

bell is being rung-Y~s. now there is 
quorum. Please go on, Mr. Gandhi. 

Shri V. B. Gandhi: The Air-Indl~ 
has recently been able to secure the 
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right of ilaily flights over the AUantic. 
Now, this is a good gain, in as much 
as it is going to make the working of 
the flights more economical In the 
past, of course, these flights were per-
mitted only during the season times 
and season months ana not in the 
off-season months. We also see that 
the Delhi-Moscow service has increas-
ed from once a week to twice a week 
and also that the service has been 
extended beyond Moscow, to London. 
This fact, of this new. service being 
extended to London, makes that 
through flight the fastest service bet-
ween Delhi and London. That is the 
fastest flight of all the services in the 
world. 

Now, it is also something which we 
ought to acknowledge, that these two 
corporations have been thinking in 
terms of future progress. It is consi-
dered that the need of the future will 
be at least to have one new aircraft 
every year, until 1970. In view of 
the fact that trafficwise the future of 
air flights is bright, we ought to see 
that our corporations get new kind of 
aircraft and that we have new and 
sufficient number of aerodromes in 
this country. 

Now, I will just say one word about 
something which Shrimati Yashoda 
Reddy had to say that is about the 
time schedule at1<l about the timings 
of these flights. She spoke about the 
schedule of timings I)f these flights. I 
may inform her about this. I happen 
to . know something about it because 
of my association as a Member of the 
Indian Airlines Advisory Committee. 
Very considerable thought is given to 
it and certainlv it is not just a matter 
of cus.edness on the part of the lA.C. 
or any :nattention to the needp and 
convenience of the passengers. 

Shrimati YashOOa Reddy (Kurnool: 
Why early timings In winter and 
afternoon hourp in summer? 

Shri V. B. Gandhi: There are other 
considerations which cannot be neg· 
lected. These are the considerations. 

Shri Shinkre (Marmagoa): She is 
very much against the sun. 

8hrl V. B. Gandhi: The considera-
tions are the availability of aircraft 
and the need to have full utilisation 
of the se;'Vice between ('ertain points. 

Mr. Deputy-Speak.,.·: Please finish. 

Shri V. B. Gandhi: We have only a 
limited number of aircraft available 
in the co.mtry. It i! also gOOd to see 
that the Maharaja of Baroda had to 
make cer'ain observat:ons. We appre-
ciate his observations and are also 
glad to see that he is a very shrewd 
observer. After ~ll we should be 
satisfied if th~ qU!l.Ety of food that is 
served by the Airlines Corporations 
India is comparablt! to that served in 
other sin>ilar intE'rnatiQnal service •. 

Shri Dajl: Why don't you leave 
some points to be defer.r!ed by the 
Minister? Let th" Mi!lister do the 
job. 

Shri ~I\sumatarl (Golllpara): Mr. 
Deputy-S;reaker, Sir, transport and 
communi<:~tion haF bE'en recently reo 
organised and eiv!! .wiation has been 
placed elrelusively under one Minister. 
Since in1ependenrc' our air service 
has beco!.1~ VE'ry popllinr. Nowadays, 
with· the sense of undE:retanding the 
value of time, pt.cple like to travel 
by air. 'l'heretore, t.."te amenities that 
have be~" refer~ec! to by many hon. 
speaker·s here ruov" 1.0 ba considE'red. 

Sir, I shall confine myself to two 
subjects, one is A.i1 IIWla and the 
other is the rAe It was Air India 
Internatit'nal previously, anc now it is 
Air Indh which connects us with a 
number Of foreign countries. I had 
the privilege of going abroad by Air 
India aJ".! ! wa5 pr-uud to ~ce and hear 
about the services of our crew, air 
hostesse~ and the othe.: stB1l'. Wo 
were also proud to hear internatiJnal 
passeng"~,. referriIlg to th:s bv eayir.g 
''we tho' ;~,t neat In::'ia Was a ba~­
ward CO" ·,try and d!d l10t imow ho~ 
to malnY."! th" standards anct all that, 
but compared to our crew and air 
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hostesses and other ,taff we do not 
find any difference, rather, it is better'. 
So I pay f.'y tribute to th~ [taff serv-
ing in the foreign countries. 

After having said this I wish to say 
that I had the privilege also of lIying 
on the domestic flights in the other 
countries. And there, ' ~ ~o!lrse, I 
found that there was little difference 
in their ;nt~lnational so<, vices. air 
hostesses '1nd staff therein as c(,mp~r­
ed to their domestic services. But 
coming to our OWl' country, if we com-
pare th~ dom"stic services in our 
country with those whh the inter-
national .'.ervices, they are far below 
the staniard. 

The first thing I WGuid l:ke to sub-
mit to the hon. Minister is that 
the facilities, houses and other 
amenities that they are giving to the 
staff in tbe other countries are, to 
their mind, not at all satisfactory. So 
we have to consider what is the 
standard of our country keeping also 
In view the standard of oth'!!r 
countries, in this respect. 

My hon. friend Mr. Alva was saying 
that compared to the position in other 
countries, air travel is not possible 
for the poor people, because of the 
economic condition in our coun\ry. 
Th'e rate of fare is also being increased 
day by day. I fully endorse his view 
on this point. But my submission is 
only this that while people have 
become very air-minded and there 
being no other way than to go only 
by air to some areas in our country 
lik'e Assam and other places, the 
provision for the necessary amenities 
has to be considered. 

Some hon. Members referred to the 
food served in air, that it is not good 
and So on. On distant routes, for 
instance from Delhi to Calcutta, J 
have no complaint to make. But with 
regard to short distances as from 
Calcutta to Gauhati or J arhat to 
Berubari, compared to others it is 
ver)" very poor and below standard. 
So 1 would request the han. Minister 

and also the officers of this depart-
ment who are well known for effi-
ciency and who have a very high 
reputation that they may consider 
this thing also. 

Another point referred to by my 
han. friend Mr. Alva was about the 
air hostesses and stewards. There 1 
have a littl'e complaint. The air 
hostesses should be presentable and 
should not be stiff on the flight with 
the passengers. In the limited area of 
air the passengers want a litlte 
comfort, not actually comfort but a 
littl'e recreation. So if they 'ask for 
water or something and if the 
stewards and air hostesses behave ill 
a stiff manner without proper res-
ponse, naturally the passengers get 
annoyed. I heard a complaint from an 
international passenger also. You 
know, I have to travel constantly by 
air to Assam and so I meet many 
foreign passengers. In the course at 
their discussion they also make a 
complaint in so far as their dealings 
are concerned. I ther-efore request our 
hon. Minister to look into it. 

My han. friend Mr. Gandhi was 
referring to the fact that we have 
earned lakhs and that the dividend is 
very encouraging. I have no com-
plaint on this; rath'er it is encouraging 
and appreciable. But we could have 
earned more if we had taken it 
purely with as a commercial outlook. 
Of course it is a commercial concern; 
but the staff working at the different 
a'erodromes and air stations do not 
feel that it is a commercial concern. 
Our han. Minister, everybody knows, 
is a very nice perSOn and at the same 
time a man who hilS no bureaucratic 
outlook at all in this behaviour, etc. 
So I want thllt the staff also should 
not be bureaucratic-minded, they 
should be very cordial and should 
behave in the manner of a common 
man and nicely with the passengers. 

Coming to revenue, weare not able 
to earn so much, and that is because 
many times a number of seats go 
vacant. And the reason given is that 
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the aircraft were overloaded with 
cargo and therefore they could not 
accommodate the passengers. But that 
is not the fact always. I do not like to 
complain, and I am the last man to 
speak about corruption; but if you go 
into it there is no other alternative 
than referring to it as corruption. 
Because I understand that sometimes 
to. release a seat it can be done only 
on payment of some amount. There-
fore they should be verv, very care-
ful. 

Then I wish to say something with 
reference to Assam. There was an 
air service from Gauhati to Silchar. 
That has been stopped. If you go 
from Gauhati to Silchar it takes about 
two days by train, and so naturally 
people like to go by air. The hon. 
Minister should therefore consider the 
difficulty and reintrodu(,e this l1ight 
from Gauhati to Silchar, and Silchar 
to Manipur. 

You know that the non-scheduled 
operators are earning very nicely. 
And if you examine their dividends. 
compared to corporations their earn-
ings are more. This is ,because the 
crew and everybody working in those 
non-scheduled lines think on com-
mercial limls: they try to take more 
passenger and carry more cargo. You 
know the Kalinga Airlines which have 
been operating on the work of food 
dropping to NEFA, Nagaland a'nd 
Mizo1iills. So far as m,,, lmowleclge 
goes, it is a very much earning con-
cern. Therefore I do not understand 
why such an earning concern is not 
taken over by the Indian Airlines 
Corporation. I hope that they will 
consider it. I have nothing to S1!v 
against the non-scheduled operators, 
but I have made the suggestion in 
consideration of the revenue of the 
Corporation and the Government. 

Another point, about the terminal 
buildings .... 

,,' ~ I'I'T\II' If""" (~"t?r) 
~f:lI"lff ~~lf, ~T<1l""'~ i. I 

Mr. Deputy-Speaker: nie bel! is 
being rung-Now there is quorum. 
The hOn. Member may continue. 

Shri Basamatari: Due to transport 
bottleneck in Assam, air travel is 
very popular and the number of air 
passengers has increased like any-
thing. But the terminal buildings are 
so small that they cannot accommo-
date the passengers in the lounges. 
They have to stand all the time. Now 
we have introduced tourism also in 
Assam and it attracts tourists from a 
number of foreign countries. These 
foreign tourists find great difficulty. 
Sometimes when they come to know 
that We are Members of Patliament. 
they approach us and ask why there 
is no sitting accommodation. 

The counter in Gauhati aerodrome 
is too small and passengers find it 
difficult to get th"eir tickets checked. 
Sometimes it so hap liens that the 
plane takes off and the tickets could 
not be checked. I hope the han. Min-
ister will consider these points and en-
large th"e terminal buildings at 
Gauhati, Jorhat and Mohanbari. 

There are some places where air 
strips have not been introduced. I 
request the hon. Minister to have an 
air strip in Mizo Hills. Mention Is 
made about 16, fiying clubs which 
have been introduced by this Corpora-
tion. Assam was also one of them. 
but I find that it is not there in the 
list now. I request the hon. Minister 
to reintroduce it. Of course, it is the 
public who have to run it. But the 
public should be encouraged by Gov-
ernm"ent. Assam is a poor State and 
unless Government come forward to 
help, the people will be deprived of 
these fiying clubs. I hope Government 

. will look into this matter also. 

Shri Barish ChlUldra Mathur: Sir. 
possibly being th-e last speaker on this 
ministry's demands, I would like to 
do the more pleasant part of my duty 
first. While I cease to be on the" 
advisory committee "Ilf Air India, I 
wish to pay my sincere compliments 
to Air India for their most commenda-
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ble performance, for the perfect 
clientale satisfaction On 1he one hand 
and high profitability on the other. It 
has started giving us about Rs. 4 
crores a year. What needs to be recog-
nised is this. The image of our country 
which it has projected abroad and the 
prestige which t'his service has 
gained for itself should be a caUSe for 
satisfaction and pride for US all. 

I very much regret I cannot say 
the same about our civil aviation 
department and the Indian Airlines. 
Foreign dignitaries and tourists who 
come to this country find a devastat-
ing conttast as soon as they land at 
the airport in the amenities, or much 
better to say lack of amenities, and the 
treatment which they meet with here. 
So is their experience with the Indian 
Airlines when they get into inland 
traffic. Certain friends have referred 
to it in higher terms. It pains me '.0 
say that Indian Airlines have given 
no good account of themselves. It ;s 
one thing to say that they have this 
year earned a good profit. But what is 
their plan and progranune? One fails 
to see it. If you read the entire report, 
you will not find that they have any 
plan or programme for expansion. 
On the other hand, as Mr. Daji pointed 
out, the services to Bhopal have been 
cancelled because of a little loss which 
was being incurred. They have can-
celled the service to Jodhpur because 
of a little loss. If this is the approach 
Of a monopoly service, one does not 
know how the country is going to 
develop and what is their mental 
approach and attitude in opening up 
the entire country. 

The Railway Minister tells us their 
programme, what new lines they are 
going to open and which parts of the 
country they are going to open up. 
But there is a complete absence 
of this sort of thing in the Indian Air-
lines. I join with Mr. Daji in demand-
ing that Bhopal should be on the air 
map of India. 1 say that equally 
strongly about Jodhpur. Jodhpur was 
one of the earlieat places on the ;;ir 

map of India, as back as 1943 and the 
Maharaja of Jodhpur was the first Air 
Commander. 

Shri Narendra Singh Mahida 
(Anand): Even earlier than that. 

Shri Harish Chandra Mathur: The 
private airlines were running at a 
profit. But the Indian Airlines make a 
wrong plan; they do not know where 
to terminate. They do not consult the 
Rajasthan Government and the tourist 
department. They stop th", service 
because of the loss of a lew lakh~. If 
this is the developmental approach, 
God knows where we stand. In Yester-
day's Statesman it is said:" 

"India's Air University at 
Jodhpur: Vice-Marshal P. C. Lal 
recently called at "India's Uni-
versity Of the Air" rather than 
just a flying college; it was no 
overstatement." 

Jodhpur is the sheat of a university; 
here there is also an integrated Bench 
of the High Court. But our friends 
have no place for it on the air map 
of India. I would like them to 
reconsider their entire attitude. 
It is not only a question of 
Bhopal Or Jodhpur. I am glad to 
find in this report t'hat for the first 
time they have provided about Rs. 1 
crore so that certain developmental 
scheme may be taken up. 

We feel badly let down by our 
pilots. As a matter of fact, this House 
will recall that on quite a large 
number Of days, services were not 
running to the time. It pains me to 
say that Our pilots have not only 
pitched their demands unreasonably 
high, but have acted in an irresponsible 
manner, showing scant courtesy for 
national interest. We want to treat 
them well, pay them well and 
respect them. But this can come only 
out of their own conduct. It will 
possibly surprise the House to know 
that We are already paying to our 
pilots much more than what we would 
pay to our best qualified engineer 
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after 30 yea;. &' service.' 'They are paid 
even more than what the General 
Managers of the zonal railways are 
paid. 'Th General Managers control-
ing suCh vast administration get less 
than what the pilots are getting. 
Still, the pilots are pitching their 
demands unreasonably high and they 
aTe neit trying to serve the country. 
ThlB is not the way. ' They cannot 
hold the country 8iul the servicE'! to 
ransom and except sympathy and 
understanding from the House. 

I wDuid, therefore, appeal tram the 
floor of this House to all these 
1riends that they should think in the 
context of this country that we are 
ourselVes on our side deeply anxious 
lhat our services are very wen paid. 
My friend Shri Alva referred to. that. 
What are you paying t~ the higher 
stat! and to the lower sta1f? The 
pilots, because they happen to be 
m the strategiC position have to be 
paid higher. Their pay structure has 
got to go together with the pay 
structure of the whole of our 
people. The people down below also 
have also to get the same satisfaction. 
They must have the pay structure 
based on the entire service of the 
Indian Airlines as a whole. I would, 
therefore appeal to them that they 
must adopt a reasonable attitude 
10wards pilots. 

, Silri Narellllra SbIp Mahida: But 
"Where ere the future pilots? There II 
a shortage now. 

Silri IIarIsb Chandra Mathu: 
'Further, my strong complaint against 
1his Ministry is that there is IDO 
proper planning, ,in regard to per-
SonneL This has put the Indian Air-
lines into this trouble. Air India 
depends entirely on the pilots whiCh 
are available in the Indian Airlines. 
They have been negotiating fOr a year 
and a half for this purpose ,but they 
are not getting the requisite number 
<Jf piiots and hence this trouble. What 
-effect this has also has got to be 
understood. 
:57 (Ai) LSD--6. 

I hoPe now that the hon. Minister 
is exclusively in charge of a Ministry, 
I don't think that he has got more 
than two hours' work and I hoPe he 
will put in his heart to this part of 
the work. Having got an' ample time. 

Why does he not devote bis time 
ahd try to draw up a map' of India-
the air map Of India"'-whlch he 'WoUld 
like to give us by the end of the 
Third Plan or by the end of tJie 
Fburth Plan? Let the country tn_ 
at least as to how we are going to 
develop 'our air services. 'This is ... 
technological age and in this age' to 
take an anti-diluvian attitude which 
they have. taken now does not do good 
to'the country and it does not give 
credit to this Ministry. 

Now, I woulcl like to refer to 
another point. As a matter of fact, 
you will observe that the entire 
attention of this House has been 
drawn only to Air Services. The hon. 
Minister is charged ' with another 
responsibility also. Before I pass on 
to that subject, I would agree with 
my hon. frieD(l Shri Daji when he 
said that there should be no combina-
tion of the post of <8 Secretary and 
the Chainnan Of a Corporation excep' 
when there are very special circUlll-
siances and that too for a short ~. 
Otherwise there is no justification :for 
this. This is a clear verdict of this 
House almost because it has been 
accepted by the Estimates Committee 
and I may inform this House 'that this 
is also the view of the Committee on 
Public Undertakings. This view must 
be respected. To say 'that engineer-
ing or technical personnel must be 
given a preferential treatment is ' no' 
good. Also to say that we should not 
have any I.C.S. Oftlcer or we should 
not have any capable oftIeer is ~. 
On the other hand who is the person 
heading the Air India? It is headed 
by a Managing Director who is an 
I.C.S. Officer. It is presided over by ~ 
Mr. Tata who is not a technical man. 

.shri JoaChim Alva: But he'!!; the 
Chainnan. 
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Shri Barish Chandra Mathur: So, 
let us not go by the Officers but let 
us go by the interest of the Corpora-
tion as to who is the best suited 10r 
this. One other point to which I 
'Would like to draw the attention of 
the hon. Minister is with regard to 
the responsibility of the Railway 
Inspectorate which he has completely 
forgotten. I may submit that the Rail-
'Way Board was very anxious to take 
this up under its Wing and under its 
control. We resisted it stoutly because 
we wanted that the Railway Inspecto-
rate must have an independent role 
to play. They must be independent 
of the control of the railways. It 
-hurts me very much to see that in 
this Report whereas more than 28 
pages are devoted to meteorological 
development, only one !lage (page 46) 
makes a scanty reference to the work-
ing of the Railway Inspectorate. The 
Railway Inspectorate is almost like 
the Auditor-General which is 
responsible for the efficiency of the 
railways SO far as the safety of the 
passengers is concerned. They are 
the people who immediately go and 
make the first enquiry into the acci-
dents that happen; they are the people 
who are responsible for the safety of 
the passengers. No new railwayline 
can be commissioned unless and until 
that is okayed by the Railway 
Inspectorate. They are the persons 
who are responsible for the safety of 
the passengers. I therefore charge this 
Ministry and the hon. Minister for 
being completely indifferent to this 
important assignment which has been 
given to them. They have given no 
iliformation as to what steps fuey 
have taken regarding the safety ot 
the passengers. They have mentioned 
only about 13 important accidents 
which were enquired into by the 
Inspectorate. What improvements the:y 
have suggested and what has been 
_accepted by the Railway Board and 
what has not been accepted by them. 
This is just one page which forms part 
of a report. I very much regret· to 
say-I repeat it-that since the hon. 
Minister has ample time-it would be 
rewarding-he should go into this 
particular organization under his 

control and give a life and status to 
it which it deserves. 

The Minister 01 Civil Aviation-
(Shri Kanungo): Sir, with interrup-
tions, 11 Members have participated 
in this debate. By and large compli-
ments of the participating Members 
for the Air Services, i.e for the work· 
ing of this Corporation, have been 
expressed. I am grateful to Shri Daii 
for putting extremely emphatically 
his own views. But, I am serry that 
he had allowed his imagination to 
roam and he drew the inference that 
the Office of the Secretary and the 
Chairman being one is llkely to 
endanger the saftey of aircraft and 
passengers. 

Shri J'oachim Alva: When there i5 
an accident, he is the judge. He shc..uld 
be an impartial and an independent 
man. This is a very important aspect 

Shri Kanungo: I am going to speak 
on that. I know Mr. Alva has expres-
sed his pleasure. When we are here-
Mr. Alva forgets about that-Mr. Alva 
has objected to this from different 
grounds. Now he adds of course to 
this. But, I would like to explain first 
that it does not endanger the ssfety_ 
On the contrary, it provides oppor-
tunities for providing prec'iutional'Y 
actions which will not result in anti. 
cipation of any apprehension of -un· 
safety. For example, I should say 
that the Secretary has absolutely no-
thing to do with the inspection and 
the organization of the inspection of 
the safety measures. It is the duty of 
the D.G.C.A. 

Shri Daji: But he is lJUbordinate to 
the Secretary. 

Shri Kammgo: Mr. Daji is yet to 
know what is the relationship between 
the Officers. 

Shri Daji: What do you mean by 
tJbis? 

15 hrII. 

Shrf Kama..,.,: Officers' duties are 
mentioned. D.G.C.A.'s duties and res· 
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ponsibilities' are defined by Act. No 
one can suborn him in the exercise of 
his rights and discharge of responsibi-
lities which are defined by law. No 
Minister or Secretary could suborn an 
officer who is charged with certain 
responsibilities by law. The point 
that I am trying t() make out is this, 
1Jb.at it de>es not endanger safety, as 
Shri Daji has tried to make out. I 
certainly concede that there can be 
two opinions about one person hold-
ing the offices Of both Chainnan and 
Secretary. It has been discussed in 
several committees and in the House 
and Government's poli~y has been ex-
plained in the House that this should 
not ·be the practice. But in the same 
statement it was mentioned 1Jb.at 
there might be circumstances when 
it should be done, and Government 
reserved the right to itself to say that 
this is an exception. 

Shri IndraJit Gupta: What are those 
circumstances? 

Shri Narendra SiDI'h Mahida: So, is 
it a temporary arrangement? 

Shri KanUDgo: I submit that this 
is a case wlhere that exception was 
applied by Government. The reasons 
are that right from the inception of 
the Corp:n-ation, the Chairman used 
to be the chief executive officer. Sub-
sequently, a General Manager was 
appointed and he was the chief exe-
cutive of the Corporation. At the 
present moment, I wuuld ask hon. 
Members to recall the events in 1964. 
At th::t time, the conditions were not 
quite happy with the lAC and one 
of the reasons, to my mind, was that 
there had been too frequent change 
of General Managers and the last 
General Manager was withdrawn from 
the Corporation due to emergency and 
he went back to IAF. Then, all 
through, the Chairman had bcpn part_ 
time Chainnan, except for a short 
spell. All the Chainnen had been 
part-time officers of Government, bar-
ring a period of leas than two years 
when my hon. trlend, Shri Satish 
Chandra, was the part-time Chainnan. 

He wanted to be relieved of the res-
ponsibilityhecause he could not dord 
to give that much time which was 
necessary to rAe. In those circum-
stances, the working of the Corpo-
ration being what it was, we thought 
it necessary that we should have 
Shri Shankar, Who was the Secretary 
of the Ministry, as Chairman of the 
Corporation, because Shri Shankar 
was the Chainnan for many years. 
His knowledge and experi.ence of the 
subject and continuity of office was 
necessary to the CorporatiOn and I 
may submit to the House that after a 
while the House will realise that our 
clhoice has been right and our deci-
si?n has been right. It means that 
the exception which I have made was 
made after very careful consideration 
and I am confident that the results 
will be quite good. I have put it as 
emphatically as I could. 

Shri Joachim Alva: You are flout-
ing the recommendation of the Esti-
mates Committee. You are defending 
the indefensible. 

Shri Kanungo: Shri Alva, who had 
his opportunity to have his say, should 
not in his emotion disturb me when 
I am speaking. 

During the last few months we had 
been taking extra care to tighten up 
the safety measures. Because, as one 
of the hon. Members has mentioned, 
the credit of an airline operator de-
pends upon the safety factor and it is 
the responsibility of Government to 
see that the highest safety factors are 
undertaken. Usually, it is the respon-
sibility of the operators, and in fact 
it is 'in their own interests, to see that 
the safety measures are fool-proof and 
are the best that could be under-
taken. That is so all over the world. 
In fact, the rAC and a few non-sche-
duled operators who are operating air-
craft here, in tlheir own interests, 
they are naturally very careful to en-
force safety measures for their eir-
craft. freight and passengers. Recent-" 
Iv the lAC has increased its strength 
by the Bdditon of B post for safety 
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[Shri Kanungo] 
a,Pecifically. We are going to streng-
then the staff of the DGCA so that 
more frequent and detailed. inspection 
egli. be made. Further, there is a 
<Y.nnmittee ot engineers presided over 
by the DGCA,which is -clharged with 
the responsibility ot suggestmg rules 
and regulations which should go into 
the Act and others which can go into 
the directions to the opera tors to 
ensure the enforcement of precau-
tionary safety measures. As one ot 

11 Ie hon. Members has mentioned, I 
forget his name, considering the kilo-
meters' flown, our airlines have got a 
very good record at safety. I hope 
that record will be kept up and im-
proved. Safety starts right from the 
stage ot licensing of aircrafts and 
persons who are to run them. -

Shri Daji mentioned that lately the 
examination terms bave been slacken-
ed and he apprehended that it is likely 
10 result in sul>-standatd crew being 
made available to the operators. It is 
true that some changes !have been 
brought about in the examination sys-
tem a year baCk but they have made 
it more. strict Instead of writing 
general essays on a few subjects now 
the students have to answer que,tions 
at a specific nature, testing: their tech-
nical knowledge. If anything, the 
examinations have been stiffened. At 
any rate, our standards of licensing 
crew is far above the mternatlona1 
standard. It means that we expect 
better capacity and performance frOm 
a person who oJfers himself as an air 
crew 1lhan is insisted upon elsewhere. 

Shrl Dajl: What about the Khosla 
Ceimmittee Beport? Have you en-
forced it? 

Sbrl Kanungo: Shri Daji in his 
speech asked: where are the reports? 
Whenever any report is submitted to 
1he House, along with the decision of 
the Government it is always laid on 
the Table of the House. including 1Ihe 
one whicll Sbri Daji in his enthusiasm 
.. aid has never been published. 

Shrl DaJi: About Khosla Committee 
Report I had said that their recom-
mendations were not Dn:Plemented. 
The report 'is in 1Ihe library: and I haYe 
read it. I !have said so. There is no 
secrecy about it. 

Shri KaDlIDCo: He said that the 
Pathankot crash report has· not· been 
laid on the Table at the House. 

Shri DaJl: No, no. 
Shri Kanuro: Please look at the 

records. I submit that all the repoiU 
have been placed on the Table at the 
House with the resolution of Govern-
ment. As far as the recommendations 
in those reports are concerned. about 
which questions have been asked, 
steps have been taken to implement 
those recommendations, except r sup-
~I am speaking from memory-
in the case of the Algra AIClcident en-
quiry committee report, where, out 
Of the 8 recommendations which wl!'l'e 
made by Shri Khosla, five have al-
ready been implemented. and the 
other three recommendations are in 
the process ot implementation. 

Shri DaJi: After two years, three 
still. remainl 

Shrl C. K. Bba~ (Ra!ganj): 
Shri Daji is vociferous in the begin-
ning but becomes quiet in the end. 
That is what happens. 

ShrI IDcIraJlt Gupta (Calcutta Sout!t 
West): Would you like him to be 
vOCiferous all tlhe time? 

Shri KmUDP: I thlDk' that these 
angry young men do improve litera. 
ture. That is the current thinking. 

Shri Daji: They also improve the 
Minister. 

Shri Kananro: I helieve "SOi I 
agree with you. I tIumk him for that; 
but t would like him to. be a little 
more ~rate about !his facts. 

Shri Mathur 'criticizeci the GoVern-
ment fOr tbe failure of the Corpora-
tions Or at least of the Government to 
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plan the expansion of t he air services 
in the country. I would like to recall 
that within the last ten years there 
have been phenomenal changes in 
aviation. 

Shri ShiDkre: In the world. 

Shri KanIlDP: I cannot catch you 
and you cannot catch me. There have 
been phenomenal changes in aviation 
and the result has been that most o.f 
the airports which we bad inherited 
as a legacy of the last war are not fit 
for tlhe newer types of aiI'C'raft. 

Shri Fatehsinhrao Gaekwad 
(Baroda): That is why you are go-
ing in for Avro-748. 

8hri K1Il1lDgO: As somebody has 
mentioned, Avro-748 is one of the 
finest aircraft of that class. I am 
mentioning that the Caravelles were 
never conceived of when the airports 
in India were -built. 

Shri P. C. Borooah (Sibsagar): You 
are now sending Caravelles every-
where. 

Shri Kan1llll'o: As far as £hrl 
Borooah is concerned, I can tell him 
that I am hoping to send a Caravelle 
service to Gauhati 'in the winter sche-
dule. 

Sbri Da,ii: Very good; come out with 
it. 

Shri Kan1lDgO: Rrovided that .... 

Shri BaR'nWan: No provisions. 

8bri KanllJt&'O: Provided that it 
ot!ers full load. 

Shri Basumatari: We will give you 
full load.. .' 

Shrl 'Kan1lDgO: Therefore, to make 
the ,major airports fit tor the latest 
type. of: airct'aft is an expensive job. 
I '<llIl. told that just to build • modern 
airport m&ts nothing less than, Rs. 1 
crqres, may b!l more. 

Skri ZOIId!1m Aml: Most of them 
are very badly bullt. 

Shri Kanungo; I wish, Shri Alva 
would be able to find out the resources 
where 82 airports can be bu'ilt accord-
ing to his specifications. 

Shri Zoaehim Alva: Bangalore. 
Codhin-none of them. 

Shri Kan1llll'O: I per~ly agree 
that most of the airports in India are 
not as they should be; but I must men-
tion that we have to remember the 
limitations of our reoourJeS. r be-
lieve, the House will agree, that the 
first priority has got to go in the 
building of international airorts where 
international traffic is handled. You 
will remember, Sir, that Palam ir. 
New Delhi is one of tlhe major airport, 
which handles a large amount of in-
ternational traffic. Calcutta is the air-
port which handles the largest amount 
of traffic; yet, Calcutta has got the 
sorriest terminal building. The new 
building is being built. 

Shri Illdrajit Gupta: The window' 
have been blown away by the blast 
of the jets. The Caravelle blast has 
smashed' the window. 

,Shri Kanungo: I believe, the new 
terminal building is almost coming to 
a completion and. r am told, it will he 
available by next year. 

Shri DaJi: He is talking of the new 
building the windows of which have 
been blown away by the jet explosion. 

Shri IndraJlt Gupta: 'lIhe windows 
of the new lounge at Dum Dum were 
dertroyed and blown 'away day before 
yesterday by the jet blast of the 
Caravelle that was taking ot!. 

Shri Ku1llll'o: That is the latest 
information that r take from Shri 
Gupta who is always accurate about 
his facts. Evidently, that, has got to 
be taken care of. That means, theY 
have to provide non-splintering 
glasses there. ... 

Shrl Da,Ji: So, you realise it no .... , 
after they were blown oft! An ""-
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perienced man Of seven years' stand-
ing should have kown bettEP'o 

Shri Kanungo: To pick holes 'IS 

easy. The main point that I am trYing 
to make out is that we have not the 
resources to fit up our airports as 
they should be. 

kbout Palam AIrport, a new termI-
nal building has got to be built fOr 
international traffic and the present 
building is expected to be left for 
domestic traffic; but the building for 
the international traffic will take at 
least three years if not more. In 1Jhe 
mean time we have got to make do. 
The inconveniences, which users ot 
the airport feel today, are certainly 
not good; but there is no way out. 
What we are trying to do at Palam Is 
to segregate the international traffic 
from the domestic traffic and provide 
as much facility as is possible within 
the limited space. We are spending 
money on that to improve the condi-
tions as they are, not to provide the 
best of services. The better services 
will be available when the new termI-
nal buildings are available. 

As far as Shri Gaekwad is concern-
ed, he has been rather strongly 
critical Of the working of Palam 
snd the designs of it. As I have 
little time now, I would offer him 
to give me a little time and go through 
the plans with me. I believe, I will 
be able to convince him that the best 
that could be done under the cir-
cumstances Is being done. 

Shri Muthyal BaD: Wholesale con-
demnation. 

Shri Fatehslmhrao Gaekwad: With 
a cup of tea. 

An hon. Member: With biscuits. 

Shrimati YashO<la Reddy: You pro-
vide it. 

Shti Da,ji: If you give him tea, I 
will also come. 

Shri Narendra Singh Mahida: 
What about the suggestion of Kooka 
Committee's Report on setting up an 
Air Cargo Corporation? What has the 
Government thought about it? 

Shri Kanungo: I have not finished 
yet. 

Talking about planning and ex-
pansion, We have to remember that 
every bit of planning and expansion 
in the air services requires foreign 
exchange. Even though we are ex-
pecting the Avro planes to be avail-
able to us by the next year-they are 
being assembled with modifications 
and, I believe, successfully; the one 
which has come out of the assembly 
lines is now being tried on the route!! 
-most of the components have to be 
imported and they will continue to be 
imported. More than that every air-
craft which runs, every replacement, 
every spare has got to be imported. 
Therefore in our acute conditions ,a. 
they are, We have the limitations, and 
the limitations are also severe be-
cause the Parliament has charged the 
Corporation to work on a commercial 
basis. Out of the 76 routes which the 
lAC operates, 50 routes are not re-
munerative. Now, they are being run 
because they haVe to be run in the 
hope that they will be remune-
rative. It is a well known fact 
in aviation that a route does not be-
come remunerative immediately. In 
fact, Shri Mahida mentioned the clas-
sic example of one of his companies 
with which he was connected having 
lost Rs. 80 lakhs in building air tra-
ffic which the lAC is now enjoying. It 
is obvious, There are strategic- lines. 
Take for example eastern India, wes-
tern India or southern India. There 
are vast tracts in eastern India where 
no other mean' of communication are 
available. As Shri Basumatari point-
ed out to go from Gauhati to Silchar 
will take two days, whereas by air, it 
takes less than two hours, These are 
the services which we would like to 
run and which we want to run. But, 
as I mentioned, there are the limita-
tions. Therefore. we are now scout-
ing for a suitable aricraft which will 
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run the feeder lines and build up the 
traffic in new areas. Bhopal has not 
been able to provide the traffic which 
will justify it. We have tried it twice. 
It could possibly be profitable if an-
other type of aircraft could be put on 
there. That is exactly what we are 
thinking of. We have got internal ser-
vices. There is a paradox of trunk 
lines being overcrowded and most of 
the inner lines not being provided 
with enough traffic. In order to ease 
the congestion on the trunk routes, 
we are hoping that by the winter 
schedule, when we are able to get 
some mOre aircraft, the capacity of-
fered will be a little more. It is a 
happy state of things that the volume 
of traffic is increasing and by the 
time we get more aircrafts, I believe, 
the traffic will stil! increase. 

Shri NareDdra Singh Mahida: May 
I make a suggestion? Why don't you 
ask the States concerned, where the 
services are running at a loss, to give 
a subsidy? 

8hri Kanungo: They do pay a sub-
sidy and it will be unfair to ask them 
to pay more subsidy. As I mention-
ed, there are the limitations. We have 
not got enough number of aircraft and 
the right type of aircraft. About 
Hyderabad, as the hon. lady Member 
mentioned, I must plead guilty that 
the timings, according to the present 
schedule, are certainly most inconve-
nien~. I hope that by the next sche-
dule, Hyderabad will be .conn~cted 
with Caravelle route-I am hopmg-
bu t I am not sure of it. 

An han, Member: When? 

Sh'rl Kanungo: Don't pin me down 
to dates. 

Now I am told, thp. construction and 
the st;engthening of the Begumpet 
airport is in hand 

8hri Joachim Alva: The services 
should be better for Bangalore, Mad-
ras, Hyderabad and CoChin. 

8hri Kanungo: Again, I must say 
that there are many needs. For exam-
ple, the hon. Member referred to the 
lack of hOUSing facilities to the civil 
aviation staff. Weare perfectly cons-
cious of it. Unfortunately, what 
has happened is that when 
we were on the eVe of taking up a 
buildings programme, the emergency 
came in. All buildings programmes 
were stopped, and rightly so. Then, 
there. was the restricted programme of 
buildings construction permissible by 
the Government. But again we faced 
another crisis, the crisis of foreign 
exchange. The result is that before 
we make a plan. It has got to be cut 
down. At the moment, the buildings 
programme at 33 ports at a cost ot 
Rs. 1 '15 crores is under way and we 
hope that by next year we will be 
able to augment it. Under the Fourth 
Plan, we have got an ambitious pro-
gramme. We realise the necessity of 
providing housing facilities. But, un-
fortunately, we have not been able to 
do so and the reasons, whatever they 
are, I have tried to explain. We are 
trying to put the priorities as far as 
we can. In the caSe of the out-of-the 
way places, where the staff is not able 
to get any other accommodation, we 
give the first priority and like that we. 
give lower priority to other places. 

Then somebody mentioned about the 
transp~rt for the staff and their child- . 
reno In most places, transport is made 
available on payment. I understand 
that the cost of providing transport of 
that tYPe is Rs. 62 per month per 
head and the rec'overy made is onlY 
Rs. 9 per head. The rest of it is paid 
by Government. There is a.lso the 
limitation of capital expendltur~ f?r 
buying enough vehicles. So, wlthl.n 
the l;.mitation, whatever is possible ,IS 
being done.. Obvio"sly, the demand m .. 
full "an not be met at least till the 
conditions improve. 

I would just say a word about the 
condition ot the Corporations. One 
at the hon. Member~ mentioned about 
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it. I would earnestly urge the Mem-
bers to look' into the capital and pro-
fit ratio of the Corporations and com-
pare it with similar Corporations else-
where. All the time, yoU have to re·. 
member that most of the Corporations 
are operating with loans and they are 
meeting their loan commitments. both 
foreign exchange and mternal loans, 
fully with interest charges and they 
are in~reasing the assets of the Cor-
porations. FOr example, the Air India 
International, in their Boeing project, 
went in for a loan of 11'2 million 
dollars and they are likely to pay it 
fully by the end of this year. Ther" 
is. no other Corporation, I believe, 
with such a limited number of air-
crafts which is running so long routes 
and so efficiently. 

I am grateful to Mr. Gandhi for 
having drawn my attention to the 
working of the Meteorological Depart-
ment. It is a vast Department. I 
would enly request hon. Members to 
go through the publications of the 
Department as they do. 

The hon. Member, Mr. Berwa men-
tioned about the Audit Report of 1963-
54 from which he read some damag-
ing statement. I 'Would only ask him 
to hold himself in patience because 
aU these reports will be scrutinised by 
the Public Accounts Committee of the 
Parliament. They will have to say 
the last word and the Government 
will have to satisfy the Public 
Aooounts Committee. Then only he 
can draw the inferences. 

Sir, the time is up. I am sorry I 
have not been able to enlighten mo~ 
and reply to some of the points. 

Shri Joachim Alva: There is one 
very vital question that I want to ask. 
The Minister has vindicated the ap-
pointment of the Secretary of the 
Ministry becoming the Chairman of 
the Indian Airlines CorpoI'llotion. May 
I know whether you have permitted. 
him. also to be the Chairman of tho! 
Indian Hotels Corporation? WHI he 

mind planes, will he mind hotels or 
will he mind his job? 

Shri KaallD.gO: Yes. 

Shri Joachim Alva: You have very 
glibly answered. You are fully ans-
werable to Parliament. 

Mr. Depaty-SpeaJr;:er: May I put 
all. the cut motions together? 

Shrl A. S. Salgal 
to ask question. 
know. 

(Janjgir) : 
I want to 

Mr. Deputy-Speaker: N.) more que;-
Hons. 

I now put all the cut motions to the-
vote of the House. 

All the cut motions were put and 
negatived. 

MI'. Deputy-Speaker: The q~e>-
tion is: 

'That the respectiVe sums not 
exceeding the amounts shown jn 

the fourth column of the order 
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that 
will come in course of payment. 
during the year ending the 31st 
day of Mareh, 1966, in respeCt of 
the heads of demands entered in 
the second column thereof against. 
Demands Nos. 1 to 4, 113. and 114 
relating to the Ministry of Civil 
Aviation .. 

The motion was adopted. 

[The motions of Demand for Grants. 
which were adopted by the Lo'k Sablwt 
are reprodueed below-Ed.] 

DzMAND No. I-MINISTRY OF CIVIL 
AVIATION 

"That Ii sum not exceeding 
Rs. 11,88,000 be granted to the 
President to complete the sum 
n<ecessary to defray the cliargea 
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which will come in course of 
payment during the year ending 
the 31st day of March. 1966. in 
respect of 'Ministry of Civil Avia-
tion'," 

DEMAND No. 2--METEOROLOGY 
"That a sum not exceeding 

Rs. 2.50.75.000 be granted to the 
President -to complete the sum 
n'ecessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 1966. hn 
respect of 'Meteorology· ... 

DEMAND No. J.-AVIATION 
"That Q sum not exceeding 

Rs. 5.66.67.000 be granted to the 
President to complete the stUll 
Il'eCessary to defray the charges 
..... hich will come in course of 
payment during. the year ending 
the 31st day of March. 1966. hn 
respect of ·Aviation· ... 

DEMAND No. 4-OTm:R REvENuE Ex-
PENDITURJ: OF THE MINIsTRY OF CIVIL 
AVIATION 

"That Q sum not exceeding 
Rs. 6,74,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1966. in 
resP'ect o~. "Other Revenue Expen-
diture of the Ministry of Civil 
AviCJtionf," . 

DEMAND No. 113-CAPlTAL OUTLAY ON 
CIVIL AVIATION 

"That Q sum not exceeding 
Rs. 5.20.07.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course. of 
payment during the year ending 
the Sist day of March,. 1966. in 
rtlSpect at. 'Capit{ll Outlay on 
Civil Aviation· ... 

DsMAND No. l1~OTBBB CAPITAL OUT-
LAY· OF TilE MINlBTRY OF CIVIL 
AVIATION 

"That .. sum not exceedinc 
Rs. 1.000 be. granted to the 

(Hannful P);/>!icat.on; 
ek. Bill 

President to complete the sum 
n'ecessary to defray the charges 
which will come in course of 

, payment during the year ending 
the 31st day of March. 1968. in 
respect of 'bther Capital Outlay 
of the Ministry of Civil Aviation'." 

15.30 hrs. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS 'AND RESOLUTIONS 

SIXTY-FIRST REPoRT 

Shri Hem Raj (Kangra): 
move: 

beg to 

"That this House agrees with 
the Sixty-First Rleport of the Com-
mittee on Private Members' Bills 
and Resolutions presented to the 
HOuse on the 31st March. 1965 .... 

Mr. Deputy-Speaker: The question 
is: 

''That this House agrees with 
the Sixty-First Report of the Com-
mittee on Private Members" Bills 
and Resolutions presented to the 
House on the 31st March. 1965 .... 

The motion was adopted. 

15.38i Ms. 

YOUNG PERSONS (HARMFUL PUB-
LICATIONS) AMENDMENT BILL-

cOntd. 

(AMENDMENT OF SECTION 2 BY SII1U C, 
K. BHAn"ACBARYYA) 

Mr. Deputy-Speaker: The House 
will now take up further considera-
tion of the following motion moved 
by Shri C. K.. Bhattacharyya on the 
19th March. 1965. namely:- .. 

"That the Bill to amend the 
Young Persons (Harmful Publica-
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[Mr. Deputy-Speaker] 

tions) Act, 1956, be taken into 
consideration .... 

.24 minutes are still left. May I know 
how much time the han. Miruster 
wants for reply? 

The Minister of State in the Mblis-
·,try of Home Affairs (Shri Bathl): 
About 20 minutes. 

Mr. Deputy-Speaker: Then he may 
start his reply now. 

Shri Hathi: Shri C. K. Bhatta-
charyya's Bill deals with a subject on 
the object or motive Ot which there 
·cannot be two opinions. His main 
anxiety is that the publications which 

.. deprave or corrupt the minds of 
young persons should be prohibited 
and such publications should be 
punished. So far as the obj'ect is 
concerned there cannot be two opi,-
nions. A;'d the speeches which hon. 
Members have made during the dis-
cussion on this Bill haV1e also indicat-
ed the same trend or the same object. 
We have to be careful to see that the 
literature, stori"",s, pamphlets, maga-
zines etc. which are puhlished and 
circulated and are placed before our 
young generation are not such as 
Would deprave or corrupt the minds 
of the young people. We have to look 
to that. 

Some hon. Members have referred 
·to the cinema films and thie pictures 
and the songs t'l'l: have an effect on 
young persons. My hon. friend Shri 
Yashpal Singh had referred to the 
impression which these film songs 
have on young p'ersons. He has 
pointed out that many a time he found 
the young children singing thOSe film 
songs in their homes or in the schools 
Or on the streets. That is a thing we 
have to look j,nto. We haY'e stbries, 
arid we have books and we haVe lite-
rature written hundreds of years ago 
such as the Hitopadesha, the Paneha-
tantra etc. which can mould the cha-
nCVer of our young gen·eration. 

15.35 hrs. 

[SHRI 'I'luRUMALA RAo in the Chair] 

But in spite of that, the young people 
are always attracted by filthy Jitera-
ture. The present enactment, that is, 
the Young Persons (Harmful Publi-
cations) Act, 1956, has aimed 
mainly at stopping pUblication and 
circulation of what were known as 
horror comics, that is, stories which 
used to come from abroad and which 
had a tendency towards what was 
called moral disarmament, that ill, 
~oral disarmament of young persons; 
In other words, they made those 
young persons lose all the fine sense 
of mercy, line sense of compassion, 
fine sense of love .... 

An hon. Member: Love also? 

Shri Hathi: I am refering to love 
that he should take me in that ser-
ious way in which I am talking. I am 
I talk of banning of obscene litera-
ture, I would at least. expect of my 
senior colleague Shri N. C. Chatterje'e 
that he should take me in that serious 
way in which I am talking. I am 
talking of a crusade against obscene 
literature. I am speaking in the voice 
in which Shri C. K. Bhattacharyya 
thl! hon. Mover had spoken in this 
House. I am voicing the sentiments 
of almost aU the Members of the 
House who are at one in this noble 
object of prohibiting such publications 
so that minds of our younger genera-
tion may not b.., depraved or made 
corrupt. When I mention the word 
'love' I am referring to it in the sense 
of the love which a devotee has to-
wards God which a mother has to-
wards her 'son, which a father has 
towards the SOn or which a son has 
towards his father or which a brother 
has towards his brother. PerhapS he 
thought, that when I was talking 
about cinema songs, I was thinking of 
that word in the sense in which my 
hon. friend took it. I was not doing 
that at all. 
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Shri C. K. Bha.ttacharyya (Raiganj): 
He was thinking Df the Sangam type 
oIIDW.: 

Shri Hathi: I was talking about thc 
literature called hDrrDr CDmiCS. These 
story bDDks and the effect which 
these bDDks have Dn the minds Df 
YDung persDns are described by diffel-
ent authDrs and different writers in 
very vivid fDrm. Dr. Fredric Wertham 
has summarised the mDst subtle and 
pervasive eff\!ct Df crime comics Dn 
children in a single phrase which I 
had used earlier, namely mDral dis-
armament. This cDnsists chiefly in 
the blunting Df the finer feelings Df 
cDnscience, Df mercy, of sympathy fDr 
other peDple's sufferings and SO' Dn. 

The main Dbject Df bringing fDrward 
this piece Df legislatiDn in 1956 was 
to' ·punish the circulatiDn Df this sort 
of literature. The definitiDn in the 
existing Act says that: 

. , 'harmful publication' means 
nny book. magazine, pamphlet, 
leaflet, newspaper or Dther like 
publication which consists Df 
storie~ told with the aid of pic-
tures or without the aid of pictures 
or wpDlIy in piotures, being stories 
portraying whDlly or mainly-

(i) the commisslOn "r Dffences; or 

(ii) acts of viDlence or cruel~y; or 

(iii) incidents of a repulsi'le Dr 
hOTri,Me nature; 

in such a way that the publicatiDn 
as a whDle would tend to corrupt 
a young person into whDse hand~ 
it might fall, whetheT by inciting 
or encouraging him to cDmmit 
offences or acts of violence or 
cruelty or in any other manner 
whatsoever.". . 

Now that was the main Dbiect of 
this legislatiton, so .that by reading 
these stDries, these bODk-, young men 
become crime-minded. As a result of 
reading such bDOks, many YDung 
people toDk to' offences. Such litera-
ture created psycholDgical effect on 
the minds of these yDung persDns, 

and in Drder to stop the publication, 
sale, hiring Dr exhibitiDn Df these, 
this Act was passed. 8hri Bhatta-
charyya alsO' read at that time pDr-
tiDns Df the speech Df the late Shri 
G. B, Pant in which he had 
said that it was mainly fDr this 
purpose. 

Now I fully appreciate Shri Bhatta-
charyya's intentiDn in bringing this 
particular Bill where he wants to' add 
certain items, namely (i) the com-
DtissiDn Of offences, (ii) acts of viD-
lence or cruelly; (iii) incidents of an 
Dbscene, repulsive or hDrrible nature..-
the wDrds 'repulsive or hDrrible 
nature' are already there; he wants 
to add the wDrd 'obscene'-(iv) any 
matter relating to the private lives 
of cinema stars, or (v) any matter 
prejudicial to any linguistic 'inorily. 
He is not pressing the fifth item; I am 
glad be has appreciated that It dDCS 
not fit in with the theme of the pre-
sent :Bill . 

So far as items (iii) and (iv) are 
coneerned, as I said this piece of 
regislation was meant fDr h"rror 
cDmics, such books or literature which 
had the effect of mDrally disarming 
the minds of YDung persDns, ~aking 
them crime-minded. But we have 
sec. 292 of the IPC which reads: 

"Whoever-

(a) sells lets to hire, distri·bntPl', 
publIcly exhibits or in any 
manner puts intO' circulatiDn. 
Or for purpDses of sale, hire, 
distribution, public exhibition 
Dr cill'culation, makes, produ-
ces Dr has in his pDssessiDn 
any obscene bDDk, pamphl'et, 
paper, drawing, painting, re-
presentation Dr figure or any 
other obscene object whatso-
ever, or 

(b) imports, eXpDrts or cDnvey' 
any Dbscene obiect for any I/.f 
the purpDses afDresaid, ar 
knowing or having reason to . 
believe that such object will 
be sDld. let to hire. distribut£'d 
or publicly exhi~ited or in 
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[Shri Hathi] 
any manner put into circula-
tion, or 

(c) takes part in or receives 
profits from any ·business in 
the course of which he knows 
Or has reason to believe that 
any such obscene objects are, 
for any of the purposes afore-
said, made, produced, pur-
cha3ed, kept, imported ex-
ported, conveyed, pU:blicly 
exhibited or in any manner 
puf into circulation .... 

shall be punished with imprison-
ment of either description for a 
term which may extend to thre~ 
months, or with fine or with bothfl. 

Then sec. 293 deals with such li~cre­
tllI'e being sold Or exhibited to yo~ng 
persons under the age of 21 and says 
that such offence shall be punisha>'le 
wtth imprisonment which may extend 
to six months or with fine or with 
both. Therefore, we have already 
theSe two sections in the IPC dealing 
really with obscene literature. 

But the difliculty is that even in 
~pite of these provisions ·being there, 
the courls find it difficult to deal v.·ith 
the matter-here again I would look 
to the senior counsel. Shri ChatterjE'e. 
The word 'obscene' is nowhere defined 
in the IPC. What is obscene is again 
to ·be decmed having regard to a test 
known as the Hicklin's test. A parti-
cular picture may be obscene feom 
one point of view; but the publisher 
may say that the object of it was for 
medical science, that it is a mediC'll 
journal where certain features of the 
human body have to be exbibiteJ or 
described ana it was with this purpose 
that he published it; it may go into 
the hands of a young person, for 
which he is not responaibla. '{'hen 
again it may ·be a piece of sculpture, 
or . a piece of art, a picture of a g.Jd 
or goddess. If it were simply a nude 
picture, Que would say it is obscene, 
bu.1; it may be contended that It Is a 
picture of a I'od<iess. An excevtion in 

Publication.;! etc. Bill 

this regard has also been madE' 10 th:: 
Indian Penal Code. But courts have 
differed, from country to countrY.:ls 
well as from court to cOllrt as to 
what is the criterion. Therefore, 
althou~h ordinarily We may say that 
it is an obscene picture or obscene 
piece of litterature, it may be that the 
accused may be able to go scot-free 
on some such excuse. He may say it 
is a medical journal, wl>ich was not 
meant at all for young men; if the 
fath'Cr or the mother negligently let 
it go intothe hands of the young milo. 
it was not his fault. Such defence 
theory could be accepted. 

Therefore, it has been the experi-
ence of Government that it ha.; 
become' difficult to obtain a conviction 
although we try for it. I agree in 
principbe that it is necessary that we 
should define what is 'obscene'. But 
the point is that by merely in'rC'duoing 
the word 'obscene' the practica'. diffi-
culty will not be removed. But that 
does not mean that I would not 
accept i.n principle what is good for 
the society and what requirf's to be 
done. 

• 
With regard to this, I may mention 

that another private Member's ,Bill. 
Shrimati Lakshmikanthanuna's .cri-
minal Law (Amendment) Bill where-
in sec. 292 (a) is sought to be amend-
ed, where she has fully descrihed it. 
has been accepted for circulation for 
public opinion. That is beins:cireu-
lated. In addition to that, I h~ve also 
referred this qlteStion to the Law 
Commission. So, having regard to the 
need for punishing and dealing ftrmly 
with those who publish such c>bscene 
literature, or Htera1ure which corrupb 
or contaminates the minds of young 
persons, .as I mentioned eqrlier, I have 
accepted in principle the .dill ; Intro-
duced by Shrimati Lakshm~ntbam­
mao In the Rajya Sabha, Shri Dlowan 
Chaman· Lal has also introduced· .. 
Bill and that also. I haVE> accepted in 
principle. 

Sbri Hari Vishnu Kamath (HOlihan-
gabaci): That ;HouS£o,gh;,,',lld not:. ,be 
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mentioned here. Proceedmgs in ihls 
sc'sion should not be referred to in 
thi~ House. That is the r .. le. 

Shri Hathi: It is not a question of 
quoting anything. It may be I cannot 
quote for the purpose "f supporting 
my argument, ~ut I can mention it by 
way of information. That is what I 
"m doing. 

'I"nere also we have accepted a 
motion for circulation of the Bill 
which seeks to amend sectiOns 292 and 
293 of the Indian Penal Code. 

There{ore, I would like to assure 
the hon Mover that I am in C'lmplete 
agr~nt with the need of havilli: 
a ll!gislation which would deal with 
such obS'cene literature strid1:r, and 
by which we can put a stop to the 
publication of such literature which 
very badly corrupts our young gene-
ration. . As I said, there can be no 
two opinions on that. We arc all at 
one· in seeing to it that our future 
getleration is a generation whose mind 
is not corrupted by such horror 
comics or by such obscene literature. 

Shri P.· Venkatasubbaiah (Adoni): 
What about the present gencration' 

Shri Harl Vishnu· Kamath: By im-
plication, the present generat;on is 
corrupt. 

Shri Bath!: By yoUhg people I 
mean people from eight years on-
wards. Of course, we all belong to 
the ~resent generation, but we certain-
ly . want the future generation to be 
prOtected also, that is very important, 

Therefore, while I fully a~cept the 
principle, I would reiterate the consi-
derations I have mentioneJ already. 
They 1II'e, firstly, the present Bill 
deals with a subjeet which can be 
said to be allied but isdifterent from 
horror coonics. SecondlY, there art' 
sections 292 and 293 of the Indian 
Penal Code which deal with obscene 
literature. So far as that is con-
~erned, there is illready a Bill pro-
posing certain amendments which has 

Ptth!ications) etc. Bill 
been circulated for public opinion, 
Government have also referred thl! 
matter to the Law Commission. 
Further, the Mover himself is not 
thinking of pressing one of the items. 
In the circumstances, I would request 
the Mover to withdraw the Bill. 

Mr. cliairman: Shri Bhattacharyya. 
How much time will he tlike? 

Shri C. K. Bhattacharyya: In any 
case, I would not go on ad infinitum. 

Mr. Chairman: The allotted time 
for the Bill is 8]most bver. 'There-
fore. he should be brief. 

oShri C. K, Bhattacb:un'a: Some 
time should be given to me. 

Sir, when the Indian System of giv-
ing training to young men was evOlv-
ed; it laid stress particularly on onl! 
aspect, the aspect of self-control; 
the teaching of self-restraint from 
the very beginning of life. It is this 
basic .principle which is repeated again 
and again as the boy progresses in 
his education and advances in age. 
In his very early life, he is taught: 

m'Ri' 'IifVm; ~ ~f.i\IlI.II'1 ~: 
~: ~ lI1'1if ~ ~ ~ 
It means-

"If yOU allew your sense propensltiell 
to run amuek, you run into danger. 
If you control them, you get pros-
perity. These are the only two ways 
open to· you. Choose whatever :-'OV 
like." That is the first lesson given 
to a boy. 

Then, as he adITanees further, com.s 
this adVice: 

¢~!fTOIlr ~ ~ li "iI''lf'nt'illft, 
<:mIf ~ mrt ql'i'fVqfMi .. ~ I 
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[Shri C. K. Bhattacharyya] 
It says-

If your mind runs after anyone of 
your senses, that will take away from 
you your prudence, your intelligence, 
your wisdom, and you will sink like 
a boat in the sea which is leaky at its 
pottom. You will be carried away." 

Shri 8ari Vishnu Kamath: ~-
f~ like .. boat in a storm. 
not a leaky boat. 

Shri C. K. BhatUWharyya: There is 
another sloka which has the meaning 
which I have given. The result is the 
same. "Do not be carried away by a 
particular attachment, the parti~ular 

thing to which your sense propensity 
directs you to go." 8hri Kamath will 
appreciate this. 

8hri Hari Vishnu Kamath: Yes. 
That is why I tried to correct you. 

Shri C. K. BhattacharyYa: This is 
the lesson whiCh has been repeatedly 
inculcated on young minds from the 
very beginning of life, SO that when 
they come up of age, they have a 
basis in life, stand ing On which they 
are not easily shaken by what hap-
pens around them, by what happens 
in the world. A boy who has been 
trained and brought up in this way 
is quite able to meet any reverses of 
fortUne, any changes in life, any 
difficult situation in which he may 
fall or be put into. 

That basic idea which was incul-
cated in oUr educalional system should 
be respected by any system that we 
may evolve and tallow now. That 
was one of the reasons which pro-
mpted me to bring forward this Bill, 
because there are materiah coming in 
which go against th", basic training 
of youth that we had evolved and had 
tried to give to our young men, 

If we look to lessons in history, we 
'find that indulgence in sex prOpen"i-

ties has ruined nations, has rllin~d 
races, has ruin~d countries. 

An. hon. Member: Where? 

Shri C. K. Bhattacharyya; Look into 
the history of Greece, you will find it 
fell, never to rise again. Look into the 
hstory of Rome, it fell never to rise 
again. In France, a second N apolean 
has not come into exisl ence, and it is 
faltering even now. Look into OUr 

own history. In those stages of 
Indian history in which it is found 
that in literature, in so:ial life, people 
were given to indulgenCE: in sexual 
life or such tendencies or propensi-
tif'!S, Indian history records a downfall. 
That is the apprehension in my mind 
which prompted me to bring in this 
Bill, and give a timely warning, so 
that we may not be taken unawares. 

I was very happy when I heard the 
hon. Minister accepting the principle 
of the Bill and being at one with me 
in his ideas over this Bill. My point 
is this. I want that things which are 
not tolerated in Our social life should 
not be given any encouragement too 
in our literature or films or in other 
forms. 

Shri D. C. Sharma (Gurda>pur): 
Do you read the Indian Observer? 

16 hrs. 

Shri C. K. Bhattacharyya: The 
things that are shown in some of the 
fii.ms, the things that are described and 
dealt with in the literature to whiCh I 
haVe referred in my Bill, are things 
which we do not tolerate in our social 
life. We do not allow in our social 
life the secenes that We see in some of 
tl,e films. That is why my pont is 
that this should not be allowed to 
be read or propagated. It cuts at the 
root of our social life itself; that is 
undermining the social life, undermin-
in g family life and undermining the 
individual life also. The hon. Min-
ister was retterring to how the same 
thing can be looked at from a diff-
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81'ent aspect, I only referred to one 
instance, this human body, It is all 
related to human body. Take the way 
in which Maharishi Dattatreya descri-
bes it: 

"~, tfq"'liile:!i~ , 
fihilct$iif.oa fqf'lkdliij{ 

~~~~I 
~~:~mar: II"~ 

This body which, is 

full of ugly things 

15f'1"'liile:!i~ 
covered with worms; there are so 
many things growing up 

fct'1lct$iif.oa 
unless it is cleaned daily it will nor-
mally give out a bad odour, 

fct f'l f,o~d liij{ 
that is all the other things within the 
outer cover of this body. If this 
description is read, one will not get 
attached to human body. At one 
place 'there is this description: 

~ 'iq~€Iq'1lfq<t 
this ,body, is ful! of urine and other 
things, no one should get attached to 
this body. 

Mr, Chairman: Leave it at that, 

Shri C. K. Bhattacharyya: Take 
the ot!ler aspect, This is the descri-
ption of the poet. 

ct 1j\4.1'!Ulli 
the two hands are like lotus stems," 

~ 
the face is the lotus itself, 

"1 IctUlh·;',iiI I ... i 
the beauty shining through the body 
is like water in the tank. Then there 
are other descriptions, 

Mr, Cbalrman: I hope you will 
stop 'with the description of the face. 
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Shri C. K. Bhattacharyya: There is 
another description. 

"'1"<114Ifd~ "l'llCl1"'1<1<1 
~~: 

~ '41"1'1I11:~14 Rfu;rr ~ ~: 
~ 

Shri D, C. Sharma: Please translate 
it. 

Shri C, K, BhattBcharyya: There is 
aga'in the same human body, trom the 
anatomical point of view, when a 
doctor looks at it; he looks at it room 
a different angle. 

Shrimati Laksbmikanthamma (Kam-
mam): I hope you will say something 
from Y ogavashista where the body ie 
mentioned as grave. 

Shri C. K. Bhattacbaryya: For the 
time being, I am not going to the 
grave; We are concerned with life yet. 
So, this is the position. This litera-
ture may be allowed to be handled 
and read by mature persons but not, 
by the younger ones. It is no good 
saying that this literature is a pro-
duction of art, it is a production of 
beauty, why not allow it to be hand-
led by all. It cannot be so ,because' 
there is something known as-

and in 'this case the principle 
comes in. Something which may 
be allOWed to maturer minds cannot 
be allowed to be handled by younger 
minds. There were some Members 
who speaking on this Bill suggested: 
what is to be given to the younger 
men? When Gandhiji went to Cal-
cutta to preach his movemen't of non-
violence non-cooperation long years 
back in 1921, we met him at C. R. 
Das's house. I put one question to 
him; J: asked him: could yOU tell us 
what is the secret of your strength? 
what is 'there in you by which by 
simply raising your finger you rule'!! 
the minds Of crores of people in India 
and make them work or move them 
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[8hri C. K. Bhattacharyya] 
in watever way you like? What is 
that strength in you? His reply was, 
to speak in one word, that is "Brah-
macharya." That was the reply he 
gave. I :put the second question. 
Could you tell Us what this Brahma-
marya means? The reply was also 
very' simple: "Do not keep super, 
fiuous energy. That is. ideal brahma-
eharya." That is, a boy who is given to 

·studies must train his mind so that be 
gives his entire energy to studies. 
Tbeboy must be trained in a way so 
that he gives his entire mind and 
energy and attention to the work it-
self. If we allow distraction and 
dissipation, disasters will come. These 
literatures which I have dealt with in 
my Bill are one of the major and 
pOtent sources of bringing distraction 
and dissipation. 

Sbri D. C. SbanDa: What was the 
.secret of Mohamad Ali Jinnah? 

Shri C. K. Bhattacllaryya: The hon. 
Minister was referring to the future 
. generations. I shall make only one 
reference and end there. We are 
builamg up these FiVe Year Plans. 
But for whom are these plans? What 
is the foundation, the basis on which 
these plans will stand? Who will 
work out these plans? It is the 
younger people. If the younger gene-
ration is allowed to be corroded, these 
plans will stand like a Tajm:lhal on 
a mud base; it will topple down at 
any time unless the position j. set 
right, the base is set right, unless 
:there are young men who can stand 
'up to anything that happens in the 
world and face them and have the 
strength of facing them. Otherwise 
none Of these plans will lead to 
success, 

The hon. Minister has requested me 
to withdraw this Bill. In tact I had 
.already hinted that the Government 
should take it up at least in princi-
ple; when he kindly referred to the 
Rajya Sabha Bill I wondered whether 
he could not accept this also for cir-

,culation along with the Rajya Sabha 

Bill which he has accepted for cucu-
lation. 

Smi Bathi: No. 

Shri C. K. Bbattaeharyya: The Bill 
of Mrs. Lakshmikanthamma also :iI 
there. I wish that all these three 
Bills should be circulated together tor 
OPinion as has .been done in the case 
of the Rajya Sabha Bill. I wOUld 
request you Sir, to ask the hon. Min-
ister whether he will agree to its cir-
not agreeing to circulation. 

Dr. M. S. Alley (Nagpur): You want 
the Bili or the ~h to be circulated? 

Sbri C. K. BhattacbarY7a: That is 
a suggestion that I make and it is for 
him to consider it. 

Mr. Chairman: The hon. Minister is 
not agreeing to circulation. 

Shri C. K. Bhattacbaryya: Then I 
withdI1lw the Bill. 

Mr. Chairman: Has the hon. Mem-
ber leave of the House to withdraw 
the Bill~ 

The Bill was, by leave, withdrawn. 

16.09 hr!!. 

MERCHANT SIDPPING 
MENT) BILL 

(AMED-

(Amendment of Section 456 by 
Shri Indrajit Gupta). 

ShrilDdraJit Gilpta (Calcutta South 
West): Sir, I beg to mOve: 

"That the Bill to amend the 
Merchant Shipping Act,1958, be 
taken into consideration." 

Sir, I hope that this will not meet ·with 
any opposition from the hon. Minis-
tElr because' I do not think there' ill 
any reason for it. Under .~ection 4511 
of the Merchant Shipping Act, power 
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has been taken by the Government to 
exempt any ship or sailing vessel or 
any master', tindal or seaman tram 
any specified requirement can tamed 
in Or prescribed in pursuance of this 
Act or dispense with the observance 
of any such requirement if it is satis-
fied that that requirement has been 
substantially complied with or that 
compliance with the requirement is 
or ought to be dispensed WIth in the 
circumstances of the case. This is 
the existing section-Section 456-

• which I wish to amend slightly. As 
everybody knows, this Merchant Shi~)­
ping Act was passed at a time when 
our Indian shipping was still in a very 
under-developed and, what one might 
call, an infant stage. Of "ourse, we 
are stilI perhaps compared with some 
other leading maritime nations of 

, the world. We have ;till quite a 
long way to go. But we are all qllite 
proud and can be proud of the fact 
that Indian shipping is growing and 
developing quite fast and by the end 
of the third Five Year Plan the total 
tonnage of Indian shipping is expect-
ed to reach the figure of 1.5 million 
tons, which represents quite a rapid 
rate of growth. But the Act dates 
from a period of seven to eight yc:;rs 
ago when things were very much more 
mdeveloped. 

My amendment does not seek to 
interfere in anyway with the exemp-
tion power which is taken under 
section 456 by the Government. But 
What I am pleading for is that these 
exemptions which are given from 
time to time to vessels in respect of 
various conditions and requirements 
Which are stipulated under the Mer-
chant Shipping Act should be made 
available to Parliament which is the 
body, after all, which pas3ed this 
statute and put it On the statute-book. 
Parliament in its wisdom considered 
it necessary to give an exemption 
PoWer of this type, and it was Given. 

Now, after the passage of seven to 
eight years, when We are develop-
ing quite well, and some very well-
established shipping, companies have 

<!ome into existence not only in the 
Ii7 (Ai) LSD-7. 

oI1-f.!1t} BilL 
private sector but also in the public 
sector-we have got our own public 
sector shipping company-I think it 
is time that Parliament should at least 
be kept periodically informed 0f how 
this power of exemptions is being 
used. All that my amending Bill 
seeks to do is to make it obligatory 
for the Government to place before 
the two Houses of Parliament onee a 
year a statement giving the list of all 
the exemptions which have been 
made, and stating briefly the reasons 
Or the grounds for each such 
exemption. 

Why do I say so? Because I hap-
pen to be a member of the National 
Shipping Board and in that bOdv too 
I had pressed for some information on 
this ground purely as a matter of 
curiosity. I wanted to ~mow what 
was happening and some information 
was made available to the Board-I 
am very grateful for that-.covcring 
the period from October, 1964 to 15th 
February, 1965. Some very interest-
ing things emerged from ,hat infor-
mation which was given to us. I do 
not wish to imply any motives or any-
thing behind these exemptions because 
I have no knowledge of the actual 
circumstances in which they took 
place, but certain things strike one 
immediately. There are a fairly large 
number of exemptions given, hut the 
thing to which I am drawing the 
attention of the House is this: for 
example, there are a large number of 
exemptions, and perhaps the largest 
single category Of exemptions is hcing 
given on the ground that there is a 
shortage of !properly qualified and 
certificated officers. It is a fact that 
there is snch a shortage. It is also 
a fact that if any country wants to 
develop as a first-class maritime 
power. then, one of the most essen-
tial jobs which they will have to take 
on hand is the rapid ~ansi'ln .md 
training Of officers for its mercnant 
marine. The existing arrangements 
which have been made are good, as 
far as they go. But the Mini~ter 
himself will admit that they are still. 
for various reasons, not adequate to 
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cope with all our requirements. 'Xhat 
is a fact. So, we find a very large 
number of cases in which vessels are 
·being allowed to go to sea without 
properly certificated officers. That is to 
say, permission is being given to l unior 
officers to act as senior officers or for 
officers who are qualified to act in 
particular posts to serve in higher 
posts. For example, Second Engi-
neers are often being allowed to act 
as Chief Engineers, somebody hold-
ing a mate certificate is allowed to 
serve as Master of the ship Or Third 
Officers are allowed to serve as 
Second Officers and so on. To some 
extent I am prepared to ~oncede this 
may be necessary in individual casE'S 
of vessels here and there for the time 
·being, until we have got adequate 
strength of officers. But what struck 
me from this information covering 
only a period of 41 months is that in 
the case of certain shipping lines, 
there seems to be a heavy frequency 
and incidence Of such exemptions 
being granted to vessels bp!onging to 
those particular lines. Not that they 
are very small lines, under-developed 
without adequate resources. Amc.ng 
them we find some of the biggest and 
best established lines. 

For example, we find that within 
this period of 4! months, several 
vessels belonging to the Apeejay lines 
were given exemptions and in some 
cases, a particular vessel has been 
given exemption twice or ihrice over. 
Vessels like Karuna, Anjali, Akash, 
Ambar, Anil, Ambra and Rita belong-
ing to Apeejay Lines are bebg given 
exemptions sYstematically and fre-
quently on the ground that they have 
not got duly certificated and registered 
officers holding proper qualific'ltions. 
I made some enquiries in Bombay and 
found that the same Apeejay Lines 
are the very people who have recenUy 
discharged and retrenched a number of 
their qualified and certificated officers 
including the Chief Engineer. Yet, 
they are pleading for exemptions Gn 
the groUnd that there is dearth of 
properly qualified officers. What I 

am trying to emphasise here is that if 
data of this kind is made available to 
Members Of Parliament, &ome mem-
ber Who takes interest in this matter 
may look into it and it can be brought 
to the notice of the Transport Mmis-
try, so that if necessary, in any parti-
cular case, an enquiry can be made 
into it to see what is going on. 

Take the example Of even the 
Jayanti Shipping Company, which is 
supposed to be the pride of our ship-
ping fleet, with vast resources and all' 
that. which has made a very big con-
tribution in increasing our tonnage. 
I find in the same period at least four 
vessels-Lakshmi Jayanti, Chandra-
gupta Jayanti, Buddh Jayanti and 
Gandhi Jayanti-have also been 
exempted on the same ground. I do 
not want to go into great details. 
There is the Malabar Steamshij:t 
Company, the Bharat Steamship Com-
pany, etc. Some particular lines 
like this are the main npl>licants for 
exemption and the main, if I may say 
so, offenders. 

My contention is, if this kind of 
thing is allowed to go too far-I do· 
not say it has gone too far yet-but 
if this practice is allowed to go too· 
far and if shipping companies on their 
sweet will are easily able to get 
exemptions to employ officers who arlt 
not properly registered and certificat-
ed, a situation will be created iII' 
which the incentive, the urge to deve-
lop a bigger cadre of qualified mer-
chant marine officers in this country 
will suffer. The urgency of both the 
shipowners and Government to acce-
lerate the schemes for training mer-
chant marine officers is bound too 
suffer. Therefore, this is a matter 
which, I think if occasion arises. 
should be looked into whether parti-

. cular lines are particularly prone to 
this kind Of deficiency. 

Then there are other examples' 
which, to my mind, seem to be per-
haps even more serious from another 
point of view, that is, in respect of 
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essential safety appliances and equip-
ments which the Merchant Shipping 
Act has very categorically pointed out 
as the minimum requirements which 
any vessel going to sea must satisfy. 
Here too I find that there are a large 
number of exemptions given and, there 
too I find there are particular lines 
which are the main defaulters. For 
example, the Bombay Steam Naviga-
tion Company, I find, over a period of 
four and a half months have secured 
exemption for five of their vessels, 
Cham,Pavathi, Chandravathi, Rohidas, 
Ratnagiri and St. Anthony. These 
vessels were given permission to sail 
without any emergency receivel's; 
that is to say, without wireless sets 
which are required whenever a &torm 
comes or a vessel is in distress to 
send SOS messages and so "n. Even 

. in respect of such vital equipments as 
emergency receivers, 'not one vessel 
but five vessels, alI belonging to one 
company, the Bombay Steam Naviga-
tion Company, have been given 
exemption by the authorities, the 
authorities being the office of the 
Director-General Of Shipping. The 
reason given is that these were very 
old vessels, and being very old vessels 
they haVe not got the equipments and, 
therefore, they can continue to sail 
merrily without emergency receivers. 

Even in the case of the great 
Jayanti Company, Gargi Jayanti, Par-
vathi Jayanti, Arya Jayanti and 
Shankara Jayanti have been given 
exemption from having water-tight 
doors to their engine rooms. As 
everybody knows, engine rooms are 
liable to be flooded in ',he event of 
any collision or any damage done to 
the side of the ship and if the en gine 
room is flooded that is the end of the 
vessel. Therefore, water-tight doors 
are the essential minimum require-
ments. But these ships have been 
given this exemption and "nce again 
the ground given is that they were 
very old vessels. 
'1 can recite many more such 

examples. There is a ship called 
Seva-I do not know the line to 
Which it belongs-that vessel was 
liven exemption from having to carry 

and life~boats and no reason was 
given in the information which was 
supplied to the Shipping Board as to 
on what grounds this exemption WIB 
given. There is a motor vessel call-
ed Asoka which was given exemption 
from carrying any parachute signals 
in its life-boats for which also no 
ground was given. These are a few 
examples Which haW! raised this 
problem in my mind. 

All I wish to say here is that in the 
present condition of Indian shipping 
and the stage which we have reached, 
I understand and I am willing to con-
cede that there maybe certain short-
ages here and there or inability 
sometimes to obtain certain equip-
ments because, maybe, the equipments 
are not manufactured in this country, 
hut my point is that if these thinlls 
are to be given proper priorIty, if the 
Government is to refer to these 
matters with due sense of urgency 
when we are making a bid to become 
an important shipping illItion and one 
of the maritime nations .Jf the world, 
I think it is necessary that these 
matters should not be left 110'11', after 
the passage of 7 or 8 years, entirely 
to the unfettered discretion, execu-
tive discretion, of the officers of the 
Director-General's office. They may 
be very goad officers,-I have nothing 
to Say against them-they may be 
experts in their line, but being human 
beings they are always prone to err, 
and as far as these big ~hipping com-
panies are concerned, some of them 
resort to, well, some measures and 
methods which are not completely 
above board in order to secure such 
exemptions. 

I do not wish to say ·.hat all our 
ships, Indian ships, w hicb are sailing 
On the high seas are going about with-
out qualified officers, or that all of 
them are lacking in minimum equip-
ments. I do not wish to give any 
such idea at all. If I had any such 
idea, I would have moved a, Bill to 
delete section 456 altogether. I am 
not saying that. I am saying that the 
power of exemption should remain. 
All I am saying is that these two 
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Houses of Parliament should receive 
a statement, at least once a year, 
listing all these exemptions and 
giving briefly the grounds for those 
exemptions so that anybody who is 
interested in this subject can look into 
them. 

I may just pbint out that we have 
copied our Merchant Shipping Act 
very largely from the corresponding 
Bdtish legislation and in fact many 
of the old and out of date clauses of 
the British Act have also been incor-
porated into our Act. But I may 
point out that in the Merchant Ship-
ping Act of the United Kingdom there 
is precisely this provision made which 
I am seeking to introduce into our 
Act. Ii I may quote, there it is sec-
tion 78(2), formerly this Act 'had said 
"the Board of Trade" because that 
was the authority, that has now been 
amended to "the Minister of, Trans-
port and Civil Aviation in the United 
Kingdom shall annually lay before 
both Houses of Parliament a special 
report citing the cases in which they 
have exercised their powers under 
this section during the preceding year 
and the grounds upon which they 
have acted in each case". So, it is not 
that I am suggesting something which 
is without precedent or which is some-
thing terribly radical or nlarmlng in 
any way. This is done regularly in 
the United Kingdom also and I would 
say that a time has come when we 
must earn a reputation abroad for 
exercising some proper vigilance over 
the minimum safety precautions of 
our ships because We are carrying 
passengers too. We are carrying our 
own crews who have got ",very right 
to expect that proper steps should he 
taken to see that their lives and their 
safety are guaranteed. Therefore I 
would urge upon the Minister to ac-
cept this amending Bill of mine. 

Mr. Chairman: MotiOn moved: 

"That the Bill to amend the 
Merchant Shipping Act, 1958, be 
taken into consideration." 

Mr. Chairman: Is Shri Vishwa Nath 
Pandey desirous of moving his amend-
ment? 

Shri Vishwa Nath Pandey Tose-

8hri N, C. Chatterjee (Burdwan) : 
Not at this stage. 

Mr. Chairman: I ' want to simplify 
the procedure. I can then take the 
amendment as moved and the dis-
cussion can be both on the Motion and 
the amendment. 

Dr. M. 8. Aney (Nagpur): There 
can be two amendments to this 
M f}tion at this stage·~me for circula-
tion and the other fOr reference to a 
Select Committee. 

8hri 8hree Narayan Das (Dar-
bhanga): The amendment is to the 
clause and is not for circulation. 

8hri Bella (Nizamabad): The 
amendment should be taken up at the 
time of clause-by-clause considera-
tion. 

Mr. Chairman: All right. 

8hri N. C. Chatterjee: Mr. Chair-
man, Sir, I want to support t.his Bill. 
I am satisfied that this Bill is not at 
all very ambitious. I would not have 
lent my support if there was any 
attempt to take away the power of 
exemption. That is absolutely neces-
sary. 

When I had the priVilege to rep-
resent this country before the Com-
monwealth Law Conference in 
England, I remember. I had a discus-
sion with some members and the Sec-
retary of the Delegated Legislation 
Committee of the British Parliament 
and I was told by the greatest autho-
rity, Sir Cecil Carr, that they wanted 
to make parliamentary legislative 
authority really effective; other. 
wise, if exemptions are left to 
the sweet will of the subordinate 
authorities, there may be eases of 
favouritism, nepotism or unfair prac-
tices. Therefore, they say, when Par-
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liament is the supreme legislator, it 
should not be merely technically sup-
reme but that parliamenhry checks 
should be effective and that can only 
be effective if exemptions granted 
under such a pc;wer are placed before 
Parliament in some shape or lOrm. 

I was told that not merely rules 
made under rule-making and subordi-
nate legis'ation power but also 
exemptions granted under similar 
statutes were placed before the Com-
mittee and ultimately laid before 
Parliament. I think, that is a desir-
able objective in order to make par-
liamentary democracy really effective 
and really checking all ~ases of un-
fair practices in this subject. 

What are you going to do? You 
have got p -actically blanket power. 
You know that in such a case it is 
very difficult to lay down criteria 
N 0 stand~rds have been prescribed; 
no c:iteria have been prescribed, It 
has, therefore, been left to the will 
of the execut.ive. to the discretion of 
the particular officer or a particular 
set of officers concerned and they 
have given exemptions in a large 
number of cases; maybe good, maybe 
bad; maybe that should be revised. 
But Parliament should be told. All 
that we 'want is that Parliament 
should be informed in how many cases 
exemptions have been granted and 
why exemptions have been granted. 
So that we may know that the pro-
gress of merchant shipping, the pro-
gress of legislation, the progress also 
of checks and balances, is maintained 
properly so as to secure efficient ser-
vice and there should be no danger 
to the passengers or the goods con-
cerned. That is very vital. What are 
we doing? We are really copying 
one clause of the English statute. 
What dOes the English statute say? 
It savs that the Board of Trade shall 
lav before both the Houses of Par-

"liament annually a report stating the 
cases in which they have exercised 
the powers of exemption during the 
precedin~ year and the grounds upon 
which these exemptions have been 

granted. My .lIon. friend, Mr. Indra-
jit Gupta, has practically copied that 
clause which is in the English statute. 
He is simply saying that you follow 
the same procedure, the same safe-
guard, the same method and place a 

leport before Parliament so that we 
may know how this power has been 
exercised, how the discretion has been 
actually worked out during the pre-
ceding year. These 'are the things 
which are liable to be abused. We 
are not saying that they have been 
abused. But from the formidable 
list which Mr. Indrajit Gupta read 
out, I am satisfied and possibly other 
hon. Members are satisfied that the:e 
is a case for scrutiny, there is a case 
for some vigilance, there is a case for 
watchfulness, and we shall be failing 
in our duty if we do not request the 
Minister simply to give us the Jist 
and tell us on what ground they 
granted exemptions. We are not 
taking away his power; we are not 
taking away the power of the exe-
cutive. We are completely leaving 
it to the Government and its officers 
to exercise wide powers of discretion. 
We are simply saying that when you 
have done it, please let us know why 
you have done it, in how many cases 
you have done it and if there is any 
abuse of discretion or if there is any 
case where the power has been exer-
cised improperly or there is some 
prima facie ground, we can bring it 
up before Parliament and discuss it. 

16.32 hrs, 

[MR. DEPUTY-SPEAKER in the Chair 1 

Sir, I am quite sure the han. Minis-
ter is also anxious that we should 
have this clause in our Merchant 
Shipping Act and that our standards 
should be very high and that they 
Should not fall below those of Eng-
land or any other country in the 
wo"ld. If you want to maintain high 
standards, it is right that we should* 
have the same pattern which obtains 
in the United Kingdom. I hope this 
Minister will have no difficulty in 
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accepting this Bill which makes a 
very very reasonable, moderate and 
salutary amendment on the British 
lines. Only one clause is being added 
in section 456 of the Act and that is 
exactly copied from the correspond-
ing clause in the English Merchant 
Shipping Act. Therefore, I submit 
that there should be no difficulty in 
accepting it. Parliamentary demo-
cracy will be more effective and our 
vigilance will be more concrete and 
realistic and that will lead to better 
standards all round. 

Mr Deputy-Speaker: How much 
time will the Minister reqiure? 

The Minister of Transport (Shn 
Raj Bahadur): I will take about 10 
to 15 minutes. 

Shri D. C. Sharma (Gurdaspur): 
Mr. Deputy-Speaker, Sir, I am amazed 
at the moderate tone which Mr. 
indrajit Gupta has employed in pre-
senting this Bill. I am also happy to 
find ~at .Mr. Indrajit Gupta has 
taken as a model the Bill which comes 
from the United Kingdom. I think 
this shows some kind of change in 
his attitude towards several things. 

Sir, I feel very happy to say that 
the Bill which he has brought for-
ward should not have been called an 
amending Bill. It does not seem to 
amend any principle or provision of 
that BilL This Bill deals only with 
those aspects of legislation which 
come under ·the purview of subordi-
nate legislation as the hon. Member, 
Mr. N. C. Chatterjee, put it, or they 
come under the provision of those 
dauses where the Parliament is sup-
posed to know the details from day-
to-day or from month to month, every 
six months or every year. But, Un-
fortunately, our Direc<tor-General of 
Shipping is not as vigilant about the 
future of our merchant navy and as 
jealous of the reputation of otIt mer-
chant navy and the good name of our 
country as he should have been. I 
ask you: How can you ask a 8Chool 

Bitt 

teacher to become a professor on any 
subject in a university? 

Shri Kbadilkar (Khed): My hon. 
friend has become a professor. 

Shri D. C. Sharma: I was not • 
school teacher. Unfortunately, thi. 
remark has been made by a person 
who has the calibre of a school 
teacher. How can you ask a fireman 
to become an engine-driver? Unfor-
tunately in this country, we have to 
be very careful that we maintain 
standards. We have to maintain 
standards in every line. We have the 
Indian Standards Institution to main-
tain standards so far as our products 
go. Similarly in the merchant navy 
also we must maintain the highest 
standards. If we let go the standards 
today, I think it will become very 
difficult for us to observe those stan-
dards in the days to come, because 
as time passes, vested interest grows 
more and more entrenched, and one 
of the biggest enemies of democracy 
in our own country is the vested 
interest, whether it belongs to the 
merchant navy or to any other form 
of enterprise. Therefore, I feel that 
keeping in view the good name of 
our country we must accept the con-
tention put forward by Shri Indrajit 
Gupta. I have always been in favour 
of progressive things. I never thought 
that the Director-General of Shipping 
had such unlimited powers .... 

Shrl N. C. Chatterjee: 
lised. 

Uncana-

Shrl Shinkre (Marmagoa): My hon. 
friend had given those powers to him. 

Shrl D. C. Sharma: In spite of the 
noble eftorts of Shri Raj Bahadur 
who has done a great deal for it, and 
in spite of what my hon. friend Shri 
Raghunath Singh has done for it, our 
shipping has not taken that kind of 
shape which it should have. 

What do you think of a ship which 
does not have any safety devicea? 
What would you think of this Lok 
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Sabha if we were to lose all safety 
devices? If there were no safety 
devices in case of fire, if there were 
·no safety devices of other kinds, then 
what would happen? What do you 
think of a Sabha where anybody can 
go and occupy the Chair? After all, 
we have a Panel of Chairmen, and 
we have the Deputy-Speaker and the 
Speaker. So, anybody and every-
body cannot go and occupy the Chair. 
After all, certain minimum qualifica-
tions are there, and those quartfica-
tions have to be observed. 

Therefore, I feel that this Bill 
should receive the unanimous support 
of this House, because I feel that it 
is in the interests of our country. 
Shri Indrajit Gupta has given a list 
of some companies which have been 
i!njoying privileges much more than 
others. I am not in the least interest-
ed in those companies. There are a 
few companies whose names I have 
heard for the first time. There are 
certain ships which are named after 
'Some of those great persons mention-
ed in our religions, in our literatur~ 
i!tc. I think that for the good name 
of our country, these companies 
should be told that they will not 
have any exemptions. 

Shri ShiDkre: They may have 
exemptions. 

Shri D. C. Sharma: My hon. friend 
sbouldlisten to me. Why is he get-
ting so impatient? I am not talking 
about Goa's merger with Maha-
rashtra, but I am talking of some-
thing else. What is it that he wants? 
He only wants that whenever there 
is any exemption granted, Parliament 
should be seized of it. That Is very 
legitimate; there is nothing reVOlu-
tionary about it. Even if there is one 
exemption, we should be told about 
it. Even if there is lack of one safety 
device on a merohant ship, we should 
be informed about it. I think it is 
the duty of democracy to lie know-
ledgeable. If democracy ceases to be 
knowledgeable, democracy will pave 
the way for dicta·torship. Therefore, 

knowledgeability is of the essence of 
democracy. 

I thought Shri Indrajit Gupta wae 
a very revolutionary person. But with 
all his revolutionary fervour, he has 
brought forward a Bill which is mode-
rate in its intentions, restrained in its 
expression and clariftcatory in nature, 
which seeks to give us a little more 
power of knowledge than we have. I 
whole-heartedly support the Bill. 

Shri Thirumala Rao (Kakinada): I 
had no intention of intervening in 
this brief discussion. But I wanted 
to bring a few facts to the attention 
of the House. 

The total tonnage in this country 
is abo-It 15 lakhs. The number of 
ships concerned is about 200 or so. 

Shri Raj Bahadur: 223. 

Shri ThirumaJa Rao: All types of 
ships. With regard to motor vehicles 
and all those things, they are examin-
ed and given a fitness certificate. But 
all these things are done adminis-
tratively. Every little thing that is 
done on the road or in the railways 
or in any other place is not brought 
up before Parliament or laid on the 
Table. These are small things. The 
number of cases cited by Shri Gupta 
is about 8 or 10. Some of them may 
be bad cases, but it is being done by 
highly qualified, technically trained 
staff of the Directorate-General of 
Shipping. 

Shri Indrajit Gupta: I can cite 
many more. 

Shri Thirumala Rao: In regard to 
the training of Officers, it is a bottle-
neck about which I would like my 
hon. friend to join many of us to see 
that the training capacity of the ship-
ping department is expanded very 
much. We are all keen on that. We 
are anxious to have the maximum 
shipping in ,the country. But the .. 
tempo of training, creating the requi-
site cadre of trained officers is not 
keeping pace with the demand. This 
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[Shri Thirumala Rao] 
is the trouble experienced by all ship-
ping cOmpanies. 

The shipping company, which he 
mentioned_1 did not want to mention 
names-the Jayanti Shipping Com-
pany, has in the last three years 
bcought into . existence 5 lakh tons 
with 23 ships. They require 150-160 
trained officers in one bunch. 

Shri Shinkre: The Bill does not 
take away the power of exemption. 

Shri Thirumala Rao: Why does he 
interrupt me? He may not like my 
argument. 

Shrl Shinkre: I was saying the Bill 
does not take away the power of 
exemption. 

Sh~i Thi-tunala Rao: What I say is 
that the training capacity in the coun-
try should be considerablY augment-
ed. Atone time, even forei gn officers 
were permitted to run these ships, 
because there were no trained Indians 
available. By this, I do not want to 
support or plead for any dilution of 
the quality of officers or the training 
capacity of the office"s. Still I say 
that on these ships, some juni';r 
Officers qualify themselves bv sheer 
experience, by length of service, to 
man higher posts. Even then, the 
officers are tested and examined 
before being promoted to occupy 
higher posts. 

There are a number of small 
second-hand or thi"d-p""d v, s.c's that 
are runnin!! on the coast. They a"e 
not allowed by the Shipping Ministry 
to tr~vel long distances where, if any. 
trouble comes overseas, th<'v may not 
be able to rectify it immediately. 

With regard to Jayantl Corpora-
tion, I c~n tell you it has only Seven 
old shios. Three have been scrap-
ped. and fonr are used far short dis-
tances on the CO"81. That is mo-e or 
less the case with the other com-
panies also. All these things should 

be carefully looked into, I have no· 
doubt about it. 

The British Act was mentioned. I 
have not got any personal knowledge 
of the British Act and how it has 
been working, but British shipping 
has one of the biggest shipping ton-
nages in the world. Therefore, they 
have got all these things. It must be 
a sort of conventional thing that all 
these things should be brought before 
Parliament or laid on the Table of 
the House. It is for the Government 
to see how far it is convenient, and 
how far it will be expedient to accept 
this amendment. If they accept it, I 
would like it. If for practical reasons 
they do not accept it, I will not make 
much about it. 

Shri Narendra Singh Mahida 
(Anand): I laud the object of Shri 
Indrajit Gupta in bringing forward 
this Bill. 

I have been connected with the 
great shipping firm of Scindias for 
about g years. I was one of the 
directors of its subsidiary companies, 
and I have seen fcom experience that 
there is actually a shortage in the 
officer cadre of our merchant ship-
ping. As a result, shipping com-
panies, not having top-ranking officers, 
have allowed others to work in a 
capacity for which they are not quali-
fied. It is for this reason he wants 
to waive· the exemption clause and 
wants to bring us up t~ British 
standards. 

Sh~i Shinkre: Not waiving it. 

Shri Np·"Ildra Singh Mahida: If 
the standards of the British merchant 
marine are achieved, then I think this 
exemption clause is not at all needed. 
But we have a lower standard of 
officers who do not have adequate 
qualifications and we cannot provide 
adequate training, and that is why 
Government is probably inclined to 
give this exemption at the request of 
the companies. The only alternative 
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is to have more apprentices and train 
them here or send them abroad to 
Portsmouth or other places for train-
ing. 

During the war many Officers got 
trained. but now there is actually a 
shortage. and except the Dufferin I 
do not think we have any means of 
training officers. 

So. the merchant navy requires 
a lot of attention. and I am quite sure 
the hon. Minister would pay the 
needed attention to it and see that 
our standards become comparable 
with those of world standards. 

Shri Heda (Nizamabad): While I 
congratulate 5hri Indrajit Gupta on 
the knowledge and interest that he 
has shown of shipping. I am not in a 
position to support the Bill. 

The point is very short. The point 
that he has forcibly put before us is 
about the powers of the Director-
General or the executive. He has no 
disagreement with those powers. 
What he wanted was that any exemp-
tions given should be brought before 
the House. and for that he cited the 
example of U.K. 

In U.K. the standards are very 
high, and therefore they wanted to 
have greater control. Let us imagine 
what will be the effect if this Bill is 
passed. The effect will be that all 
these things will have to be brought 
before the House by the Director-
General. That means the Director-
General will think that it is better 
to be on the safe side. and he may, 
not think of the national interest. He 
will think, "Why give exemption? I 
do not lose anything. Why should 
my name figure in the debates or 
discussions In the Lok Sabha". 

Why does the Director-General or 
any executive give exemption? The 
reason is very simple. The reason 
is that we are short of shipping. If 
we do not allow these ships to run 
for these short distances where the 
risk is almost zero. the resu It will be 
that this 10a1 will have to be taken 
by the foreign -6hips, and that means 
we will lose foreign exchange earn-
ing. Our shipping will not progress 

and these ships will have to be ulti-
mately thrown away before they would 
have been otherwise discarded. 
Tnerefore. in the stage when we are 
prog::essing and growing in shipping 
certam sympathetic attitudes on the 
part of the executive are necessary. 
If we want that the ex~tive should 
have that sympathetic attitude in 
national interest and save foreign 
exchange. then we should protect and 
safeguard the executive from being 
the targets on the floor of the House. 
Th~refore, I think it is not a good pro-
vl~lon and we should not ask the 
DIrector-General to make a special 
report of all the cases wherever he 
has given exemption. Thereby he 
in~ites himself to be the target in 
thIS House. Therefore. I oppose the 
Blll and I hope' the Government will 
also oppose it. 

Shri Khadilkar: Sir, our merchant 
navy Or merchant shipping is in a 
state of infancy' more Or less. It is 
growing of course. At this stage we 
are trying to build up OUr merchant 
ships and expand in cerhin directions. 
Fortunately for us, the director-gene-
ral of shipping is the most enlightend 
person whom I know and the Hou3e 
also knows and th€ Minister in-charge-
during his tenure has done a good deal 
to encourage merchant shipping. 

Shri ThimmaIa Rao: Are you refer-
ring to Dr. Nagendra Singh? He is 
not the Director General now. 

Shri Khadilkar: He is; I know it. 
He has certainly done a good deal to 
expand as far as possible. The main 
·thing is that in the case of air service~ 
because, while the Tatas were running 
on the international routes, they laid 
down certain standards comparable 
with foreign service standards, in 
some cases even excelIillg them. 
Therefore, When the spr".ices were 
taken ov~r by the Government, we 
had enj oyed certain prestige so far as 
air services are concerned because 
those standards are maintained aqd 
are kept high. That fact should nOt 
be ignored while building the ship in-
dustry. 
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[Shri Khadilkar] 
The purpose of this Bill is ct:rtainly 

to do away with the power of exemp .. 
hon gIVen to the Director General of 
ShIPpm~ to exempt certain categories 
of ShI~S workers and certain othe!' 

· condItIons .to be maintained, like 
safely deVlces sanitation, health and 

· other. things, if I remember correctly. 
If thIS power is there, I am not sug-

,gesting that it would be abused or 
used negligently or certain favours 
would ~e shown to the new shippi.'1g 
compames. I do not for a moment 
suggest this. But I would certainly 
plead-and I hOPe that is the purpOJe 
of the Mover also-that the standard~ 
n:ust be established and Indian ship-
pmg must grow. He wB.ntE. that the 
standard of shipping must be com-
parable to other standards, U.K.'s 
standards, U.K. which is a pioneer in 
shipping industry. There is a private 
sector but there is also a national 
sector in merchant shipping as well 
and therefore, at this jumture, should 
we lay down certain strict rules and 

· conditions regarding sanitation and 
other conditions, safety and other 
things to be observed? I think it wI:I 
be in the best interests of the ship-
ping industry; the health of the ship-
ping industry and its growth, if it 

· wants to grow faster, safely and sani-
tation standards must be preserved. 

· The quality of service and high stan-
dards would help its growth. Even 

·my hon. friend over there who is 
very intimately connected with the 
Jayanti Shipping concern-it is grow-
ing fast no doubt-should welcome 
such a move, namely, that Indian 
shipping and Indian marines should 
grow and that the Indian flag should 
move over all the seas and to that 
end it should maintain the highest 

.• tandards and 'Jbould carry greater 
merchandise and greater freight for 
our shipping industry. Therefore, I 
would plead with the Minister and 
with the Director-General of Ship-
ping... ,~ 

Shri ThirumaIa Rao: Is he in favour 
·cO! scrapping all the exemptions, ac-
• cording to his 'Jtllndaf'ds? 

Shri Khadilkar: The Mover of 
the Bill wants to see that certain 
standards are maintained, and he ha$ 
qu?ted the U~t,:d Kingd'Jm example. 
It IS for the Mimster to consider those 
suggestions in the light of what he 
has said and that is my purpose ill 
supporting this measure. 

Shri Raj Bahadur: Mr. Deput;,'-
Speaker, Sir, I am gratdul to the 
hon. Members who h'l;'e tpken part il1 
the debate On this Bill ilnd have ex-
preSsed their great concern and 
anxiety about the standards to be 
maintained in respect of the opera-
tions of OUr merchant navy. I an: 
at one with them in their interest, and 
I may assure them that we shall mai,,-
tain the best and highest standards so 
far as the operations of our ships anu. 
vessel across and over th" seas are 
concerned. There can hardly be any 
two opinions about it. The exemp-
tions do not for a momer.t purport 10 
dilute the standards by an iota. I give 
that assurance here and },ow catego·· 
rically. The question ;.s. without 
compromising with those standards 
in any manner, in any shape or form, 
whether exemptions Rrc necessary and 
possible or not in re,pect of certain 
technicalities, etc. There it is where 
it was found, in the wisdom of the 
House at the time, when we passed thl-
Merchant Shipping Act, that the power 
of granting such exemption must be 
vested in the Director-General or in 
the Government. Now how is this 
power exercised? I may assure, Sir. 
that the authorities ~oncerned exer-
cise it not arbitrarily, not whimsically. 
but on the basis of the advice given 
to them by technical offi~ers. So it is 
entirely at the discretion of the tech-
nical officers themselves . 

Now, who are the technical officers' 
The technical officers har-pen to rbe 
from the ranks: they have themselves 
served in the ships, and they, by dint 
of their merit and by ser,iority al'd 
otherwise, rOSe to the level of Chief 
Surveyor or the past nf Nautical Ar. .. 
viser, and it is they, who, in any par-
ticular given case, advise whether a 
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particular exemption sho"j,i or should 
not be given. That is tiK basis on 
which We proceed. That particular 
right or authority or discretion has 
been aliowed by thE' Mer~hant Ship-
ping Act through the wisdom of this 
House to those offic"rs. 

Th',n the question was raised why 
-did we not follow the practice in the 
-United Kingdom, accnrding to which 
the Minister is called upnn to submIt 
'" huge list of exemp ions of alJ types 
given from day to clay, "nd to placl' 
the list On the Table of tll~ House. It 
was asked why should we adopt a 
-different practice. It is only a ques· 
tion of practice. I mmL say that it 
was thought proper by thic: House that 
that particular, provi<ion in the or 
practice based on it is not necessarY 
in QUi' ('ase. In fact, \vhea we carn~ 
forward with the Bill before the House, 
We took out that particular provision 
whirh compelled the Government te 
-place on the Table of the House a 
list of all the exemptions, because that 
was considered to be ralher cumber-
some and not so ncc€ssalY. We 
thought that all those exemption~ 

(:ould be published in :he officia! 
gazette so that anyboC:y might reael 
them, but even that particular thing 
was not considered neCeSJ[iry by the 
Joint Committee. The Jomt Com-
mittee said it is not neeessery and 
we must leave it to the unfettered di3-
(:retion of the technical o"fiCf.Is. That 
confidence was expressed ill our Tech· 
nical officers. We are snre that they 
will always take good rare about 
safety standards. 

What are the arguments which are 
understandable? The arguments ad-
vanced are whether considerations of 
safety (:ould be compromised: I 
should say they cannot be and in any 
case they are not compromised. What 
Is the touchstone, and what is the cri-
terion for that? The criterion is that 
while so many exemptions have been 
granted, fortunately for us, not one 
of thOse exemptions granted has prov-
ed to be foolish, arbitrary or unwise, 
and that is why I say that these ex-
emptions themselves stand vindicated 
and justified. There is no question of 
any worry or anxiety on that s~ore. 

17 hrs. 
The second consideration urged by 

the mover is that sometimes because 
of shortages, junior offic'ers are allow-
ed to act for their seniors. Prof. 
Sharma went to the length of com-
paring a ship with the ship of the 
Lok Sabha and said that anyobody out 
of Us here cannot walk up to the 
Chair. I ,say with all respect to the 
Chair that the Speaker is chosen out 
of one of us; the Deputy Speaker is 
chosen out of one of us and a Chair-
man also is selected out of one of us. 
Let us for a moment imagine there is 
a grea t crisis in a ship. Suppose be-
cause of illness or some other incapa-
citation, a Chief Engineer cannot func-
tion, can't his junior take his position! 
These exemptions are a3 much a train-
ing as a necessity. They have to he 
justified on that score also. There 
must be a sense of self-confidence 
amongst the junior officers. 

There is no question of our officers 
facing the dismal prospect of unem-
ployment, we have seen to it that 
whomsoever we train, they are use-
fully employed. In fact, we just allow 
a margin to be kept, so that there is 
no complaint about unemployment. 
We allow the shipping companies to 
train their own officers to fill up the 
margin and not more. So, we keep an 
account of that. 

For this limited purpose, shall we 
adopt the U.K. practice? The U.K. 
model appeals to some of us. Perhaps 
because we have had our traditions, 
good, bad or indifferent with_ the past 
regime. In some cases, these 'practice. 
may be gOOd and in some others not 
so good. But a practice should not 
become some sort of a scripture for 
us-because the British have provided 
in their Act, so we should also pro-
vide it in our Act. Is that any argu-
ment? In our Parliament, we have 
got full opportunity to ask for any 
information that we require at II 
moment's notice. Whenever it is deo. 
mred that a list of exemptions given 
during a particular period sholud be 
known, any member can table a ques-
tion and it will be laid on the Table. 
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[Shri Raj Bahadur] 
If there is any suspicion about any 
particular exemption, that can be the 
subject-matter of an interpellation 
and we will give the requ'red exph-
nation. Tha: is much bett"r than a 
thing coming in a routine manner. If 
a thing comes in a routine manner it 
just goes. Most of us may not bother 
to look at it. 

I would say that the present provi-
sion in the Biil is quite adequate. I 
am grateful to my friend for having 
brought the iosue to the fore. That 
will enable us to be more on the a'er!. 
Our officers will take due note of what 
has been said by han. members. I 
give that assurance that there will be 
no compromise with standard of 
safety or safety equipment Or ot',er 
standard in our mer-hant navy. We 
shall try to hold aloft the banner of 
OUr. merchant navy as high as possible. 
We shall try to restore it to its pris-
tine eminence and glory, which it 
used to enjoy in times past. That is 
our ambUon. 

With these words, I request 
Mr. Indrajit Gupta to bear with ,ne 
and withdraw the Bill. 

Sbri Indrajit Gup'a: Sir, I appre-
ciate very much the minister's decla-
ration of good inten·ions. I have 
never doubted his good intentions In 
this matter at a'1. But I was not ablz 
to follow exactly on what ground he 
is OQPosing th ~ Bill. except perhaps 
as I cou1rl find au' from some of his 
later remark~ that there may be some 
technical difficulty of paper work. 

Shri Raj Bahadur' I said, the pre-
sent prifctice has worked well and 
there i~ no necessity for us to copy the 
U.K. prac~ice. 

Sbri Indraj!t Gupta: I am not bother-
ed much about the U.K. practice; even 
if it wa~ not there, I would have 
brought forward this Bill. Mr. Heda 
~aid. in U.K. the standards are very 
1"igh. Quite true, but I cannot folloW 
the loqi~ tha! where the standards are 
ver" "igh, parliamentary scrutiny is re-
qui~e1 -and where the sta~dar~s arc 
low no parliamen'ary sCl'l1tmy IS re-
quU:ed. I am not able to follow it. I am 

also not able to appreciate Shri Heda's 
argument that if this Bill is passed it 
will sort of tie the hands of the Direc-
tor-General of Shipping. I do not 
think that is a very compiimentalY 
remark to make about the Director-
General of Shipping. Because, after 
all, as the hon. Minister has himse.f 
staced these exemptions are given on 
sound technical nau'clcal grounds. If 
that is so, no Director-General or any-
body in his office need have any rea-
son to be apprehensive that when this 
inform3tion is supplied to Parliament 
somebody wi'! be at his throat and, 
therefore, he should always try to 
avoid giving exemption. I do not think 
that is a complimentary way of refer-
ring to his duties. 

As far as the Minitser's remarks are 
concerned, all I would say is, if he is 
prepared to give an assurance-I 
would have preferred it if he had 
stated it of his own vo' ution, on his 
own ini;ialive-on my Bill that once 
a year-I am nm asking for piles of 
paper to be put here or placed on the 
Table every week 01' every month-if 
on his own initiative he sa) s that once 
a year they will give US this informa-
tion-if onlv two member, look at 
them anrl all the rest do not look at 
them what is the harm?-then I am 
prepared to withdraw the Bill and I 
would not imi.t that it mmt be put 
as an amendment to the main Act. Let 
him say that he will supply that b.for_ 
mation. 

Shri Raj Babadur: May I just say 
that what I have said i', whenever 
Information is sought. e'ther bv Ques-
tion or otherwise, we shalJ certainly 
supply that information. The question 
that I have to address myself is whe-
ther a statutorv obligation shou'd be 
placed On Gov~rnment to supply all 
that information, whether we should 
make it obli gatorv in the statutory tl} 
do 1h3t. If any Member of ParHa-
me"t ~sks a question in the House, or 
In the Consultative Committee or the 
Nat'ona' Ship1)i"g Board. we are al-
ways prepared and willing to give aU 
the information. 
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Shri In,1rajit Gupta: When a Mem-
ber asks a question the Minisler has 
no choice or op'Lion but to give the in-
formation because. There are the 
rules of Parliament. If I ask him a 
question he has no alternative but 
supply the information. I would haVe 
preferred it if he had On his own ini-
tiative agreed to supply the informa-
tion. I am sorry that neither the Mi-
nister, nor Shri Heda, made any refe-
rence to the complaint that I made 
about 'exemptions for the minimum 
safety equipments and so on. I can 
understand and appreciate to some 
extent the point about dearth of duly 
qualified officers, which is a big pro-
bcem, but in other cases why were 
exemptions .... 

Shrl Raj Bahadur: Shri Thirumala 
Rao has referred to and replied to 
those points. 

Shri Indrajit Gupta: We have been 
lucky that alI these years in spite 
of the absence of these equipments no 
catas'trophe has taken place. 

Shri Raj Bahadur: On a personal 
exp'anation. These are exemptions 
'Of a petty character, so far as these 
equipments are concerned. These ves-
sels are mostly going about near the 
shore. The vessel Seva and the other 
vessel he mentioned about they are 
not big vessels; they are small vesselS, 
may be even one of these harbour 
craft. 

Shri Indrajit Gupta: What about 
Jayanti vessels? Are they small? 

Shri Thlrumala Rao: Since he has 
brought in J ayanti. ... 

Mr. Deputy-Speaker: I am sam 
now there is no time. 

Shri Indrajit Gupta: I feel that no 
barm is <lone and quite a lot of good 
will be done if this information is 
made available to Parliament. In fact, 
'the caSe that the Minister has made 
out shows that there is no harm in 
giving this information. In fact, why 
make it a mystery? Better not make 

Li!! 
it a mystery; it would not add to the 
reputation of Indian shipping abroad. 
Therefore, I would stiU say that I am 
willing to withdraw this amending 
Bill, provided he of his OWn gives US 
an assurance that once a year this 
information will be supplied. I do not 
think there is anything wrong in that. 

Mr. Deputy-Speaker: I will out it 
to the vote of the House. The q~estiOD 
is: 

"That the Bill to amend the Mer-
chant Shipping Act, 1958, be taken 
into consideration." 

The motion was negatived. 

17.09 hrs. 

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL by Shri C. 
K. Bhattacharya-

(Amendment of sections 127, 128 and 
129) by 8hri Hari Vishnu Kamath. 

Shri Hari Vishnu Kamath (Hosh-
angabad) : Mr. Deputy-Speaker. I 
move: 

''That the Bill further to amend 
the Code of Criminal Procedure, 
1898, be taken into consideration." 

As the Statement of Objects and 
Reasons makes it clear, during the 
years since India attained indepen-
dence, the powers conferred on the 
ma,gistracy and the police by the Code 
of Criminal Procedure to disperse un-
lawful assemblies have been so fre-
quentlv misused that certain safe-
guard; against such abuse are deemed 
necessary. 

The Bill seeks to provide these essen-
tial safeguards. 

I am sure I am not wide of tqe 
mark when I say that the tOital n~­
ber of Police firings throughout India, 
in the States and in the Union territo-
ries, during the last seventeen years 
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[Shri Hari Vishnu Kamath] 
since independence is mUch greater 
than in the previous 47 years or, shall 
I say, nearly five decades of this cen-
tury put together. Even when the 
struggle for independence, the strug-
gle for our freedom the national libe-
ration struggle was at its peak under 
the leadership of Mahliima Gandhi 
and Netaji Subhas Chandra Bose, even 
in those stormy years of the liberation 
struggle during the British regime the 
Police were not so triggerhappy as 
our Police, unfortunately, I am sorry 
to say, have been since 1947. 

Questions have been asked in this 
HOUse 'time and again during the last 
seven yearS asking fior statistics, re-
garding police firings in the States 
and in the Union territories during 
this post-independence period; but al-
most every time searching for these 
figures, I have been stumped more or 
less. In the Library I 'tried to go 
through the records and almost every-
time when on two or three occasions 
the question was asked, the stock or 
the stereotyped answer came that the 
figures were being collected; that they 
were not available at the moment and 
would be laid on the Table of the 
House in due course. I do not know 
whether the information has been laid 
on the Table. I have not had suffi-
cien't time at my disposal, and I 
could not find. If it has been laid, 
well and good; otherwise, I would re-
quest the Minister, when he intervenes 
in the debate, to furnish the House 
with the requisite statistics with re-
gard to poliee firings. 

The Minister of state In the MInis-
try of Home Mairs (Sbri Hatbl) : 
Good way of burdening the Minister. 

Sbri Hari Vishnu Kamatb: Because 
I have not got the assistance that you 
have got; a whole army of Secretaries 
you haVe got. I am working single-
handed. (Interruption) • . 1 'will come 
to that file. That is interesting, but 
there are other more impor-
tant matters. 

Not only that, I would request the 
Minister to tell the House in how 
many cases there have been inquiries, 
in how many cases there have been 
no inquiries at all of any kind, in 
those cases where there have been 
inquiries, how many were magisterial 
enquiries and how many were judi-
cial inquiries, and in each case what 
the verdict of the magistrate or the 
judge was with regard to the neces-
sity or otherwise of the firing resorted 
to by the Police. 

I have got certain figures with re-
gard to judicial enqu· ries from certain 
statements which were laid on the 
Table in answer to a question of mine 
last year. I will come 'to that a litt'e 
later on. 

On the matter of a code of conduct 
for the police in their dealings with 
unlawful assemblies and with large 
masses of people which was raised by 
my hon. friend and hon. colleague. 
Shri Nath Pai, in the last Parliament. 
on the 20th August 1957, when the 
Home Ministry was presided over by 
the late Pandit Govind Ballabh Pant. 
the latter made a clean breast of the 
matter. I am glad to say that he did 
dilate upon this matter and laid the 
Government case straightly before the 
House. It is a long speech that the 
Home Minister made at that time. but 
1 will read only the relevant extracts 
of about half a column which deals 
with this matter particularly. 

"1 may tell the hon. Members". said 
the Home Minister on the 20th August 
1957, "that the P. S. P .... that is, the 
Party which 1 have the honour to 
represent. "appointed a committee on 
that question." That is. to inquire into 
the need for police firing; and to pres-
cribe certain safeguards. He said:-

''They reached the conclusion that 
it was impossible to rule out .f1ring 
altogether." 

So far. so good. 
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"They almost held the opinion 
that the rules that we have are 
quite reasonable." 

This was wholly misleading. I will 
come to that when I read out from the 
report of the Committee which my 
Party appointed some years ago. He 
said further:-

"They only said that there 
should be a judicial enquiry 
whenever there is a firing. That 
is the only thing they have said." 

I am sorry; to say that either he 
did not carefully read the report 
which the Committ~ of my Party 
over which I had the honour to pre-
side presented to the Party and was 
passed by our Party conference in 
1955 at Gaya; either the Home Minis-
ter did not read the report fully, or 
he was concealing, hiding, something 
from the House. Their he said: 

" ...... With regard to the lest 
there was no difference ...... " 

This was wholly misleading to say 
that there was no difference between 
the Government's stand and our 
Party's stand. Thereupon Shrl Nath 
Pai interrupted him, saying: 

"The Committee to which the 
hon. Minister referred just now 
have laid down clear-cut principles 
in which a firing could possibly be 
justified. I have got those condi-
tions right dOWn with me." 

The Home Minister parried the 
question and went on to say: 

"They might have laid down the 
principles, I do not object. What I 
am saying is this. In substance they 
have agreed with the view that 
the rules that We have on the 
subject are all right .... 

-again wholly wrong-

" .... but it is the way in which 
they are enforced which matters. 
Of course, there I do not join 
issue with them. The existence 

Of the rules does not by itself en-
sure the application of those rules 
in a right manner." 

That means it is difficult to imple~ 
ment the rules that the Governmpnt 
have framed. 

Shri Hathi: You want the amend-
ment of the rules or of tire law? 

Shri Hari Vishnu Kamath: Please 
read my Bill and you will see what. 
I want. Then, further he says: 

"There can be cases when the 
ru!es may be applied in a manner 
which may not be altogether con-
templated by the autho!'S of the 

rules themselves. I do not dispute 
that. But they virtually accepted 
that." 

We do not accept that at all. He gees 
on: 

"Now, we have given certain 
instructions as to what should be 
or should not be done ...... 

-that is what the Home Minis+er said' 
en that occasion-

" ...... I even now am prepared 
to receive advice from the hon. 
Members opposite or other Mem-
bers here as to what is 
feasible and what should be done-
in these cases." 

What are the instructions that they 
have given to the police? The Code 
of Conduct which was laid on the 
Table in the 14th session of the Lok 
Sabha, in 1961, contains a brief refe-
rence to the conduct that the police 
are expected to observe in their dea-
lings with masses of people in pro-
cessions or in meetings. I shall jus$ 
read one para because the re,t of it is 
not relevant to the subject of my Bill. 

It reads as follows: 

"In securing the observance of .. 
law or in maintaining order, thp" 
Police should use the methods of 
persuasion, advice and walning. 
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{Shrl Hari Vishnu Kamath] 
Should these fail and the applica-
tion of force become inevitable, 
only the absolute minimum re-
quired. in the circumstances 
should be used." 

Then, there are comments--(Gov-
~~rnment's OVI,Tn comments: 

"Comments: Force must be used 
only as a last resort and the best 
way performing police work is by 
following methods of nonl violence. 
However, in certa'n circumstances. 
use of force becomes inevitable 
and on such occasions only tl'l!! 
minimum required should be ap-
plied, and this is to be done when 
all other methods have failed." 

This is all that there is in the code 
. Of police conduct with regard to til'! 
USe of· force. There is nothin~ more 
'that I could come across in the Lib-
rary, in the books available there or 

in the proceedings of Parliament, as 
what concrete rest:aints or safeguards 
-not vague, or airy-have been pres-
cribed by Government fOr the poli:!e 
as regards the use of force and what 
degrees or kinds of force may be 
used by the police in succession. 

Now, Sir, may I try to illwtl·ate my 
point? 

-n ~ 'iA~ (~) 
~$lf,~it ~if@~1 

Mr. Deputy-Speaker: The bell is b~­
ing rung. There is no quorum. The 
Hous; will noW stand adjourned and 
meet again at 11 A.M. on Monday, the 
5th April, 1963. 

1'7.21 hrs • 

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday, April 
5, 1965/Chairtra 15, 1887 (Saka). 

GMGIPND-LS 11-57 (Ai) LSD-6-5 -65-970. 
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